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LOK SABHA

Wedneday, August 21, 1963 Sravana
30, 1885 (Saka).

The Lok Sabha met at Eleven
of the Clock.

{Mgr. DEPUTY-SPEAKER IN THE CHAIR]
ORAL ANSWERS TO QUESTIONS

Vivian Bose Commission’s Recommen-
dations

+.

r Shri Bhagwat Jha Azad:
Shri Bhakt Darshan:
Shri Yashpal Singh:

| Shri Bishanchander Seth:

| Shri Hari Vishnu Kamath:

*18¢. { Shri D. C. Sharma: *

| Shri Ravindra Varma:

| Shri Morarka:

'| Shri Sarjoo Pandey:

| Shri Prakash Vir Shastri:

Will the Minister of Ilome Affairs
be pleased to state:

(a) whether the inquiry into the
leakage of the first part of the con-
fidential report of the Attorney
General and Mr. Vishwanath Shastri
on the Vivian Bose Comimission’s re-
commendations has been cumpleted:
and

(b) if so, the findings thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) and (b); The enquiry has been
completed. It has not been possible to
find out how the leakage occurred.

Shri Bhagwat Jha Azad: May I
know what was the machinery of the
Government that failed to find out
the leakage and do the Government
propose to have any machinery to find
out the leakage again?

B871(AI) LSD—1.

v 1682

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): I would like
to say that no other machinery can
find out the leakage. As to what
agency was used, I wouid very much
like that I may not be asked to dis-
clos it. But if the Members so desire,
[ shall do so. It would ke better if no
further inguiry is made in regard to
the agency which looked into the
matter.

Shri Bhagwat Jha Azad: May 1
know whether the Government is
tightening up its measures so as to be
warned in future that such important
documents and many more that are
always there would not have the
chance to go to the open market like
that which happened in this leakage
case?

Shri Lal Bahadur Shastri: Yes, Sir;
[ entirely agree. It is essential that
we should take all necessary precau-
tions in this regard. But tnis matter
is so delicate and so difficult that :n
spite of several steps which ‘he Gov-
ernment have taken, the leakages
have not stopped.

=t W T 0§ ag Sear |/mEar
g f wm e & Fvawy # fraa safal
# qeare @t 7% W feaw sl A
Fraifoar &7 %, W W@ I F 7R
F1E qrnn faet fom & "5 o7 =@
9T AT AFAT 87

=t =T TG TR qEATS A
aga & wmrafwat & & wf ) At
¥ 1 #rf foEw A 61 [@ifE I\ °
¥ 3o fasemar 4@

it Taver fig - FT AIRIC AT HE
Y fedve faeft & i 57 qwdl § e
w1 #T @ & o1 & AT v §7
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st AR TP T 3 FAF
fodt STgm &7 Jw@ W@ A

Shri Hari Vishno Kamath:. It is
rather strange that the Home Minister
does not wish to disciose even the
machinery which was appow.ind to
investigate the malter. We do not
want to ask the names pf persons. But
we want to know what machinery was
appointed. May 1 ask puiatedly whe-
ther the Special Police Establishmant
had any hand in the investigation and
may I know what further agency was
entrusted with this task and whetaer. .

Mr. Deputy Speaker: Combining

three questions.

Shri Hari Vishnm Kamath: Because
it has all followed from his answer.
My question is this: Has the Govern-
ment been able to ascertain the iden-
tity of Mehr Chand Khanna who for-
warded these copies of the first report
to many Members of the House? Was
it a bogus name and address, just a
decoy to put police off the scent?

Shri Lal Bahadur Shastri: Weil, we
made enquiries from Shri  Mehr
Chand Khanna....

Shri Hari Vishnu Kamatli: Who was
that Mehr Chand Khanna?

Shri Lal Bahadur Shastri.....our
Minister and we find that it was a
faked name. Our Minister had notning
to do with that.

Shri Hari Vishnu Kamath: The
address was also given on that letter.
Was any attempt made (o find out
that?

Shri Lal Bahadur Shastii. 1 do not
exactly remember if the adaress was
also there. But in any case Mehr
Chand Khanna....

Shri Tyagi: How is it that the Hon.
Member knows everything about that
letter? Wag he party to it?

Shri D. C. Sharma: Some ;ears ago,
some budget leakage took place. The
persons who were responsibie for that
were apprehended and prosecutad.
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May I know if the same procedure
was applied to this kind of leakuge?

Shri Lal Bahadur Shastii: Action
cannot be taken on doubt aud suspi-
coin, Unless there is a prima facie
evidence, Government canioi taks
action.

& qiEq : §F gg AAAT AEAT
g & w1 5 1 51 f&w w1 afar w0
q1, $1T 41 72 a9 "4 ¢ fa iw ®
saTa1 qeare 3w ol T #vrd af fw
HHITIE A FTEAE ? A AT
mifsmitmA o frswy
T FF AW F A F ATAEAT 47
g fad ot @ @ s a7

St ST agIEgT W g a1 9ar
AEl f& 59 & 98 a3 wefml &1.m™
qr | WX B HyrEer ot FE TG T
W ¥ AT EE wT &

it gf faewy, w72 & 6, fr=
o faam & @2 ar 39

ot W wgTgT weRt : AfeA @z
A% UAHT FY A ¢ KA IWF wEEw
# faaza faan, ot Fma Az T 1
9 F1 UHA FT FAT & |

ot gfY fawo wrwer ¢ A7 3w 0w
vy wifz fwar 2

Shri Daji: Last time wnen  tho-
question came up, we were loid that
the document emanated [ro.. tuz oflice
of the Attorney-General and th: Law
Ministry and the Commercc Ministry.
These were the only tareew  offices
through which the docurieu: passed
cfficially. Was it found that the docu-
ment had gone officially anywheore else,
=~ only these three were the xclusive
cwners of the document?

Shri Lal Bahadur Shastri: As fur
as I know, it went to one or lwo other
Ministries; but it is true rhat mainly
these two Ministries werc concerned
the names of which have been men-
tioned by the hon. Member.
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Shri Sham Lal Saraf: May I know
il any special tightening-up measures
have been taken in this behal! in order
bo stop recurrence of such leakage ol
secrets and, if 50, what they are?

Shri Lal Bahadur Shastri: Yes, we
did and we have taken various steps,
but it must be admitted that we have
not fully succeeded. I may say that
leakages have taken place and do
tzke place in other countries wnizh
have much bigger intelligencs and
other departments.

ot farfer fors - Far 22 7Y £
TE I K OF WEEr oWy o9
§ S A ¥ T ST S AR
Fr £ % Svi # fasme G
FT FE FTIATE F7A FT A7 AT Y
27

Wt W WggT WeRr: aga ¥
FIF FIH FIA AT F fEATE
Frears #1 T, gEIH T E, a9
Wigid ) Afframaz ¢ fs it q-
A8 # F1E 9FT H WT @ A T
98 & fawg & &@%ar 21

Vital Stastistics

r Shri Yashpal Singh:
Shri Bishanchander Seth:

I Shri Bibhuti Mishra:

| Shri Basumatari:

*181. { Shri Rameshwar Tantia

Shri Surendra Pal Singh:
Shri Bhagwat Jha Azad:

|_ Shri Sham Lal Saraf:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that a pro-
posal is under consideration for im-
proving the system of registration of
vital statistics which will serve as a
true index of the growth and trend
of population;

(b) if so, the main features thereof;

SRAVANA 30, 1885 (SAKA)
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(c) whether it is also a fart that o
Working Group has been set up to
study the programme prepared by the
Registrar General; and

(d) if so, the decisions taken by the
above mentioned group?

The Deputy Minister in th~ Minis-
try of Home Affairs  (Shrimati
Chandrasekhar): (a) Yes.

(b) The main features of ti:e propos-
od Scheme are:

(1) Enactment of a Ceniral Act
for regulating registration in the
States.

(2) A six-year Scheme for

(i} strengthening better super-
vision and promotion of good re-
gistration at the periphery;

(ii) streamlining the coliection
and transmission of viial siatis-
tics at intermediate channels;

(iii) centralising compilation
at the State headquarters;

(iv) setting up Model Hegis-
tration in Rural Heaith Centres;
(v) strengthening o statisti-
cal units in municipalides for
improving vital statistics;

(vi) conducting an annual
sample survey of populaiion and
a continuous Sample Reaistra-
tion of Births and Deaths.

{c) Yes.

(d) The Working Group have
generally accepted the main fea-
tures of the scheme.

it varer feg © #9772 W2 R
ﬁ!ﬁ%ﬁmmﬁrﬁﬁzﬁmmﬁ
HET & A WA Yo To HIwEL fEal-
foz %= & A9 9 A 30 Ao Go
T=A AT FHT ;AT AT E
Mr. Deputy-Speaker: Order, oider.

What has that to do with this gues-
tion? It has nothing to do with this.



1687 Oral Answers

=t waare @8 : ¥ %o 39 Fofo
g, T A R

I WEAT . AT GEA §E
TBAT ATE a1 B W94, . TTo MIATE |

st anae fag . ISwTerw wEIEw,
a8 Wy Qfd gET qaTe qud w7

IR AEET : TGA W9 A FAI
T F o FY A # Fare
Dr. Gaitonde: In view of the fact

that the system of registration of
siatistics in Goa and Pondicherry is
relatively more advanced than in the
rest of Imdia, may I know whether
the administrations of Goa and Pon-
dicherry have been consulted and
whether any official of thesc two ad-
ministrations is included in tte group?

Shrimati Chandrasekhar: We have
already taken steps ‘o improve the
tegistration and the assessment. So
there is no need to take any adwvice
from any other States.

o qure fqz o Fav gAR AT
Tz ol oft § 9 77 & fear §
WX g2 To41 31 AEET FOA F TR
7T F FATT FTHIC HT am famm my,
&t fe w7 Sfaet ofa qur a9
FIT F AEE A A FE 077
oF &1 e & §W1 w19 g Imed ?

Shrimati Chandrasekhar: The
scheme which is envisaged now will
ring about all improvement, and
whatever the hon. Member [eels are
improved measures will be taken into
consideration.

st fawafa fas: 5@ 9% =iws
oFd FTA FT A AART UM § IAR
T H ATEIC #1 FET RO &@F
FTAT 9T | FH TACHET F FAT A
q7ETT 39 &+ AT wgi F v
AT 1
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Shrimati Chandrasekhar: This is
a very vital thing. Vital statistics are
very essential for our development
schemes, and particularly i a deve-
lcping economy, when ou: ressurces
are very scarce, we have t: have very
correct vital statistics. So, there s
necessity for incurring certain expen-
diture on this. We have tncrefore, to
take a balanced view.

Shri Basamatari: May I know the
personne] of this study grcup, and alsu
the financial implicalions thereof”

Shrimati Chandrasekhar: The study
group considered of the Home Secre-
tsry as its chairman, and, there were
representatives from the Planning
Commission, the Central Statistical
Organisation, the Ministry of Finance,
the Ministry of Health, and the Regis-
trar-General etc. As regards th
financial implications,...........

Mr. Deputy-Speaker: Shri S. S.
More.

Shri §. S, More: May I know the
total amount to be spent on this
scheme?

Shrimati Chandrasekhar: So far as
the Third Five Year Plan is concern-
ed, there wil be an expenditure of
Rs. 133 lakhs, of which the Centre's
share will be about Rs. 105 lakhs, and
the rest will be the share of the States.

Shri Sham Lal Saraf: May ] know
whether the compilation of these wvital
statistics will be a continuous process,
and whether there will be a central
organisation under which the other
links will work in the States, and if
s0, who will have the administrative
authority, as far as the entire orga-
nisation is concerned?

Shrimati Chandrasekhar: This will
be a continuous process. The present
scheme that is envisaged will take
about six years, and this will come
to a conclusion at the end of the
Fourth Five Year Plan or so.

st firm e mavE AR W
¥% g FY faamdy i &, vt g
F #T FAT AER &7
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Shrimati Chandrasekhar: That will
be done by the vital statistics and if
the statistics are correct. So, it is a
vicieus circle.

Criteria for Backwardness
+

[ Shri Hari Vishnu Kamath:
*182 { Shri Sham Lal Saraf:
LSIIri P. K. Deo:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No, 914 on the
17th April, 1963 and to supplementar-
ies raised thereon and state:

(a) whether some States have
contrary to the Government direc-
tive, adopted criteria other than the
economic one, for categorising per-
sons as backward;

(b) if so, which States; and

(c) the reasons
case”?

therefor, in each

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): (a) to (c). The Gov-
ernment of India decided in May, 1961
not to draw up any all-India list of
Othey Backward Classes, and have left
it to the State Governments to draw
their own lists. The State Govern-
ments were also informed that, in the
view of the Government of India it
would be better to apply economic
tests than go by caste.

Since then, the States of Mysore,
Punjab and Orissa have adopted the
economic criterion. Maharashtra and
Gujarat had already been following
this criterion. Other States are con-
sidering the matter.

Shri Hari Vishnu Kamath: Is it a
fact that a few months ago an order
of the Mysore Government in this
regard was challenged in the Sup-
reme Court, and it was quashed by
the Supreme Court which described
the order as a fraud upon the Consti-
tution, and if so, what directions or
instructions has the Central Govern-
ment issued to the Mysore Govern-
maat in this regard?
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Shrimati Chandrasekhar: 1 think
the hon. Member has not followed my
main answer.

Shri Hari Vishnu Kamath: I have
followed it. Only the Deputy Minis-
ter has not followed my supplement-
ary question.

Shrimati Chandrasekhar: I have
said that since then the Mysore State
has followed the economic criterion.
Whatever might have been their opi-
nion is quite a different thing. The
Supreme Court's judgment was about
admission to educational institutions
under the Mysore Government.

Shri Hari Vishnu Kamath: My ques-
tion has not been answered....

Mr. Deputy-Speaker: The Mysore
Government have accepted the cri-
teria suggested by the Central Gov-
ernment or the instructions given by
the Central Government,

Shri Hari Vishnu Kamath: Was it
consequent upon the Supreme Court
judgment? Were the instructions
issued to them after the Supreme
Court judgment or earlier? The
Deputy Minister must answer that
part of the question also.

Shrimati Chandrasekhar: May I
have the question repeated?

Mr. Deputy-Speaker: Were those
instructions issued by the Central
Government to the Mysore Govern-
ment before the Supreme Court
judgment or after it?

Shrimati Chandrasekhar: All the
State Governments agreed to the
principle of having the economic cri-
terion at the conference of Ministers
for Backward Classes.

Mr. Deputy-Speaker: He wants to
know whether the instructions were
issued before the Supreme Court
judgment or after it.

Shrimati Chandrasekhar: It was
before the Supreme Court judgment.

Shri Hari Vishnu Kamath; What?—
Then my question has mnot been
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answered. You must help us. Before
the Supreme Court judgment, they
issued instructions. In spite of that,
afterwards, the Supreme Court quash-
ed the order of the Mysore Govern-
ment and held it to be a fraud upon
the Constitution. What action has
been taken after that?

Mr. Deputy-Speaker: It must have
been an earlier order.

Shri Hari Vishnu EKamath: No, no.
1 am sorry. If 1 wunderstood her
aright she said that instructions
were issued by the Central Govern-
ment before the Supreme Court pas-
sed that judgment. So it appears
that in spite of the Central Govern-
ment’s order—instructions—to the
Mysore Government, the Mysore Gov-
ernment passed an order contrary to
that and it was quashed by the Sup-
reme Court which described it as a
fraud on the Constitution. What has
been done after that?

Mr. Deputy-Speaker: The case
must have been before the Supreme
Court. It must have come in appeal
against the High Court's decision. That
must have happened much earlier.

Shri Hari Vishnu Kamath: I plead
with wyou. Let the Minister—senior
Minister or junior Minister—say whe-
ther the Mysore Government passed
that order after the Central Govern-
ment issued instructions and the Sup-
reme Court quashed that order. That
has not been answered.

Mr. Deputy-Speaker: That has been
answered. After the Central Gov-
ernment issued directions, the Sup-
reme Court quashed the order.

Shri Hari Vishnu Kamath: Even
after that, what has been done from
here?

Mr. Deputy-Speaker: The
Government has accepted it.

Central

Shri Tyagi: He is more interested
in ‘fraud’ rather than in information.

Shri Lal Bahadur Shastri: I might
make one point clear. No instructions
as such were issued nor were direc-
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tions given. In this matter, we can-
not issue directives.

Shri Hari Vishnu Kamath: Emer-
gency—article 353.

Shri Lal Bahadur Shastri; No, no.
The hon. Member is mistaken. It
was done much before the emergency.
Therefore, the guestion of emergency
did not arise at that moment. We
advised all State Governments that
the means test should be observed.
Instead of going by caste, whatever
scholarship or financial assistance is
given should be given on the basis
of the means, the economic condition
of the persons concerned. That
advice was accepted by some State
Governments, At that time, Mysore
did not accept it; many others have
not even yet accepted that advice.
As my hon. colleague has said just
now. 5 States have accepted it;
others have not. We may again take
it up and I think we must persuade
them to agree, and then it would be
implemented.

Shri Hari Vishou Kamath:
put my second supplementary?

May I

Mr. Deputy-Speaker: He has
already asked.

Shri Hari Vishou Kamath: This is
strange. I am sorry. I must protest
against this. I put only one supple-
mentary. I head the list here.

Mr. Deputy-Speaker: He has al-
ready put it.

Shri Hari Vishnu Kamath: My
question was not answered. There-
fore, 1 had to ask again, I have put
only one question. It may be check-
ed up from the records.

st TR - WITT OF SEHT
F1 @91 F¢ femr & w7 flt & g
& & ¥
Mr. Deputy-Speaker: All right.
Shri Kamath.

Shri Hari Vishnu Kamath: Is it a
fact that in some of those States,
which the Minister said have not
accepted this advice, if not instruc-
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tions, of the enrtal Government, there
is @ growing tendency among certain
sections of the population to describe
or classify themselves as backward?
If, so, has Government reasons to
believe that this will engender a
vested interest in backwardness?

Shri Lal Bahadur Shastri: Yes, there
has been some tendency, or it may be
true that there may be some tendency
even now. It is in order to counteract
this tendency that these steps have
been taken. 1 am really glad that the
Mysore Government should have been
the first Government to have accept-
ed this advice. Maharashtra and
Gujarat have done it earlier. But now
after the Supreme Court judgment
and our further advice, the Mysore
Government which had almost dec-
lared a very large percentage of its
population as
has accepted this advice.

Shri Sham Lal Saraf: May I know
if this criterion of economic back-
wardness would be observed between
individuals of particular castes them-
selves or only between backward and
non-backward classes?

Shrimati Chandasekhar: The eco-
nomic criterion will be taken into
consideration and no caste at all as
far as ‘other Backward Classes” are
concerned.

Shri P. K. Deo: In view of the
casteless and classless society we are
going to build, may I know if the
various reservations that are being
made in the educational institutions
for the admission of the students of
the backward communities and the
various reservations made in the
services, both at the Centre and in
the States, is going to be scrapped?

Shrimati Chandrasekhar: We do
not make any reservation of seats in
colleges, at least those colleges which
are of the Central Government,
according to caste criterion at all. It
is only on economic criterion. There
is one exemption there, it is the
scheduled castes and scheduled tribes
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which are given protection by the
Constitution.

Shri P. K. Deo: My question relates
to backward classes and not to
scheduled castes and scheduled tribes.
So, the reply of the hon. Deputy
Minister is wrong.

Mr. Deputy-Speaker: He is asking
about backward classes.

Shrimati Chandrasekhar: 1 have
already answered. I have gone a
little further to say there is an excep-
tion and that is with regard to the
scheduled castes and scheduled tribes.

Shri Vasudevam Nair: Although
the advice given by the Central Gov-
ernment is good in principle, may I
know ‘whether the Central Govern-
ment has considered the possibility of
implementing this advice immediate-
ly in all the States, and may I know
whether Government has advised the
State Governments to take their own
time in implementing this principle?

Mr. Deputy-Speaker: The
has been given, I think.

Shrimati Chandrasekhar: I  think
the Home Minister answered wvery
clearly that we are expecting them
by persuasion to come to the economic
criterion and leave the caste criterion
completely.

W 9300 TWAT YATH AT F FIT Ag-
fradm s oo waT g 3z 0 & oK
I A 92 A99 T991 I AL 9@ FHA
& Y T HCETT A T g F AT 7
st g AEfaare fear g7

Shrimati Chandrasekhar: This is a
different gquestion; besides, it is
dependent on the funds available with
us.

answer

=it TR § AT A
g f& 7z st fegsmm wiwr @ 2
fafesa fFar mar mn @ 7 e AfT
¥ fear & fad mias gfee &
fafea fear mar & ar e &Y gfe
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¥ A E T A F AU AT
T I FT T

Shri Swell: May we alsp have some
chance?

Y AR qGIGT O ; TH FT IAL
a1 A wEem F 1 feararaw . L

Some Hon. Members rose—

Shri Lal Bahadur Shastri: 1 am
answering the gquestion. Either I
should sit down, or the hon. Members
should sit down.

At TRETRT : 8§ oA a9 fE
a7 g9 faor mar &

IEAN AT WY IS g7
FT G ag ¥ 2 frmr smgam

Shri Jashvant Mehta: After the
Supreme Court judgment and the
different States have not implemented
the instructions. May I know whe-
ther Government is thinking of
evolving a uniform formula all over
the country for considering backward-
ness on economic criterion?

Shrimati Chandrasekhar; The State
Government Ministers who attended
the backward classes conference all
agreed in principle that they would
switch over to the economic criterion,
but they are taking their own time.
They may have certain diiculries, and
I suppose we have to give some time
to them to get over the difficulties.

o TRATE T e A W
%1 fre3oT F1 W7 7 w9 F7 qigF
faogar 1 fawsaq &7 "W AR
1 A1 fAsw wrsgl &1 famr & A a
FIFHTT WIAT T2 HIST TT9q1 97 ATZAT
HrgAT & 7

st ST AFPT WER AT F=qT
frgr mr fF fw F:E fesdr @ #
TS qEt FEAT A2 | AR WAL
& fufreed fas § ®1% 9991 OF S99
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gl dT | 3\ F% ¥ A9 7 9 IgA
&1 ur fF dFaE RGO d5AE
Frafrdta & ot aeg & sy 7z fmr
g Srfa wrfe & qrume 97 g7 7 < A
It wifa feafa & g g ag
¥ ST JEIG A I &1 WA fEaw g
I TEFI A9 Fgi AT ot w1 frar @
ar¥t ®zw wwg fawa w7 d6r aw®
wATfAE FAAT, AT |

st fe w¥s: WAty sfaam
F oT=97 3¥o ¥ WA 39 ¥ fag
serfors wT wanfaw faesw wr &
wrefen arm mn @ wefec @
ot s &1 FreefaaT araar afaaer
F o997 Yo ¥ faxg a4 g ?

=t S AFIFT TOEH! < AT AL Fieey
@A & WA eee FEAH AT
sreqes e 1 fOesr gAr W v
& Al 9992 NG & qrag ¥ AN
=1 2 1 siifaw qeeie 7 oF Ffawa
FA7g 1 fazmr g FH & & e
911 $% T4 THH #AG &7 AfE 4w
AT $AET FieeiaanT ¥ farg @
#1 qgw WA AYEI A IART AEE
AT oW H AT WY AET RH S 7
o 2t & fafresi & @ A ow
qET 2
Shri Manean: May I know whether
it is a fact that the Pali speaking com-
munities are ficatad as  backward
classes in certain States and not so in
some other States and if so whelher
we should not have the same standard

for recognition of Pali eccmmunity us
backward?

Shrimati Chandrasekhar: 1f they
are economically backward, if they
speak Pali in thig place or that place,
they should be considered backwara.

Shri Shivaji Rao S, Deshmukh:
What does the hon. Minister propose
to do in respect of widespread preva-
lence of utter back wardness in cerisinm
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classes and communitiez irrespective
of their economic conditions?

Shri Lal Bahadur Shastri: Back-
wardness is the same over all classes
and communities in this country. We
are generally a poor country and we
have our common development pro-
gramme plans and our schemes and
all the castes and communities will
develop side by side with the develop-
ment of the country as a whole.

Shri Basumatari: Has any State
suggested that the Scheduled Castes
and Tribes should come under econo-
mic criteria even though there 15 a
constitutional guarantee for them?

Shrimati Chandrasekhar: Even the
Scheduled Castes will graduaily be
governed by economic criteria. We
are giving our post-matric scholar-
ships only subject to a means test.

Assessment of University Education

+

Shri Bishanchander Seth:
| Shri Yashpal Singh:
| Shri Sarjoo Pandey:

*193. { Shri J. B, Singh:

| Shri Warior:

Shri Vasudevan Nair:

Shri Bibhuti Mishra:

Will the Minister of Education be
pleased to state:

(a) whether Government have re-
ceived the report of the Committee
appointed by the University Grants
Commission to make an assessment of
University education in India;

(b) if so, what arc its main recom-
mendations; and

(¢) how far they have been accept-
ed by Government?

The Minister of Education (Dr. K
L. Shrimali): (a) No. Sir.

‘b) and (c). Do not arise.

st fagrrax ¥ ¢ & @y S
g ot fv W 9 A WY FL E
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£ 71 TEW 99E W9 TG qFG E (%
FaT 8 ?

¥Mo WTo e W : W 48
qar a1 f§ fode =rd an A, & 9o
fear for it 71 ATE 2 )

it aqvare g Fn A farr
T F1 S AT FT AreT agH 99 &
fe o frate & mrge ot w afras-
fade # o fodom & oo @@ &
%<1 #f A1EE § ag 7O FY FAE 7
™ frn #1910 7 @ A% @ @
T werfees ff g9 ¥ wATE ?

To ®o Ao s : T@F a7
s 3 F3ar AfE & mowr s
3T wgaT g e wrem 2 e wree
FEET A W A A A L FAT A OF
groeT @ & famd A 7w faemdt
& g1 Al| wwTelET fasT |

=l &R T : § qg AR @A
g fF o7 +920 § =¥ #1990 § AT
9% wies 9T g AW
Fd OF SHAT FT A0 HT IHHT FAI-
faq i ?

o Wo ATo sATEY : I7F o7t
Iy ST fregra 9 1 = @
I F A A dfaw e @1 fF
Fezzaer afwafady & awew aiF«
@F AGAT £ W IAF HETET Wi
aTe a1 & A 9g Fm, ¢ 2 Al e
s Faam &

Shri Warior: What are the terms of
reference to this Commniitiee?

Dr, K, L, Shrimali: This commities
has been asked to investigate and
evaluate the standardg of university
education. There has been  criticisme
in Parliament and out:ide about the
standards having been eteriorated.
Therefors, the UGC iz making a
thoraugk ew:d systematic investigation.
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whether there has been deterioration
and if that is so, te what extent and
what reasons are there und what they
could do to arrest that deteripration.

Shri Vasudevan Nair: May [ know
whether it js possible ti:at the report
will be made available to the com-
mittee of Members of Parliament whe
are now studying the problem of uni-
versity education in relation to cen-
tralisation, etc?

Dr. K, L Shrimali: I do not know
whether the hon, Member was present
at the meeting where we discussed
this matter, in the consultative com-
mittee. The general op'nion in the
consultative committee was that the
Central Government should assume
greater powers for education. It wes
also agreed that we should first of all
find out whether those powers are
fully exercised or not. Therefore, it
was agreed in the consultative comn-
mittee that a small committee may
look into this matter and report to the
Government.

oft frfa frox - F oweETT A
g frafedt avem Fem & T A< 7
famme fame faean 2 fe o= 4% fedewr
H olend o F44 aei—aE fedem
ﬂ'!%al‘[o,ﬁﬁﬂﬂﬁo Qowﬁﬁ?ﬁ-
I UHo To TTH FLA ATAI—HT I
i faw @ &, A fenfodi &1 2%
FAT A AT T/ T 98T & F4T1 BIAT

g?

Mo ¥lo HATo AT : THF FATH
dr A7 { ? g fom w0 A1 qwS H
TTESIFAT T ¢ | gATE dgf at &
aF s a9 & fawm g @ g v
gE FAM H IF 21 &, IR A FTH
AT # F A AT

ot fagfer o - wreE g,
# TF AT ATE ATEL ISET IRATE |
&g SaTa FET AE & | 9 FAE HTE o Uo
faraer dio Uo AT ¥E FATH THo To
a FTF g H e At fAeet g,
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safE 7= wErew g @ fr faer ot

4
Fqrer wEgHEy ;s frE A

=t faraATOaw : § qg AT g
g fF 7z Ol 3 7% grow & A an
Eieuill
Mo Wo ATe *wTET : frqe Eﬁ
afFafadt gien FHA dare FT@ w7
ifamFE R as F wa aw
feraz & o9 aF——amaz fovd o
AT |
Shri Swell: May 1 know whether
this committee has been asked to go
into the possibility or the probability
of fragmentation of the couniry as a
result of a decision making regional

languages the media of instruction in
the State universities?

Mr. Deputy-Speaker: Order, order.
it is g different matter,
sl Wo Afo WEW : AT HIHT
Tt fF IfF adw g & 9t
frer &t v aga A @, zEfeo
FAT IAF O 715 gAY Ao 8, fowe
wfear forer & T 89 #7197 §F A7
TATEATAT T FZTT AT % |
Mr., Deputy-Speaker: It s a differ-

ent question. This is about the Uni-
versity Grants Commissior.

Shri Swell: May I have a clarifica-
tion?

Mr. Deputy-Speaker: Order, order.
Swamj Rameshwaranand,

=it TRATOAT : WIW dEEl TEt
¥ drg § fasafarerg & a9 @1 gifsy,
maam fafer ga T g 1=
T # & g W Aol weRed & gTEer
#T 9%1 g | & ag S e g fE
FT qLHT 5F a1 FT g1 40 F
Y &1, =TT =T el & 1 7 g e
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wqifag fa o9, arte @aEt & 99F
e e 1 favear sy FT A% o

Mr, Deputy-Speaker: This is not
about high schools.
Shri C. K. Bhattacharyya: There

was a proposul befor2 the Academic
Council of the Delhi University that
third-class M.A.s may be given a
chance to appear again \c improve
their class. Could the Minister say
what has happened to tha! resolution?
Has the Academic Council of the Delhi
University come to any decision on
that matter?

Dr. K. L. Shrimali: 1 could answer
that guestion, but does it arise out of
this question?

Mr. Deputy-Speaker: This is about
the committee appointed by the Uni-
versity Grants Commussion. This 15
not about the Delhi University at all

Shri C. K. Bhattacharyya: There 1s
the guestion of assessment of univer-
sity education.

Dr. K, L, Shrimali: He might table
a separate guestion.

Dr. Sarojini Mahishi: May I know
{he terms of reference of the particu-
jar committee appointed by the Uni-
versity Grants Commissien?

Dr. K. L. Shrimali: I have already
stated them.

Central Bureau of Investigation

+
Shri Shree Narayan Das:
Shri Hari Vishnu Kamath;
Shri Yashpa] Singh:
Shri Harish Chandra
Mathur:
Shri Bhakt Darshan:
Shri Mohan Swarup:
Dr. L. M. Singhvi:
] Shri Sidheshwar Prasad:
|' Shri P. K, Deeo:
Shri Buta Singh:
|_ Shri Onkar Lal Berwa:

Will the Minister of Home Affairs
be pleased to state:

*184.

{a) what is the precise nature of
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composition and functions of the Cen-
tral Bureau of Investigation;

{b) the number and nature of cases
that it has taken up so far; and

(c) the extent to which the various
State Governments have so far availed
of the gervices of the Bureau in handl-
ing inter-State crimes and in inves-
tigating difficult cases?

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): (a) Besides the
Administrative and Legal Divisions the
Centra] Bureau of Investigation is
vomposed of the following Divisions,
namely:—

11} Investigation and Anti-Corrup-
tion Division (Delhi Special
Police Establishment);

(i) Technical Division;

1iii) Crime Records anq Statistics
Division;

(iv) Research Division,

It is entrusted with the work of
investigation of crimes at present han-
dled by the Special Police Estab-
lishment including offences under the
Defence of India Act and Rules, parti-
cularly of profiteering in essential com-
modities which have ramifications over
more than one State; collection of in-
telligence relating to certain types of
crime; maintenance of crime statistics
and dissemination of information relat-
ing to crime and criminals; study of
specialised crimes having 21l Indja or
inter-State ramifications and police re-
search.

(b) 567 cases from lst April, 1963
upto 3lst July, 1963. The allegations
related to demand and acceptance of
illega] gratification, indulging in cor-
rupt practices, misappropriation, cheat-
ing and forgery, etc., ete.

(c) In six instanceg requests have
been received so far from State Gov-
ernments or their Departmental officers
to avai] of the services of the Central
Bureau of Investigation,
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Shri Shree Narayan Das: May 1
know whether it is a fact that the
strength of this Central Bureau of In-
vestigation is not sufficient enough to
take up all the cases and finish the
investigation in time; it so, what steps
are being taken to strengthen it?

Shri Lal Bahadur Shastri: We are
taking steps to strengthen this depart-
ment, and we Wwill have sOme nNew
officers and other staff as well,

Shri Shree Narayan Das: Out of the
567 cases which have been taken up
up to last month during this financial
year, may I know in how many of
these cases the investigations have
been finanlised and what action has
been taken against the persons con-
cerned?

Shri Lal Bahadur Shastri: I have
already answered in detail formerly as
to how many cases have been investi-
gated, how many werle successfully
prosecuted etc. I cannot give the de-
tails now, but I can say, generally,
that the Central Investigation Bureau
has made good in regard to various
important cases which they took up.

Shri Shree Narayan Das: May I
know whether all the State Govern-
ments are co-operating in this respect
and taking advantage of the new or-
ganisation that has been set up?

Shri La] Bahadur Shastri: We expect
to get co-operation from all the State
Goverrsments, but during the last few
months six State Governments have
asked for our assistance and we have
given it to them.

Shri Hari Vishnu Kamath: In view
of the fact that the fulfilment of the
tasks that this C.B.I. is engaged in
callg for a lot of special knowledge
and expertise, may I know how many
officers, if any, working in the C.B.I
have been trained or are being trained
or are proposed to be trained at the
Federal Bureau of Investigation,
Washington, or Scotland Yard, Londo?'t_
or the corresponding institution In
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Moscow? I do not know what the
name of the Moscow organisation is.

Shri Lal Bahadur Shastri: Well, Sir,
we are going to have our own train-
ing institution here and we will natu-
rally train up our people, our officers
in that institution first. Besides that,
we may send some of our officers
abroad as well. " I might inform the
hon. Member that one of our top
officers of this organisation has re-
cently gone abroad for ten-days in a
foreign country.

Shri Hari Vishnu Kamath: Where?
Is it a secret? Why should this be a
secret? There is too much secresy,
too much of this hush-hush policy. I
do not know why it is not given. Is
it in the public interest? In whose in-
terest is it not being given?

Mr. Deputy-Speaker: Order, order.

Shri Hari Vishnu Kamath: He has
not disclosed the reason. Why should
he not disclose tbe reason? Is it in
the public interest, his interest, your
interest, my interest or in whosc in-
terest is he not disclosing the rea-
sons?

Mr, Deputy-Speaker: Order, order.

Shri Hari Vishnu Kamath: What is
it, making a fetish of public interest?
1 appea] to you, Sir, because under
the rules....

Mr. Deputy-Speaker: Order, order.
He can only ask for information and
not the reasons.

Shri Hari Vishnu Kamath: 1t has
been asked s0 many times. The august
Speaker has allowed such questions to
be asked, the reasons to be asked.
Let him say: “public interest”. You
have been sitting down below
here every day and you should remem-
ber all that he has said,

Mr, Deputy-Speaker: Order, order.

Shri Hari Vishnu Eamath: It is easy
to call “order, order”. I am not pro-
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testing. We are not school children
here.

Mr. Deputy-Speaker: Order, order
Shri Yashpal Singh.

Shri Hari Vishnu Kamath: What is
“order, order”? 1T can also say “order,
-order™.

Mr, Deputy-Speaker: Shri Yashpal
. Singh.

Shri Sheo Narain: Sir, I rise to a
point of order. Shri Kamath should
not repeat the orders of the Deputy-
Speaker, the orders of the Chair,

st oo |z Fm & S g

g fw 71 fz= =0 wrw SRR #71
Ties @i & ot awas @, 77 &,
a1 =W A WG qF Mog wionT & (o
¥ aws 7

st we agrgT wEdt ;o J@l oas
o w9 g, 39+ foefes § O am
FTH TUL HgS L ATH TR ¥
agt fear & 1 @few &g =0 W
ST T1E T F TEatan & Hfar
i, afew a3 7% Faw T WO
s faft st w foE
FX, d1 98 IR AT F@IE |

ot s TR e, & ag aTAer
F g g f& oot #F siw s &
St STorTet STORR F1 TE €, T IR gE
] qumelt § #1947 fane = g ok
FJEEFT FHL AT AT GG 9T F74qT
TR

ot a9 q@EET TeR - g
HEE 1 TG 4TeT AT AL g1 T@AT
& 1 TrHTOE: S S(HT A, wrEvd &Y
gfem fawmr ar &t fors & a1 2@ &
o F3aT & | AT FT FH ITAFTE
feqigde & foeeer @@ a9 #19
Ig g f ok g9 & wfafom sweoaR
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ufes gat & fFa w1 To0F &, Fr
o GET & 1 OF a3 FH WG @R
A F¥ 9g dgw AL A 0
gz, @A @2, qIN A F THAT g,
9T T qFATE |

o AT 4 & & oF danfas
¥ o 7 A o 779 &, I @ AR
9z gg fawmr o fasiear s T
ATEAT & | S AT Tg FTH F 4T |

Dr. L, M. Singhvi: May I know
whether the jurisdiction of this Bureau
extends to Ministers and politicians in
various States. Out of the cases listed
in para (b), is there any case that was
registered or proceeded against any
Minister or any politician in any
State?

Shri La) Bahadur Shastri: Of course,
the scope of the Central Investigation
Bureau is limited to Government ser-
vants, business men, traders and those
people whd indulge in different kinde
of crimes. If any Minister indulges
in any particular kind of crime, if it
is reported and if the State Govern-
ment so desire, certainly it might take
action.

=t fadwaT waw ;o W
& gard & saT9 ¥ AW qg T ™
& fF o & 1 1 gAELAwA FY ot
oY, g W TEE F gt # A0
fir 2 & v o a7 e & 1 AR
@7 ¥ T T FT A AGeAAT AT FY
&, Ta wraT 1 g q F1®
FETMmAEE FaEAE 7

ﬁmwm:qﬁ?ﬂm
&1 77 & fF o FTow gu At 91T 3T
g5 & | q e F AR G E ) T
T @ 7Y & o e gfer owafere-
¥z €Y 91 | Afew wF e S 0%
famrg = faar ¢ ag A1 q wiw & fraw
¥ | ot grer @ wwm dar g At
% Ft ww & 9t & Aeawar | oF
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Shri P. K. Deo: In view of the state-
ments and counter statements of the
Chief Minister and the former Chief
Minister of ‘my State regarding the
illegal collection of party funds from
Messrs. Serajuddin & Company, may
I know if thig particular case has been
referred to this Bureau for investiga-
tion?

Shri Lal Bahadur Shastri: Has it any
connection wiith this question?

Mr. Deputy-Speaker: Has that par:i-
cular case been referred to this or-
ganisation?

Shri Lal Bahadur Shastri: No, Sir.

Shri Ranga: Why not? Do Govern-
ment not think it proper to refer this
case to the Bureau?

Mr, Deputy-Speaker: The reason is
a different matter, (Interruptions).

Shri Hari Vishnu Kamath: This is
question hour. Government have ‘o
give information in reply to our
questions.

Mr, Deputy-Speaker: There is the
no-confidence motion. He may raise
this also during the debate. (Interrup-
tions).

Shri Ranga: There are so many other
things to touch in that debate.

Shri Hari Vishnu Kamath: Also, you
may have to extend the discussion {o
one week or more. (Interruptions).
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Mr, Deputy-Speaker: Order, order.
The question was whether that parti-
cular case has been referred to this
organisation. The answer has been
given and it is “no”. We cannot o
into why or the reason for it (Inter-
ruptions)

Shri Ranga: There must bhe some
reason for your disallowinz it...
(Interruptions).

Shri Harj Vishnu Ramath: Tt is
arbitrary disallowance... (JInterrup-
tionQ.

Mr. Deputy-Speaker: We cannot 0
on discussing the ‘why' or ‘why no'"
You can criticize the Goverrment,

Shri Ranga: It is a we:l-esiablished
parliamentary practice for hoa. Mem-
bers to ask....(Interruption).

Mr. Deputy-Speaker: I have ruled
out that question.

Shri Ranga: Otherwis-. the Gu:-
ernment need not have (s give an/
reason at all saying that in public in-
terest they do not want to divulge
anything ....(Interruption).

Shri Lal Bahadur Shastri: JMav 1
make a submission?

Shri Surendranath Dwivedy: He i3
prepared to say something....(Inter-
Tuption).

Shri Hari Vishnu Kamath: You have
been to America: you have keen to
Europe. You have seep Parliaments
functioning there with vour own eyes
and ears. Have you se2n i"arliaments
and Government benches functioniag
in this manner...... {Interruption).

Shri Ranga: Ars we to undcrsiand
...... (Interruption).

Shri Hari Vishnu HKunath: What
are we coming to?....(Interruption).

You sit down..... . (Interruption).
vou shut up....(Interruption).

I am addressing him, uot you....
(Interruption). Sit down.... (Inter-
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ruption). Keep quiet..,., (Interrup-
#om)

Shri Priya Gupla: What is this?
«. .. (Interruption).

Shri Ranga: You wan. toa  arive
everybody to rowdyism....(Inteérrup-
tion).

Mr. Deputy-Speaker: Y ju can arguc
that point. You have Zut g mo-corfi-
dence motion against the Government.
You can argue that point....(Inter-
ruption).

Shri Swremdranath Dwivedy: May 1
make a humble submission? I think,
it would be proper....(Interruption).
I want to make a submission......
(Interruption) .-

Shri Lal Bahadur Shastri: May I
say a word?

Shri Raghunath Singh: He is naot
allowed to reply.

Shri Lal Bahadur Shastyi: Firstiy
the statements and counter-statements
between two Congressmen in Orissa
are not conceraed with any govern-
mental matter at all. It is purely . . .
(Interruption) .

Shri P. K. Deo: Chief Mfinisior =ad
ex-Chief Minister.

Shrj Lal Bahadur Shastri: The Chef
Minister and another Member of
Parliament, who is ex-Chief Minister,
made certain statements. It was only
in connection with certain enllections
made. ... (Interruption).

Shri P. K. Deo: Misuse of power.

Shri Lal Bahadur Shastri: ... for
political and organisational work.
It is a matter which has to be if at
al!, considered at the political leve; or
at the organisational level. So, this
organisation ig in no way concernwed
with it. Secondly. I have made it
quite clear that we cannot take up
any question concerning any State
Government till that State Govern-
ment itself requests the Centre to in-
vestigate those cases. Therefore that
question does not arise at all.
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Mr. Deputy-Speaker: Shri Buta
Singh.

Shri P. K. Deo: Serajuddin’s books
which have already been seized....
(Interruption).

Mr. Deputy-Speaker: You have:
asked your supplementary question.
Shri Buta Singh,

Shri S. M. Banerjee. He is absent.

Mr. Deputy-Speaker: I have called
Shri Buta Singh.

st ey fog ;w7 7% FE avEr
* o= e wret § Asg Afagt &
faame: faras srd § 7 St A
T @ # ogwfva gw @ R dEm
FET F  TgEAMT ¥ @
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=1 a1 g fF¥ 7. w9 9@ 1 F A@r
E A FT TgT & 41 F1E AR AT
AT F7 F R 7

st §TH W Wt o Wl aw
9T AYFIT &t A 2, 70 omwer g fR
uF duriew Trezufy St F1 Awr fEar
T 9t AT F7 AWITER FIH WAL ST
& qr Trefr ST G917 38 g9
& wey weAl A F q| Wy @ 2 fw
az YT FHCH TH 97 HA, IHGTS |

ot WL A aCAT . TAIHT F
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Mr. Deputy-Speaker: Next question.

Shri Hari Vishnu Kamath: On a
point of order, Sir. I invite your
attention to rule 41, sub-rule (2) of
the Rules. You just now gave a
a ruling that a Member caanot ask
for reasons. The right to ask a ques-
tion is governed by the following
conditions, namely,—I have gone
through all these details numbering
ten or twenty. It nowhere says that
a Member cannot ask for reasons,
You may go through it at leisure and
see whether it says that a Member
cannot ask for reasons. It is another
matter that the Minister may not
answer such a question. He may not
answer the question, but the Members
certainly have the right to ask such a
question. It is not ruled out by this
rule.

Mr. Deputy-Speaker: I will look
into the rules and give the ruling.
Next Question.

Shri U, M. Trivedi: Supplementaries
on this Question have not been
allowed. ... (Interruptions) .

Mr. Deputy-Speaker: Order, order.
I have allowed 15 supplementary ques-
tions on this.

Shri U. M. Trivedi: You have al-
lowed only those whose names appear
on the Question. (Interruptionms).

Shri Ranga: You do not seem to
think that there is any difference at
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all. There are certain Members who
are responsible. You have got to
give them the special consideration.

Mr. Depnty-Speaker: 1 know....
(Interruptions) Order, order.

Shri U. M. Trivedi: The supple-
mentaries have been allowed only to
those in whose name the Question is
put, Those of us in whose name the
Question does not stand have not
got any opportunity.

Mr. Deputy-Speaker: If 1 do not
allow supplementaries to signatories,
the objection is taken that I do not
allow supplementaries to signatories.
If 1 allow supplementary questions,
the objection is taken—the other group
takes the objection. I have allowed
15 questions on this. We have taken
12 minutes over this Question. I
think sufficient time has been spent on
this Next Question. (Interruptions)

Mr, Deputy-Speaker: Order order.

Shri U. M. Trivedi: I want to make
a submission. Supplementaries can
always be put even by thgse who have
not tabled the question. That  has
been the practice all along. As long
as you continue to call the names of
those whose nameg appear on the
Question, we do not interfere. But
we have got a right to put a question
when that list is exhausted.

Mr. Deputy-Speaker: The question
whether sufficient time has been spent
on a certain Question or not must be
left to the discretion of the Chair. I
think we have spent sufficient time
over this question. Next Question,

0il Refinery in Madras

+

( Shri Bhagwat Jha Azad:
| Shri P. C. Borooah:
| Shri D. C. Sharma:
Shri Morarka:
\ Shri Ravindra Varma:
| Shri Kapur Singh:
*185.  Shri P. K. Ghosh;
Shri Gulshan:
\ Shrimatj Jyotsna Chanda:
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Dr. Mahadeva Prasad:
Shri P. Venkatasubbaiah:
|_ Shri Himatsingka:

Will the Minister of Mines anq Fuel
be pleased to state:

(a) whether Government have re-
Fently decided to set up an oil refinery
in Madras; and

(b) if so, what are the broad out-
lities of the scheme?

The Minister of Mines and Fuel
(Shri Alagesan): (a) No decision has
vet been taken.

(b) Does not arise.

Shri Bhagwat Jha Azad: May 1
know whether the Government has
seen its previous decision on the
matter and in the light of that deci-
sion, do the Government propose to
take a final decision and if so, by what
time it would take the decision on the
matter?

Shri Alagesan: This matter was
considered by the Government to-
warl. the end of last year and then
they decided to refer the matter to the
Planning Commission for making cer-
tain studies. The officers of the Minis.
try have had talks with the Planning
Commission and it is possible to
arrive al some conclusion about this
when it will be time for the Govern-
ment to take a decision.

Shri Bhagwat Jha Azad: Muay I
know if there is any indication from
the Planning Commission, in view of
the fact that we nced urgently oil re-
fineries, that it should be either at
Madrag or somewhere else?

Shri Alagesan: It is being processed
as quickly as possible. Already the
indicalions are that the refinery will
be needed in Madras. The position of
demand and supply is such that we
should go in for a refinery in Madras.
But certain studies have to be com-
pleted before a decision is taken.

Shri D. C. Sharma: May 1 know
whether this oil refinery will be taken

871 (ai) L.SD.—2.
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up in the Third Plan or it will spill
over to the Fourth Five Year Plan?

Shri Alagesan: If a decision is taken
within a short time, it may be possible
to put this on stream in the early
part of the Fourth Plan.

Shri Morarka: May I know wheiher
the total requirements of petroletm
product by the eng of the Fourth Plan
have been assessed and, if so, may I
know how the various refineries in
the country are going to meet this
demand?

Shri Alagesan: The total require-
ments of petroleum products at the
end of the Third Plan have been as-
sessed. Also. certain studies have
bean made with reference to the pos-
sible requirementg by the end of the
Fourth Piar. Ali these things are
under consideration. As to what
capacity we will have at the end of
the Third Plan, or whether the sanc-
tioned capacity will be reached at the
end of the Third Plan_all these qucs-
tions are under consideration and a
decision will be taken on this parti-
cular question.

Shri Ravindra Varma: May I know
whether the report of the Enctey
Survey Committee has now been
received?

Shri Alagesan: Actually that relates
to the Irrigation and Power Ministry,
but it has not yet finished its labours.
Perhaps by the end of this year they
will be able to submit their report.

Shrimati Jyotsna Chanda: May I
konw how long they will take to come
to a decision about this oil refinery?

Shri Alagesan: I have already re-
plied that a decision will be taken
rather in a short time.

Shri P. Venkatasubbaiah: What
would be the total expenditure in
starting this refinery, and is any
foreign co-operation or help being
sought for starting this refinery?
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Shri Alagesan: That will depend
upon the capacity. It may be too
early to say that.

Shri Warior: May I know whether
the reconsideratio, of allowing privat;
refineries tp expand will have its own
impact adversely on thig Madras re-
finery?

Shri Alagesan: That question a!s-
iz under consideration. All these are
related in a way. But, apart from
that, the study so far undertaken re-
garding demand and supply in the
southern region is such—I mean their
results are such—that a refinery is
indicated,

Private Sector Collieries

+
(Shri Surendra Pal Singh:
Shri Indrajit Gupta:
i Shri D. C, Sharma:
+186 J Shri Warior:
* 7 Shri Vasudevan Nair:
| Shri Dinen Bhattacharya:
8hri Himats'ngka:
{Shri 5. M. Banerjee:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether it is a fact that more
than half of the World Bank loan for
modernising private sector collieries

in the country remains unutilised;
and

(b) if so, what steys Government
propose to take to force the private
colliery owners to carry out the
required development programmes
without any further delay?

The Parliamentary Secretary to the
Minister of Mines ang Fuel (Shri
Thimmaiah):" (a) No, Sir. QOut ofthe
‘total loan of Rs. 17 crores, the indus-
try has already placed orders for
eqiupment worth about Rs, 1227
crores. With the extension of time
limit the industry hopes to utilise a
substantial part of the balance.

(b} Does not arise.

Shri Surendra Pa) Singh: Is it a
fact that the World Bank loans were
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given only to those collieries which
produce high-grade coal and this
facility was more or less denied to
other collierieg which produce low
and medium-grade coal which actualiy
account for seventy per cent of the
tota] production of coal in this coun-
try?

Shri Thimmaiah: The World Bank
gave the loan not specifically for A
grade coal: it i5 given for the expan-
sion of existing mines and also  for
opening new mines, They have given
lnans for five categories under which
the ioon is utilised by the collieries.

Shri Indrajit Gupta: I would like
fo know whether jt is a fact that many
of these collieries are complaining of
difficulties i providing the matching
grants reguired to make themselves
eligible for these loans and, if so, whe-
ther that iz at least partly duc to the
fact that the present production of
coal is actually outstripping the
demand and many collieries are feel-
ing nervous about the future of the
industry.

The Minister of Mines and Fuel
(Shri Alagesan): In order to enable
the collieries to find matching rupee
finance certain steps have been taken.
Government has sanctioned a partial
Guarantee Scheme for advances to be
given by credit institutions to collie-
ries. Secondly, the Re-finance Corpo-
ration has also agreed to provide re-
financing facilities to credit institu-
tions participating in the above
Guarantee Scheme. Thirdly, the Re-
serve Bank also has agreed to offer
certain borrowing facilities to sche-
duled banks against their lendings in
the coal industry under the Guaran-
tee Scheme. So, ail these steps have
been taken. With reference to the
question whether there is over-pro-
duction, I am afraid it cannat be

said that there is over-production.
Perhaps there is a month's
stock, and that is also being
removed to the consumers’

end.
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WRITTEN ANSWERS bl 4|
Literacy

Shri D. C. Sharma:
*187. < Shri Subodh Hansda:
L Dr. P. N. Khan:

Will the Minister of Education be
pleased 1o state:

(a) the percentage of literacy in
the country at present: and

(b) the steps taken or proposed to
be taken to increase the same?

The Minister of Education (Dr.
K. L. Shrimali): (a) According to
the 1961 Census the percentage of
literacy in the country is 2402 for
both sexes, 3444 Jor males and 12.95
for females.

(b) Legislation for the provision
of free and compusory primary edu-
cation has been enacted In several
States. The remaining States have
been advised t¢ enact suitable legis-
lation at a very early date.

Assistance is given to States  for
appointment of additional teachers,
training facilities, improvement of
emoluments of teachers, special
schemes relating to girls' education
and scholarship for primary  stu-
dents.
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ESSO

*192, Shri Morarka: Wi!l the Minis-
ter of Mines and Fuel be pleased to
state:

(a) whether it is a fact that a pro-
posal to convert ESSO into a Rupee
company has been receiving the
attention of Government,

(b) if so, whether Government has
discussed the proposal with ESSO; and

{e) the decision taken thereon?

The Minister of Mines and Fuoel
(Shri Alagesan): (a) and (b). Yes,
Sir,

(c) Na decision has yet been takem.
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Moltels on Highways

s393, J Shri P. K. Deo:
* | Shri Buta Singh:

Will the Minister of Mines and
Pael be pleased to state:

(a) whether a series of Motels on
the American pattern are going to ke
built along the Highway connecting
Calcutta with North Bengal and
Assam;

(b) if so, what is the likely cost;
and

(c) whether similar motels are 12
be built on other national highways?

The Minister of Mines and Fuel
(Shri Alagesan): (a) The proposal for
construction of motels, based on a
design suiting Indian conditions, is
under examination in the Indian Oi!
Company.

(b) Does not arise, at this stage,

(c) Indian Oil Company is con-
sidering possibilities of constructing
motels in other parts of the country
too. Actual construction will, how-
ever, depend upon the importance of
the location and other relevant
factors,

Kerosene 0il

{ Shri C. K, Bhattacharyya:
7 Shri P. C. Borooah:

Will the Minister of Mines and
Fuel be pleased to state:

*194.

(a) whether India is going 1o have a
shortage of kerosene oil by over one
million metric tonnes, and

(b) if so, the steps taken to meet
such shortage?

The Minister of Mines and Fue;
(Shri Alagesan) (a) and (o). Kero-
sene is a deficit product, inasmuch as
indigenous production is less than
consumption. The deficit 1s imported
to meet the full requirements of the
country.

The extent of the deficit is expict-
ed to be around one millivn tonnes in
1963. The increase 1 demand in the
following years is expected o Le more
than offset by the establishment of
additional refining capaciiy 1n the
country, so that by 1966 the deficit s
expecied to be substantially less tham
what it is today.

Manufacture of alternative {ueis
like liquefied Petroleum Gas will also
help in reducing tne deficit.
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0Oil Exploration in the Coastal Areas

of Kerala

{ Shri P. Kunhan-
Shri Warior:
*196. Shri Vasudevan Nair:
Shri Dinen Bhattacharya:
i Shri G. Mohanty:
L Shri Maniyangadan:
Will the Minister of Mines and Fuel
be pleased to state:

(a) whether the question of cerry-
ing out oil exploration in the Coastal
areas of Kerala has been considered
by Government; and

(b) if so, the decision taken there-
on?

The Minister of Mines ang IFoel
(Shri Alagesan): (a) Yes, Sir.
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(b) Re"onna;saance Geo]og]ca' and
Gravity survorz woo» om0 ouloga
the Coastal areas of Kerala by the Oil
and Natural Gas Commission. In-
vestigation of mug banks off the Coast
is in progress,

0il Refinerles

19 { Shri Ramachandra Ulaka:

© 7 Shri Dhuleshwar Meena:
Will the Minister of Mines and Fmel

be pleased to refer to the reply given

te Starred Qu>2stion No. 314 on  the

21st November, 1962 and state:

(a) whether Government have simce
examined the matier with regard to
the conclusion of agreements with the
major privale sector Oil Refineries in
India for the conversion of the dis-
tributing companiez into rupee com-
panies; and

(by if so, the results therecof?

The Minister of Mines and Fael
(Shri Alagesan): (a) and (b). Ten-
tative proposals made by KEsso,
Burmah-Shell and Caltex 0Oil Com-
panies are under examination.

Rajasthan Land Reforms Bill

#1938 Dr, L. M, Singhvi: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that the
Central Government were consulled
by the Rajasthan Government belore
finalising the Rajasthan Land Reforms
and Acquisition of Land Owners
Estates Bill for the acquisition of the
estates of former rulers; and

(b) whether the Bill contravcoes
any of the guarantees given to the
former rulers?

The Minister of State in the Mimis-
try of Home Affairs (Shri Hajur-
mavis): (a) Yes.

(b) Some representations hawve
been received in this regard and they
will be given due consideration at tae
appropriate time.
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Central Pool of Officers

r Shri Ram Rattan Gupta:
199 Shri Tridib .Kumar
Chaudhuri:
| Shri Sidheshwar Prasad:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government have
decided to wind up the Central Pool
uvf Officers; and

(by if so, the reasons thereof and
what alternative arrangements are
being made?

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): (a) and (b)
The question is under consideration,
but no decision in the matfer has yet
been taken,

Scientists in National Projecis

#*200. Shri H, N. Mukerjee: Will the
Minister of Sciemtific Research and
Cultural Affairs be pleased to state:

fa) whether his attention has bteen
drawn to the resolution adopted in
June, 1963 by the Association of
Scientific Workers of India at Jam-
thedpur requesting the appointment
of Indian Scientists and Techniciaus
in all projects and National Laborz-
tories rather than of foreign experts;
and

(b) whether he is examining ihe
complaint that foreign experts often
have ideas not feasible in Indian con-
ditions which prevent the full deve-
Inpment of Indian talent?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b). Neo, Sir. A
report regarding facts had been asked
for from the Association and further
necessary action will be taken cn
roceipt of its reply.

0Qil Prospects in Gujarat Capihl Area

*201. Shri Jashvant Mehta: Wiii the
Minister of Mines and Fuel be pleased
to state:

(a) whether the Central Govuirn-

rmenl  have given final advice Lo
Gujarat Government to buiild new
capital of Gujarat State in Nerth
(Gujarat; and

(b) if so, where and what are pro-
spects of oil In that area?

The Minister of Mines and Fuel
(Shri Alagesan): (a) An understand-
ing has been arrived al between Lhe
Government of Gujarat and the Oi
and Natura] Gas; Commission regard-
ing to the understanding, the Qil and
in the proposed capital area. Accord-
ing to the understing, the Cil and
Natural Gas Commission wiil driii a
few exploratory wells in some ports
of the area with the minimum dis-
turbance to the Gujarat Governments
plan of construction,

(b) On the busis of the explorativn
work carried out so far, e definie
assessment of prospects for oil in this
area is poszible at this =.age,

Production of Coal

" Shri D. J. Naik:
202"{Slu-i A. N. Vidyalankar:

Will the Minister of Mines and Fuei
e pleased to siate:

(a) whether i is a fact thal the
nioduction of eoal is not baing achiev-
vd as per schedule of the Third Five
Yoar Plan;

ib) if sc, the reasons thereaf; and

ic) the steps taken to ackieve the
target production of coal?

‘Che Minister of Mines ang Fuel
tShri Alagesan): (a) o (c), So {ur
~e=i production has not oniy proceed-
ed .ceording {o schedule but has eves
exceeded the target, for, during 1962-
63 the total production was 63'83
million tonnes against the target c¢f
4203 million tunnes, In the mecan-
time, a reappraisal is belne made =2
the prospects in the remaiming parind
of the Plan. The indications are
that due to difficulties like shortage
of foreign exchange in the case of
public sector, the targeted praduclion
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may not be reached at the end of the
Plan. At the same time, 1o uemand
far coal also may not «dide uJdp tWw
eariler expectations owing to delay in
commissioning of coal-co.asuming vro-
jezis. Even so, every elfcii 13 Lung
mode to achieve the target so0 kil
production keew: ahead of demand.

Revocation of Proclamation of
) Emergency

Shri Hari Vishnu Kamath:
Shri Prakash Vir Shastri:
+203,/ Shri Birendra Bahadur
f' Singh:
| Shri Kolla Venkaiah:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government propose
to advise the President to revoke the
Proclamation of Emergency; and

{b) if not, the reasons therefor?

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): (a) and (b).
The Proclamation of Emergency was
issued because the security of India
was threatened by external aggres-
sion. This threat persistd; Govern-
ment, therefore, do not propose to
advise the President to revoke the
Proclamation.

Summer Schools

Shri Shree Narayanp Das:
Shri Bishanchander Seth:
7o Shri D, €. Sharma:
Shri Sarjoo Pandey:
Shri Rameshwar Tantia:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleas-
ed to state:

(a) what were the precise nature
of subjects discussed at the Sumuccr
Schoolg organised by Governmen?®
recently;

(b) whether any future plan of

study has been planned; and

(e) if so, the nature of the same?
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The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) The subjecis discussed at
the four Summer Schools are briefly
as under:—

Name of the School Subject

) Summer School in  Modern

h ] Develop-
Enginecring.

ments in Engincer-
ing Structures.
Recent Developments

(#f) Summer School

in  Chemistry of Chemistry of
_Polymers. Polymers.
(i) Summer School Recent Developments
in High Energy in High Energy
Physics. Physics.

To discuss and for-

mulate a plan for
the intensified study
of Himalayan Geo-
logy in its vanous
aspects.

(i) Summer School
in Himalayan Ge-
ology.

(b) and (c). Summer Schools are
study groups where work that is being
done in different disciplines in diff-
erent parts of the country is systema-
tically discussed and reviewed, Re-
search workers give an account of
their own work and submit it to the
criticism of fellow scientists

The proceedings of the Summer
Schools are to be published as priced
publications and are usefu] to research
workers in India and abroad.

Structural Drilling Operations in
Cauvery Basin

| Shri Yashpal Singh:
Shri P. C, Borroah:
Shri Warior:

|
,205J Shri Vasudevap Nair:
) Shri D, C_ Sharma:
| Shri P Venkatasubbaiah:
| Shrimati Joytsna Chanda:
Shri Muthiah:
Will the Minister of Mines and

Fuel be pleased tu state:

(a) whether the Oil and Natural
(Gas Commission has undertaken the
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work of structural drilling operalions
in the Cauvery basin area of Madras
State; and

(b) if so, the progress made so far?

The Minister of Mines and Fuel:
{Shri Alagesan): (a) Yes, Sir.

(b) The first structural well will be
drilled at a place about 2 miles from
Pattukkottai in the district of Tanjore
Madras. The well will be spudded in
shortly.

Koyali 0il Refinery

f Shri P, C, Borooah:
|, Shri D_J. Naik:

Will the Minister of Mines & Fuel
be pleased to state:

*206.

(a) whether the work on the pro-
jected Koyalj Oil Refinery has been
taken up; and

(b) the progress made in that direc-
tion so far?

The Minister of Mines & Fuel (Shri
Alagesan): (a) Yes, Sir.

(b) (i) 21 sheds to accommodate
various office, godowns, stores, work-
shops, garages, hospital canteen are
under construction.

(ii) The South Link Road between
Bajuwa Railway crossing and the
Refinery is expected to be completed
by the middle of July 1963.

(iii) Land for the railway siding is
being acquired.

(iv) Construction of North Link
Road is in hand.

(v) Tender for fencing
area has since been finalised.

Refinery

(vi) Existing structures within the
Refinery area have beep re-condition-
ed for use as temporary offices. The
layout and construction of the refinery
grid pillars has been completed.

(vii) The {emporary roads within
‘the Refinery, connecting various go-

1730

downs and sheds are under construc-
tion.

(vili) Tenders for the main Civil
Enginecring Works for the Refinery
have since been issued. Tenders for
the construction of a 150 house tem-
porary township have also been is-
sued, Tenders for the Mechanical
Engineering Works are under prepa-
ration and are expected to be issued
very shortly,

Refomg ip Education System

( Shri Bhagwat Jha Azad:
| Shri Bhakt -Darshan:
#207.{ Shri Yashpal Singh:
Shri Sarjoo Pandey:
| Shri Mohan Swarup:

Will the Minister of Education be
pleased to state:

{a) whether the Central Advisory
Board of Education hzs suggested
some reforms in the country's edu-
cational system in a meeting held at
Panchmahri in May, 1963;

(b) if so, the outlines thereof;

{¢) whether Government have con-
sidered the same; and

(d) if so, their reaction thereto?

The Minister of Education (Dr. K
L. Shrimali): (a) Yes, Sir.

(b)Y A copy of the relevant recom-
mendations is placed on the Table of
the House. [Placed in Library. See
No. LT-1491/63].

(¢) and (d). Most of the recom-
mendations are for State Govern-
ments Union Territory  Administra-
tions to consider and to act on. Gov-
ernment of India have sent all the
recommendations of the Central
Advisorv Board of Education to them.

Recommendationg which specifically
relate to Government of India are
under examination,
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Excavations Near Varanasi

577, Shri Sham Lal Saraf: Will the
Minisler of Scientific Reseahch and
Cultural Affxirs be pleased to state:

(a}) whether excavations in Pranlad-
pur near Varnasi have given finds
of great archaeological interest dating
ag far back ag 1,000 B.C.; and

(b) what steps have been taken
to preserve the finds that have al-
ready been unearthed and what fur-
ther action is under contemplation to
put these to ful] use from archieo-
logical and historical points of view?

The Deputy Minister in the Minis-
try of Scientific Research and Cul-
tural Affairg (Dr, M. M. Das): (a)
Yes, Sir. The date of the finds s
likely to be between 5,000 and 1,000
B.C.

(b) The finds will remain with the
Banaras Hindu University which has
excavated the site and where .n-
teresed scholars can study them.

g wefedi ® &NT
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‘Evils o Drink” as subject of Study

580, Shri Surendra Pal Singh: Will
the Ministar of Education be pleased
to state:

ia) wheiher it is a fact that Gov-
ernment propose to add a new subject,
namely, “The Evils of Drink”, in the
syllabus of Higher Secondary Schools
‘n Delhi froem this academic session;

(b) if so, what are the main feanu-
ves ¢f this scheme; and

(e} whether this new subject wonld
he optional or compulsory?

The Minister oy Edueation (Dr, K.
L. Shrimaliy: (a) No Sir

(9) and (c). Do not arise.

LA.S_and LP.S. Officers

581. Shri Ramachandra Ulaka: Wil!
the Min'ster of Home Affairs be
pleased to state:

(a) the number of 1.LAS and LPS.
Officerg from Orissa working in Pub-
lic Sector enterprises at present; and

(b) the number of Scheduled Castes.
and Scheduled Tribes among them?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis)
(a) 3.

(b) None,

Hostels for Women-

523, Chri Ramachandra Ulaka: Wiil
the Minister of Education be pleased
1o refir to the reply given to Unstar-
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red Questionn Neo, 1988 on the 1Tih
Aprii. 1963 and state:

iny whether the University Grants
Conrmission hag since considered the
proposal of the Utkal University for
construction of a hostel for women
studens;

(b) if so, their decision in the matter;
and

(c) the total estimated cost of the
hostel?

The Minister of Education (Dr. K.
L. Shrimali): (a) Yes, Sir.

(b) The University Grants Com-
mission has accepted the plans for the
construction of the hostel and the
University has been asked to procead
with the project,

(¢} The present estimated cost of
the project is Rs. 416,000 but this is
likely to be revised on reccipt of de-
tailed estimates from the Utkal Uni-
versity,

Suppression of Immoral Traffic Act,
in Delhi

[ "hri Dholeshwar Meena:
583. A\ _Shri Ramachandra Ulaka:

Will the Minister of Home Affairs
be pleased to state the number of per-
sons convicted under Suppression _of
Immoral Traffic Act in 1962-63 1In
Delhi?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati Chand-
rasekhar): 36 persons.

‘transport of Coal

84 { Shri Dhuleshwar Meena:
584. 3 Shri Ramachandra Ulaka:

Will the Minister of Mines and Fuel
be pleased to state the total tonnage
of coal handled by coastal shipping
and water ways in 1962-637

The Minister of Mines and Fuel
(Shri Alagesan): The movement of
coal during 1962-63 by rail-cum-sea
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route (Coastal Shipping) and by
water-ways was as under:

Rail-cum-sea route:
1.964 million tonnes.
Water-ways
54,962 tonnes.
Police Housing Schemes

“%ri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Home Affairs
be pleased to state:

585.

(a) whether any amount has go far
been advanced as loan to Orissa and
Rajasthan Governments separately for
Police Housing Schemes in the States
during 1961-62 and 1962-63 respec-
tively; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajar-
navis): (a) and (b). Yes, The sums
advanced to Orissa and Rajasthan
Governments for Police Housing
Schemeg during 1961-62 and 1962-63
are as follows:—

Orissa  Rajesthan

1961-62 15,00,6C0 39,00,6C0

1962-63 18,00.CCO  13,C0,CC0

33,00.000 52,00,0C0

Adult Women's -Educalion

J Shri Dhuleshwar Meena:

5“'1 Shri Ramachandra Ulaka:

Will the Minister of Education be
pleased to state:

(a) whether any amount was allot-
ted to Orissa for special schemes of
Adult Women Education during 1961-
62 and 1962-63:

(b) if so, the details thereof: and

(¢) the amount utilised by Orissa
for the said purpose?
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The Minister of Education (Dr.
K. L. Shrimali): (a) No separate
funds were allocated to Orissa for
special schemes of Adult Women's
Education.

-[b) and (c). Do not arise.

Housing Schemes for Séhednled Castes

and Tribeg
587. Shri Ramachandra Mallick:
Wiil the Minister of Home Affairs

be pleased to state:

(a) the amount allotted to the Gov-
ernment of Orissa for 1963-64 for
Housing Schemes for Scheduled Castes
and Scheduled Tribes; and

) the amount asked by the Orissa
Government for the same period?

The Deputy Minister in the Ministry
Home Affairg (Shrimati Chandra-
sekhar): (a) Rs. 3.88 lakhs; Neces=ary
administrative approval will be issued
shortly.

(b) Rs. 4.00 lakhs.

Development of Oriya Language

588, Shri Ramachandra Mallick:
Will the Minister of Secientific Re-
search and Cultural Affairs be pleased
to state:

(a) the financial assistance given by
the Central Goernment to the Gov-
ernment of Orissa for the development
of Oriya language during the Sccond
Five Year Plan period; and

(b) the amount of grant sanctioned
for 1962-63 ang 1963-64?

The Minister of Scientific Research
and Cultural Affairg (Shri Humayun
Kabir): (a) Rs. 44,310.

(b) Sanctioned Rs. 36,000 for
1962-63 ang allocated Rs, 40,000 for
1963-64.

Intergration Formula in Punjab

589. Shrimati Savitri Nigam: Will

the Minister of Home Affairs be pleas-
ed to state:

{a) whether it is a fact that the as-
surance given By him in reply to a
supplementary on Starred Question
No. 1661 on the 21st April, 1961 that
the Integration Formula will te ap-
plieg retrospectively was given up by
the Punjab Government wide a circu-
lar issueq by them on the 12th Jure.
1962; and

(b)Y if so, the action propozed ‘o he
taken to implement the assurance
given on the floor of the House so that
the former PEPSU employees declar-
ed senior by the Government of India
are given due seniority retrospective-
ly for all purposes?

The Minister of State in the Minis-
try of Home Affairg (Shri Hajarna-
vis): (a) and (b). The reply given ‘o
the supplementary on Starreq Qu-s-
tion No. 1661 on 21st April, 1961 in
effect was that the revised fnrmula
would be applied retrospectively.
This has in fact been done by revising
the common gradation lists, which
are to have effect from 1-11-1956 n
accordance with the reviseq formula.
Representations against the crders
contained in the State Government's
letter dated 12th June, 1962, seeking
the ecxtension of retrospective effect to
certain other matters, such as senio-
rity and pay on promotion, are under
examisation in r~e-sultation with the
State Government.

Zoologieal Survey of India

590. Shrimati Savitrj Nigam: Will
the Minister of Scientific Research
and Cultural Affairs be pleased to
state:

(a) whether the Report of the Re-
viewing Committee on the Zoological
Survey of India has been received by
them;

(b) if so, the main recommenda-
tions thereof;

(¢) action taken or proposed io be
taken on those recommendaiions:; and

(d) the time by which their recoin-
mendations will be implemented?
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The Deputy Minister in tbe Minis-
‘try of Scientific Research and Cultural
Affairs (Dr, M. M. Das): (a) Yes.

(b) The main recommendations of
the Reviewing Committee are:

1. Highest priority should be given
to the construction of suitable fire-
proof buildings for the Headquarters

of Survey and also for the Regional
Stations.

2. Starting of additional Divisions
under the Thirg Plan shouli be held
up till properly trained slaff, facililies
and accommedation are available,

3. Reserve Collectiong are ot being
properly maintained. Adeguais alien-
tion should be paid to this work aad
highest priority should be given to
sort  out and npame the um
named collections with the help of
specialists in this countiy and abroad.
Preparation of card cataisgues of Re-
serve Collections should Le taken up
early. Programmes of survev ang ex-
pansion should be so reociizntated as
to fill the lacuna in the Colleclonz

4. There should be increased as-
sociation with the Universitiss and
exchange of Professors ana staff {ar
definite periods and prejects

5. ‘Reports’ and ‘Memoiss’ of thz
Indian Museum and ‘Annun! Reports’
of the Survey should be braught up-
to-date. The ‘“Quarterly Bulletin”
should be discontinucd.

6. The Zoological Puhl'n Galleries
in the Indian Museum zhou:d b over-
hauled and rearranged.

(c) The recommendations are under
consideration and ac'icn ‘o implement
the decisions will be taken ag 599n as
possible.

Lignite in Ramnad

591. Shri Sezhiyan. Wiil the Minis-
ter of Mines ang Fuel be pleased to
state:

(a) whether it is a fact that lignite
deposits have been found in Ramnad
District, Madras State; and
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(b) if so, the sieps Government pro-
pose to take for exploration and ex-
ploitation of the deposits?

The Minister of Mines and Fuel
(Shri Alagesan': (a) The occurrence
of lignite near Karaikudi in Ramnad
Dis rict has been reported.

th) The Geological Survey of India
wili make further investigations inlo
the oceurrence,

Loans and Grants-in-Aid to J.&K.

592, Shri Hari Vishnu Kamath: Will
the Minister of Home Affairs be
pleased to state:

ta) the quantum of loans and
grants-in-aid, separately given to the
State of Jammu and Kashmir in each
vear from 1950-51 to 1962-63.

(b) the purpose for which cach
loan and grant was made;

(c) the amount of loan repaid so
far; and

{d) whether accounts have been
properly audited every year?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajar-
mavis): (a) A statement is laid on ihe
Table of the Housc, [Placed in
Library, See No. LT-1492/63]

(b) the financial assistance was
given for the foilowing purposes:

(i) to meet budget deficit; and

(ii) to finance schemes for the
development of the State, schemes
of flood protection, Rehabilitation
of displaced persons, Low Income
Group Housing, Police Housing,
Community Development; pur-
chase of foodgrains and develop-
ment of border areas etc.

(iit) to meect expenditure on
J.&K. Additional Police and J&K.
Militia.
fc) Rs. 21,20,16,971 (This figure is

inclusive of the amounts repaid or
adjusted.)

(d) the jurisdiction o the Com-
ptroller and Auditor General extends



1741 Written Answers SRAVANA 30, 1885 (SAKA) Written Answers

to the Jammu and Kashmir State.
He exercises authority in  respect of
accounting and auditing of all gov-
ernmental transaction in the same
manner as in the case of other States.

Mata Tila Dam Project

593. Shri Hari Vishnu Kamath: Will
the Minister of Home Affairs be
pleased to refer to the reply given to
Unstarred Question No. 2566 on the
I1st May, 1963 and state:

(a) whether the Committee has
finalised its recommendations on Mata
Tila Dam Project; and

(b) if so. a briei resume thereof?

The Minister of Home Affairs (Shri
Lai Bahadur Shastri): (a) and (b).
The Committee met twice but was
not abie to make any agreed recom-
mendations. The matter was, there-
fore, again discussed at the last meet-
ing of the Central Zonal Council held
at Nainital on 1st and 2nd July, 1963.
A settlement between the Govern-
ments of Uttar Pradesh and Madhya
Pradesh in regard to the supply of
power {rom Mata Tila Dam Project to
Madhya Pradesh was reached at that
meeting. Copies of the proceedings
embodying the decisions of the
Council will be placed in the Parlia-
ment Library, as soon as they  are
finalised.

Cess on Property for Libraries

594. Shri Yashpal Singh: Will the
Minister of Education be pleased to
state:

(a) whether Government have sug-
gested to the State Governments to
levy a cess on property for the pur-
pose of establishing libraries in the
country; and

(b) how many Siates have com-
municated their views on the  pro-
posal?

The Minister of Education (Dr. K.
L. Shrimali): (a) Yes, Sir.

(b) 14 State Governments and 9
Union Territories have so far com-
municated their views in the matter.

1742
Committee on Primary Edusation

505 J’Shri Ram Harkh Yadav:
* 7 Shri Yashpal Singh:

Will the Minisier of Education be
pleased to state:

(a) whether it is a fact that the
Committce  on  Primary Education
under the Chairmanship of Sari
U. N. Dhebar met at Nainital;

(b) if so, the
thereof;

recommendations

{c) when the recommendations will
be implemented; and

(d) the names of the members of
the above Committee?

The Minister of Education (Dr. K.
L. Shrimali): (a) to (d). A statement
is laid on the Table of the House.
[Pleced in Library, see No. LT-1493/
63].

Produoctive Labour Scheme ia Schools

Shri Yashpal Singh:
596 Shri Bhagwat Jha Azad:
* ) Shri Bhakt Darshan:
Shri P. Venkatasubbaiah:

Will the Minister of Eduacation be
pleased to state:

(a) whether it is a fact that Pro-
ductive Labour Scheme will be in-
troduced in 2,000 selected secondary
schools as part of its over-all plan to
change the present pattern of educa-
tion;

(b) if so, the salient features of the
scheme; and

(c) the basis on which the schools
will be selected for introduction of
the scheme?

The Minister of Edocation (Dr. K.
L. Shrimali): (a) to (c¢). There i3 no
such scheme at present. As recom-
mended by the Central Advisory
Board of Education in its May, 1963
meeting, a Committee has been set
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up to devise a national programme fur
enabling students*in educational insti-
tutions at all stages in productive
activities.

National Pay Scales for Secondary
School Teachers

[ Shri Yashpal Singh:
597 % Shri Bishanchander Seth:
"] Shri Rameshwar Tantia:
L:a'hri Basumatari:

Wiil the Minister of Education be
pleased to state:

(a) whether it is a fact that a
deputation of all India Secondary
Schoo! Teachers' Association appro-
ached Education Ministry to discuss
the question of minimum “Nationzi”
Pay scales of all teachers in India;

(b) if so, the outcome of discuszion;

(c) the other issues raised by the
deputation in the discussion: and

(d) how far Government have
agreed to their proposal?

The Minister of Education (Dr. K.
L. Shrimali): (a) Yes, Sir.

(b) The question wiil be examined
in consultation with the Planning
Commission and the Staie Govern-
ments,

(¢} and (d). The other issues raised
by the deputationists and the views
of the Government thereon are given
in the statement laid on the Table of
the House. [Placed in Library. See
No, LT-1494/63].

Rural Education

(Shri P. R. Chakraverti:
598. J Shri . C. Borooah:
|_ Shri Rameshwarnand:

Will the Minister of Education be
pleased to state:

(a) whether the University Grants
Commission has set up a committee to
examine the pattern of rural educa-
tion with a view to strengthenng it
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so that the surplus student popula-
tion of cities may be diverted to rural
colleges; and

(b) if so, the precise constitutisn
and terms o reference of the Com-
mittee?

The Minister of Education (Dr.
K. L. Shrimali): (a) and (b). A state-
ment giving the required information
is laid on the Table of the House.
[Placed in Library, see No, LT-1405/
63].

Failures in Higher Secondary Classes
in Delhi

599. Shri Bhagwat Jha Azad: Will
the Minister of Education be pieascd
to state:

(a) whether there have bean mass
failures in higher secondary classcs
in Delhi;

.(b) if so, the percentage o failures;
and

(c) whether any inguiry has been
made to ascertain the reasons for the
same?

The Minister of Education (Dr. K.
L. Shrimali}: (a) No. Sir. The aver-
age pass percentage uf the Board wus
G3.9.

(b) The average percentage cof
failures was 36-1.

(c) An enquiry is proposed to be
made in the case of schools where the
pass percentage was less than 40.

Backward Classes

J Shri Imbichibava:
* 7 Shri P. Kunhan:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it 1s a fact that money
allotted for the welfare of the Back-
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ward Classes in the first two years of
the Third Plan has not been spent
fully;

(b) if so, the reasons therefor; and

(¢) the total amount lapsed in the
first two years of the Third Plan?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati Chanm-
drasekhar): (a) Less than 10 per
cent of the money allotted could not
be spent owing mostly to:—

(1) Non-availability of technical
personnel;

(2) Non-availability of cultur-
able Jand for schemes of colonisa-
tion and of suitable sites for
Housing projects;

(3) Lack of response from the
beneficiar'es e.g., inadequate num-
ber of children getting admitted to
schools, failure or inability to put
up the element of popular contri-
bution to schemes where such con-
tribution is prescribed;

(¢) The total amount lapsed is
Rs. 344-21 lakhs against a total al-
location of about Rs. 3492 lakhs.

Fees im Delhi Schools

601. Shri D. C. Sharma: Will the
Minister of Education be pleased to
state:—

(a) the number of instances of
charging unauthorised fees or funds
by schools in Delhi, which were re-
ceiving grants-in-aid, brought to the
notice of Government during 1962-63;
and

(b) the action taken in each case?

The Minister of Eduncation (Dr. K,
L. Shrimali): (a) Six.

(b) The schools against which com-
plaints of levying unauthorised fees
were received and the action taken by
the Directorate of Education against

871 (Ai) LSD—3.

those schools is indicated below:—

(1) D.AV. Higher
Secondary School.
West Patel Nagar,

(?) D.AV. Hgher
Seco-dary School,
Gandhi Nagar

(3 DA Y. Hgher
Secondary School,
15¢ Shift, Baird
Road

(4) D.AV. Higher
Secondary School
Chitra Gupta

Road

(5) Lady Irwin
Higher Seccndary
Schovl, New Delhi

Matter is under
nvestigation

e Sc hool has been
Fourd to be charg-
ir g developmes 1 fce
from Art and
Scierce Studer ts
at a rate higher
than the orec ap-
prover by the Delhi
E<'ucatior Dt
the school has
been adv e to
charge developmer t
fee orly at the rate
approveé by  the
Deptt.

(6) Jain Girl H'gher The school nas
Secondary School, four¢ 1o bechar=
Jangpura. irg a decvelopmert

fee  without the
prior approval of
the Depariment.
Perdirg further cn-
uiries by the Deprr.
the school mar gge-
ment was advsed 1o
stop the levy of the
Development fee
but it did not
comply with the
instructiors of the
Department,  Con-
sequertly the total
amount of the
develapmert fee
chirged by the
School from No-
vember, 1061 ToUr e
1962 has  been
deducted from 1he
Grart-r-2i¢ dre to
the schoal,
0il Struck mear Sanand

602. Shri D. C. Sharma: Will the
Minister of Mines and Fuel be pleased
to state:

(a) whether any qualitative and
quantitative analysis of the oil struck
near Sanand has been made; and

(b) it so, the details thereof?
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The Minister of Mines and Fuel
(Shri Alagesan): (a) and (b). Six
wells have been drilled on this struc-
ture, and of these, four have been
partially tested. The results have
indicated that the sand development
in this areg is quite poor. Small
quantities of gas and oil have been
found to be present. Further explora-
tory drilling is in progress.

Free Text-Book

603  Shri Subodh Hansda:
| Dr. P. N. Khan:

‘Wil]l the Minister of Education be
pleased to state: )

(a) whether it is a fact that the
Central Government propose to distri-
bute text-books free of cost to primary
students;

(b) if so, the details of the scheme;
(¢) since when this scheme will be
started; and

(d) the amount of money proposed
to be spent for this purpose?

The Minister of Education (Dr.
K. L. Shrimali): (a) No, Sir,

(b) to {d). Do not arise.
Supply of Rigs and Spares

[ Shri Subodh Hansda:
* 7\ Shri P. Kunhan:

Will the Minister of Mines and Fuel
be pleased to state:

604

(a) whether any order has been
placed for the supply of rigs and spare
parts by the Oil and Natural Gas
Commission with the Heavy Machine
Building Plant at Ranchi;

(b) if so, when this order was
placed;

(c) whether all the rigs and spares
have heen supplied; and

(d) if so, number of such rigs and
spares?

The Minister of Mines and Fuel
(8hri Alagesan): (a) No.

(b) to (d). Do not arise.
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Schools in Tents

605 J Dr. L. M. Singhvi:
* 7\ Bhri Sidheshwar Prasad:

Will the Minister of Education be
pleased to state:

(a) how many schools in the Union
Territory of Delhi are functioning in
tents or rented houses at present;

(b) for how long they have been so
functioning; and

(c) whether there are any schemes
to assist them to have their own build-
ings?

The Minister of Education (Dr.
K. L. Shrimali): (a)

School excuslus.vely School in

in tents renged
building
School under the
Delhi Adm:nistration 22 22
Scdool under the
local bodies 44 144

(b) Most of these schools were
opened during the last five years.

(c) Yes Sir. A phased programme
for construction of new school build-
ings is being implemented under the
3rd Five Year Educational Deveicp-
ment Plan of Delhi.

Hindl in Schools

606, Shri Jema: Will the Minister
of Education be pleased to state:

(a) whether any of the State Gow-
ernments in the country have resented
the introduction of Hindi in the
schools;

(b) if so, the names of such States
and the nature of resentment; and

(c) the steps taken by Government
and the Hindi Prachar Sabha to popu-
larise Hindi in the non-Hindi speaking
Btates of the country?

The Minister of Education (Dr.
K. L. Shrimali): (a) No, Sir.
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(b) Does not arise,

(¢) For popularising Hindi in the
non-Hindi speaking States, Govern-
ment of India are operating the
following schemes:—

(i) Grants to wvoluntary Hindi or-
ganisations for propagation of
Hindi. Government of India
meets 60 per cent of the expen-
diture on the approved schemes
of voluntary organisations;

(ii) Free gifts of Hindi books to
school, college and Public Lib-
raries;

(iii) Appointment of Hindi teachers
to ensure at least one Hindi tea-
cher in each higher secondary
highfmiddle;primary school.
Government of India meets this
expenditure on 100 per cent
basis; 3

(iv) Establishment of training col-
leges  for training  Hindi
teachers. The entire expendi-
ture is met by the Government
of India; and

(v) Award of Scholarships to non-
Hindi speaking students to
prosecute higher studies in
Hindi and to carry out research.

The activities of the Dakshina
Bharat Hindi Prachar Sabha include
(i) the production of literature in
Hindi and other south Indian langu-
ages, (ii) holding of Hindi examina-
tions, (iii) promotion and research in
Hindi language and literature, (iv)
establishment and maintenance of
schools, colleges and other institutions
for teaching Hindi and for training of
Hindi teachers, (v) award of prizes to
Hindi scholars and award of honorary
degrees and other academic distine-
tions to persons rendering distin-
guished services to the cause of Hindi.

Primary Education

Shri Bhagwat Jha Azad:
Shri Sarjoo Pandey:
Shri J. B. Singh:

€07. | Shri Shree Narayan Das:

Shri Warior:
Bhri Vasudevan Nair:

| Shri Dinen Bhattacharya:
Shri D. J. Naik:

I Shri Onkar Lal Berwa:

| Shri Ramachandra Ulaka:

|_ Shri Dhuleshwar Meena:

Will the Minister of Education be
pleased to state:

(a) whether Education Ministry
have approached the Planning Com-
mission for an immediate additional
grant to meet the growing demand for
education at the primary stage during
the current session; and

(b) if so, the decision of the Plan-
ning Commission?

The Minister of Eduacation (Dr.
K. L. Shrimali): (a) Yes, Sir.

(b) It has been decided in principle
to make accelerated central assistance
available to States. The details are
being worked out in consultation with
the Ministry of Finance and the Plan-
ning Commission.

TR TAE &% R ww
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aifEl 1 Ia9  wEE qEAT FA H
FEATT 3T & q0 T @ A ET
e w T AT ® &

(@) o & 7 53am |

(7r) <t =&\ fam feat #1 fasfaa
AT RA AT KIS AEET R R, 90
e & fra s aam Fgg et §
Fo s fafiaa st ag g

Lime-stone Belt in Ambala District

609. Shri Raghunath Singh: Wil] the
Minister of Mines and Fuel be pleased
to state whether it is a fact that lime-
stone belt in village Mullah of Kharar
Tehsil in Ambala District has been
found?

Th Minister of Mines and Fuel (Shri
Alagesan): Yes, The band of lime-
stone near Malla has been known for
some time,

Human Skeleton of Second Millennium
B.C.

610. Shri Raghunath Singh: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state
whether it is a fact that a human
skeleton believed to date back to the
second millennium B.C, was discover-
ed 12 feet below the surface at the
Pandu Rajar Dhibi mounds in
Burdwan district?

The Deputy Minister in the Minis-
try of Scientific Research and Cultural
Affairs (Dr. M. M. Das): Yes, Sir, hut
the age of the skeleton is not certain.

1llicit Liguor in Delhi

611, Shri Raghunath Singh: Will the
Minis‘er of Home Affairs be pleased
to state the number of bottles of illi-
cit liquor that were seized by Police
in Delhi and New Delhi areas during
the last four months?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
In the period between 1-4-63 to
31-7-63, the police have seized 3975}
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bottles of illicit liquor in Delhi and
11142-3|4 bottles in New Delhi arcas.
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Per Capita Production in Coal
Industry

616. Shri Eswara Reddy: Will the
Ministr of Mines and Fuel be pleased
to state:

(a) what was the average per capita

produetion in the coal industry during
1962;

(b) how this compares with the
figure for the previous year; and

(c) the steps being taken to increase
the productivity?

The Minister of Mineg and Fuel
(Shri Alagesan): (a) ang (b). The
average annual production per worker
in the coal industry during 1962 and
1961 was ag follows for different
categories of workers:

(in metric torres)

1962 1561
(i) Miners & loaders. 308 391
(#1) workers‘nurd &

ground and open-

cast workings . 199 192
(115} All workers in

mines . . 142 135

(c) Steps being taken to increase
productivity include measures such as:

(i) improvement in the lay-out of
existing mines by

(a) provision of better haulage
systern,

(b) greater use of modern under-
ground mining machinery e.g.
coal cutters, mechanical
loaders, power drills, mechani-

cal conveying from the face,
and

(c

—

provision of better ventilation
ete.

(ii) planning of new mines with an
accent on mechanisation, both
underground ang oper-cast.

(iii) adoption of modern long-wall
with caving mining methods
where conditions permit,
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(iv) provision of training facilities
for making the workers familiar
in handling machinery, and

(v) improvement in the measures
for the safety and general heath
of workers, etc.

Crude 0il Supplied to Noonmati
Refinery

617. Shri Eswara Reddy: Will the
Minister of Mines and Fuel be pleased
to state:

(a) whether it is a fact that the
crude oil supplied to the Noonmati
Refinery is charged at Rs. 82 per ton
as against Rs. 65 per ton for imported
crude supplied to Refineries at Bom-
bay; and

(b) if so, the reasons for the
difference?

The Minister of Mines and Fuel
(Shri Alagesan): (a) The price paid
on a provisional basis for crude oil
supplied to the Noonmati Refinery
vsries between Rs. 83.70 to Rs. 85.20
per metric ton. The price includes a
Sales Tax of 1 nP. per litre (about
Rs. 12 per ton) levied by the Assam
Goverrment. The current price for
imported crude of equivalent quality
is Rs. 69.77 approximately.

(b) The price at which the Indian
Refineries Limited is to obtain crude
oil from Oil India Limited, is deter-
mined on the basis stipulated in the
Second  Supplemental Agreement
dated 27th July, 1961 between the
Government of India, Burmah Oil
Company, Assam (il Company and
the Oil India Limited. The agreement
stipulates a minimum net return of
9 per cent per annum on the equity
capital of Oil India, after deducting
all costs, outgoings and taxes. Accord-
ingly, the price paid per ton of crude
will increase when supplies are low
and decrease when supplies go up to
the full requirements of the Indian
Refineries Limited.
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Ropeways in Coal-flelds

618, Shri Eswara Reddy: Will the
Minister of Mines and Fuel be pleased
to state:

(a) the progress made up-to-date
in respect of installation of six rope-
ways to be set up in Jharia and Rani-
ganj coal-fields during the Third Plan
period; and

(b) what is the amount spent there-
on so far?

The Minister of Mines and Fuel
(Shri Alagesan): (a) Of the six rope-
ways, three are to be installed in the
Jharia coalfield and three in the
Jambad-Kajora area of the Raniganj
coalfield. Progress made in respect of
each of these ropeways is indicated
below:

(1) Ropeway for area ‘D’ of the Jharia
field:

This ropeway is expected to be in
commission by April, 1965, contract
for the work having been awarded in
January, 1962. Most of the land
required has been acquired, materials
brought to site and fabrication of
structures to the extent of 50 per cent
completed for different stations and
tressles.

(2) Three ropeways for Jambad-
Kajora area of the Raniganj field:

Contract for this ropeway was
awarded in January 1963 and these
ropeways are expected to be commis-
sioned by January, 1966. Licence for
import of plant and machinery has
been procured and permission of the
West Bengal Government for the
installation of the ropeways taken.

(3) Aerial Ropeway for area ‘F° of
the Jharia field:

This is expected to be commissioned
by January, 1966. It is proposed to
finance the project from the A.ILD.
funds. Contract has been awarded to
an American firm.
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(4) Ropeway for areas ‘B-C’ of the
Jharia field:

As doubts have been expressed
regarding the adequacy of sand
reserves, the matter is generally being
examined by the Coal Board and the
Geological Survey of India.

(b) The amount spent on the scheme
up to 3lst July, 1963 is Rs. 173.033
lakhs.
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Women Officers

§21. Dr. L. M. Singhvi: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of women officers
recruited to the different All-India
Services during the last 16 years;
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(b) whether the Government have
made any study of the problems pecu-
liar to women officers; and

(c) if so, broad features thereof and
the measures taken to solve them?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) Indian Administrative Service—
25

Indian Police Service—Nil,

(b) No special difficulties peculiar
to women officers have been brought
to the notice of Government.

(c) Does not arise.

Congress of World Orientalists

622. Shri Sham Lal Saraf: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether the proposal to hold
the Congress of World Orientalists in
India early next year has matured,

{b) what will be the number of
participants from different countries,
who have expressed their consent to
participate; and

(c) what subjects of particular
interest to this country are expected
to come up for discussions in the said
Congress?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) The XXVI International
Congress of Orientalists will be held
in New Delhi from 4th to 10th
January, 1964.

(b) 200 foreign scholars have so far
indicated their desire to attend this
Congress.

(e) A list of Sections into which

the Congress will be divided is given
below:

1. Egyptology
2. Semitic Studies

(a) Babylonian Studies, Assyrian
Studies, etc.
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(b) Hebraic Studies

. Hittite and Caucasian Studies

. Altaic Studies including Turcology
. Iranian Studies

. Indolcgy

. South-East Asian Studies

. East Asian Studies

. Islamic Studies

. African Studies.

o W m=1o W, e W

—

School Curriculum

623. Shri Sarendra Pal Singh: Will
the Minister of Education be pleased
to state:

(a) whether the Curriculum Com-
mittee appointed by the National
Council for Women’s Education has
recommended to Government that the
core curriculum for boys and girls
should be the same upto the secondary
school level; and

(b) if so, the reactions of Govern-
ment thereto?

The Minister of Education (Dr.
K. L. Shrimali): (a) Yes, Sir.

(b) The Government of India
broadly agree with the recommenda-
tions made by the Committee. The
final decision in the matter will, how=
ever, have to be taken by the State
Governments to whom copies of the
report of the Committee have been
circulated.
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Coal Transportation Problem

625 Shrimati Savitri Nigam:
: Shri M. L. Dwivedi:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether any expert from Hol-
land came to India to study and advise
on the coal transportation problems
in the year 1961-62;

(b) whether he
report; and

submitted any

(¢) if so, the main recommendations
thereof?

The Minister of Mines and Fuel
(Shri Alagesan): (a) No.

(b) and (c¢). Do not arise.

Co-ordination in the Working of Oil
Refineries

626. Shrimati Savitri Nigam: Will
the Minister of Mines and Fuel be
pleased to state the steps taken to
bring about better co-ordination in
the working of Indian Refineries
Limited, the 0Qil India Limited and the
Indian Oil Company for better results
and greater production?

The Minister of Mines and Fuel
(Shri Alagesan): The Managing Diree-
tor of Indian Oil Company Limited is
represented on the Board of Directors
of the Indian Refineries Limited and
the Managing Director of Indian Re-
fineries Limited is represented on the
Board of Directors of Indian Oil Com-
pany. This enables the two companies
to deal with problems of common
interest.

There is also a Co-ordination Com-
mittee on Assam Qil and Gas Projects.
Oil India Limited, Indian Refineries
Limited and the Indian Oil Company
Limited are, inter alia, members of
this Committee which meets periodi-
cally to consider problems arising in
the course of the implementation/
execution of various projects based on
Asgsam oil and natural gas.

The proposal to merge Indian Re-
fineries Limited and the Indian Oil
Company Limited is under the con-
sideration of Government.

Trainees for Army Engineers’ College,
Banghkok

627. Dr. L, M. Singhvi: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether some students were
selected by his Ministry for being sent
for training to the Army Engineers”
College at Bangkok run by SEATO;
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(b) If so, whether the Ministry ot
Externa]l Affairs refused clearance and
passport at the last stage; and

(c) the reasons for refusal?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) No, Sir.

(b) and (c). Do not arise.

Russian Scholarships for Sports
Coaching

628. Shri Vishwa Nath Pandey: Will
the Minister of Education be pleased
to state:

(a) whether it is a fact that Russian
Government has offered attractive
scholarships tp India for modern
methods of sports-coaching for 1963-
64;

(b) if so, the amount thereof; and

(¢} what would be the criterion for
selection of candidates?

The Minister of Education (Dr. K.
L. Shrimali): (a) Under the Cultural
Co-operation Scheme between India
and U.S.S.R., ten scholarships are
being availed of during 1963-64 for
advanced studies in subjects under
Humanities including Advanced Coa-
ching in Sports.

(b) The scholarship includes the
following—

(i) maintenance allowance of
Roubles 100 (Rs. 526) per
month;

{ii) exemption from tuition fees;
(iii) free medical aid;
{iv) an allowance upto Roubles 50

per annum for purchase of
books and other appliances;

(v) an allowance upto Roubles 150
(Rs, 789) for purchase of
passes to sanitoria or rest
houses including fare to and
fro if the candidate wants to
spend the vacation in the
U.S.S.R;

(vi) clothing allowance upto Roub-
les 300 (Rs. 1,579); and
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(vil) tourist|second class sea pas-
sage from U.S.SR. to India
only. Outward travel cost will
have to be borne by the selec-
ted candidate or his/her spon-
soring authority.

(c) Applications were inviied
through an open advertisement and
selections have been made on an all
India basis purely on merits assessed
on qualifications and through personal
interview by a selection commitlee
duly constituted for the purpose,

Teaching Ophthalmology in Hindi

(Shri P. K. Deo:
629. { Shri Kapur Singh:
| Shri Eesar Lal:

Will the Minister of Education be
pleased to state:

(a) whether Hindi books have
been complied for teaching Ophthalmo-
logy; and

(b) it so, in which of the colleges
these books have been introduced?

The Minister of Education (Dr. K.
L. Shrimali): (a) No, Sir.

(b} Does not arise,

Hindi Consolidated Glossary

{ Shri P. K. Deo:
630. Shri Kapur Singh:
Shri Kesar Lal:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that a con-
solidated Hindi glossary has been pre-
pared for two lakh Engiish words;
and

(b) if so, whether these include
scientific terms?

The Minister of Education (Dr. K.
L, Shrimali): (a) Yes, Sir. A consoli-
dated English-Hindi glossary contain-
ing about 1,50,000 words has been pre-
pared and published.
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(b) Yes, Sir.
Hostels for the Deaf and Dumb

631, Shrimati Savitri Nigam: Wil
the Minister of EcCucation be pleased
to state the number of institutions for
the deaf and dumb which have been
given grant by Government during
1961-62 for construction of hostels?

The Minister of Education (Dr. K. L.
Shrimali): None,

Home Guards

Shri Hem Raj:
632 Shri Mohan Swarup:
Bhri Raghunath Singh:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of Home Guards
trained by each State upto the 15th
of August, 1963, State-wise;

(b) whether organisations like
Rakhshadals ete., raised by different
States have been merged in Home
Guards; and

(c) if not, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) to (c). A statement containing the
information is laid on the Table of the
House. [Placed in Library, See No.
LT-1496/63.]

Haldia-Barauni Qil Pipeline

633, Shri Indrajit Gupta: Will the
Minister of Mines amd Fue]l be pleas-
ed to state:

(a) whether survey work on the
Haldia-Barauni oil pipeline has begun;

(b) by when the pipeline construc-
tion is planned to be completed; and

(c) whether the pipeline will have
one-way or two-way traffic system?

The Minister of Mines and l‘uel
(Shri Alagesan): (a) Yes,

(b) 31-12-1964.

(¢) The pipeline will have provision

for two-way movement,
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Development of Coal Mines

Shri R. Barua:
638 {Shri P K. Deo:

Will the Minister of Mines and
Fuel be pleased to state:

(a) whether the National Coal De-
velopment Corporation is going to
draw up schemes for the development
of deep mines with the aid of Polish
credit;

(b) if so, the details of the scheme;

(c) the estimated cost of each
scheme; and

(d) in which areas the schemes are
likely to be implemented?

The Minister of Mines and Fuel
(Shri Alagesan): (a) Yes.

(b) and (d). The N.CD.C, hm =
programme of developing 7 deep
mines, with Polish collaboration, out
of which 5 will be in the Jharia Coal-
field of Bihar and 2 in the Santa Coal-
field in West Bengal.

(c) Estimate in regard to cost is
available for only the first of these
mines which will be at Sudamdih in
Jharia, and on which work has
already commenced. The cost is esti-
mated to be Rs. 17-5 crores. Estimates
in regard to the rest have not been
prepared yet,
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Furfura]l from “EEKRA” Reed

639. Shri R. Barua: Will the Minis-
ter of Scientific Research amd Cultu-
ral Affairs be pleased to state:

(a) whether the process iried at the
Regional Research Laboratory in
Assam to obtain furfural from ‘Ekra’
reed has been successful;

(b) if so, whether any concrete step
has been taken to have pilot scale
trials for the product and for its com-
mercial production;

(c) what is the anticipated demand
for furfural in India at present; and

{d) where do we get this substance
from and the total cost, thereof per
year?

The Minister of Sclentific Research
and Cultural Affairs (Shri Homayun
Kabir): (a) Yes, Sir, on a laboratory
scale.

(b) Not yet, Sir.

(c) The present demand cannot be
accurately estimated, but on the basis
of assessment made in the past, it is
likely to be negligible.

(d) From indigenous production and
it is reported to be sold at Rs, 4:50 per
Ib.

Wastage of Petrol

[ Shri P, K. Ghosh;:
640, { Shri Kapur Singh:
|_ Shri Gulshan:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether attention of the Gov-
ernment of India has been drawn to a
report appearing in  the Hindustan
Times dated the 30th May, 1963 re-
garding the wastage of more than
1,000 litres of petrol of 1.O.C. because
of leakage of pipe line in one of its
filling stations in Delhi;

(b) if so, who is responsible for this
carelessness; and

(c) the action proposed to be taken
against the person/persons concerned?

The Minister of Mines and Fuel
(Shri Alagesan): (a) to (c). The
Government ig aware of the press re-
port. The matter has been investigated
by an independent officer. On account
of the possibility of the shortage
{(which was found to be 503-47 litres,
valued at about Rs. 400) being due to
the difference in the theoretical and
physical calibration of the tanks, the
situation ig being watched.

Noonmatj Refimery

Shrimatj Jyotsna Chanda:
Shri D. C. Sharma:

Shri R. Barua:

Shri H C. Soy:

Will the Minister of Mines and Fuael
be pleased to state:

(a) whether the Noonmati Refinery
is working to its full capacity;

641.

(b) the daily requirement of crude
oil per day for the refinery; and

(¢) whether there is regular supply
of crude oil to refinery from the oil
fields?

The Minister of Mines ang Fuel
(Shri Alagesan): {(a) No.

(b) 2,250 metric tons per day, when
working on full stream.

(e) Yes.
Karanpura Coal Mines

Shri P. C. Borooah:
(snn Raghunath Singh:
642, Shri Sidheshwar Prasad:
Shri P. R. Chakraverti:

| Shri Sarjoo Pandey:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether a project agreement has
been signed between India and France
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for the exploitation of thick coal seams
of the Karanpura field in Bihar; and

(b) if so, the main terms of the con-
tract?

The Minister of Mines and Fuel
(Shri Alagesan): (a) Yes,

(b) Under the project agreement,
the National Coal Development Corpo-
ration wil] earry out working of thick
highly inclined Sirka seam at Gidi—A
colliery in Karanpura by adopting the
French long-wall mining methed with
caving and false roofing on an experi-
mental basis. The French Govern-
ment will place at the National Coal
Development Corporation's disposal a
French Engineer and Technicians for
acting as Instructors and operators at
the site, and also supply special equip-
ment such as steel props, cantilever
bars armoured chain conveyor, com-
pressor and methanometer, The
French authorities would hLear the
engineering fees covering technical
and managerial services to be provid-
ed by them and also a fixed provision
for depreciation of the specific eguip-
mnent to be imported from France. The
precise value of the equipment to be
supplied by the French Government
will be known only after the complete
data in regarq to the mine is available
and the list of equipment is drawn up.
The other expenses will be borne by
ihe National Coal Development Corpo-
ration. They will become the full
owners of the equipment aftey the de-
parture of the French team.

Untouchability (Offences) Act

643, . J Shri P. Kunhan:
. Shri Veerappa:

Will the Minister of Home Affairs
be pleased to state:

(a) the total number of cases report-
¢d to the police under the Untouchabi-
lity (Offences) Act in 1961 and 1962
in different States;
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(b) the number of cases challaned
by the police;

(e) the number of cases in which
the accused were convicteq by Lhe
courts;

(d) the number of cases in which
the accused were acquitted by the
courts; and

(e) the number of cases still pend-
ing in the courts?

The Deputy Minister in the Ministry
of Home Affairs (Shrimatl Chandra-
sekhar): (a) to (e). Information is
being collected. A statement wil' be
laid on the Table of the House as soon
as possible,

Houses for Harijains

644. Shri P. Kunhan: Wil] the
Minister of Home Affair; be pleased
to state:

(a) the total amount allotted to
Kerala for building houses for Hari-
jans in the State in the first two years
o! the Third Five Year Plan;

(b) how much of this amount has
been spent; and

(c) the number of houses built in
the first two years of the Third Plan?

The Deputy Minister in the Ministry
of Home Affairs (Shrimati Chandra-
sekhar): (a) Rs. 12:01 lakhs.

(b) 10 (c). The exact position is
being ascertained from (ne State
Gevernment. A statement giving the
required information will ba laid or:
the Table of the House wlen it be-
cemes available.
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Conferemce of State Ecacation
Secretaries

[' Shri P, C. Borooah:

| Shri Sidheshwar Prasad:

1 Shri Prakash Vir Shasiri:
645. { Shri Sham Lal Saraf:

| Dr. L. M. Singhvi:

| Shri Vasundevan Nair:

| Shri Kishem Pattmayak:

Will the Minister of Education be
pleased to state:

(a) whether a meeting of the State
Education Secretaries was held in
June, 1963 to assess the achievements
and shortfalls in the Educational
Plans ang to determine whether any
changes in the existing educational
targets are called for;

(b) it so, what observations or re-
commendations were made at the
meeting; and

(c) the Government's decision in
the light of the same?

The Minister of Education (Dr K. L.
Shrimali): (a) Yes, Sir.

(b) The relevant portion from the
proceedings is laid on the table of the
House. [Placed in Library, See No.
LT-1497/63.]

(c) The recommendations/observa-
tions are kept in view while making
the Plan appraisal.

Enactments for comtinuation of
English in States

( Shri Hem Raj:
646. Shri Prakash Vir Shastri:
Shri Ram Ratan Gupta:

Will the Minister of Home Affairs
be pleased to state which of the States
have passed or propose to pass legisla-
tion in their States for the continua-
tion of English?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
Under Article 345 of the Constitution,
the English language shall continue to

be used for those official purposes
within the State for which it was
being used immediately before the
commencement of the Constitution.
The date-linc of 26th January, 1965
does not, therefore, apply to the use
of English for the official purposes of
the States. Under Article 210(2),
however the English language cannot
be used for transaction of business in
the Legislature of a State beyond 26th
January, 1965 unless the Legislature
of the State by law otherwise provides.
It is not possible at this stage to state
as to how many States propose to pass
a law for this purpose.

Report on N.P.L.

( Stri Bibhutl Mishra:
647. { Shri Bade:
| Shri Krishnapal Singh:

Will the Minister of Scientific Re-
search ang Cultural Affairs be pleased
to state:

(a) whether Professor Blackett's
report on the working of the National
Physical Laboratory has been submit-
ted to Government; and

(b) if so, what is the gist of the
main recommendationa of the report?

The Minister of Scientific Research
and Cultural Affairs (Shri Hamayun
Kabir): (a) The report has been re-
ceived by the Council of Scientific
and Industrial Research.

(b) The basic recommendations are:
(i) The fundamental physical investi-
gationg largely wunrelateq to the
applied work of N.P.L. may be consti-
tuted into a Centre for Advanced
Physics to function in collaboration
with the Delhi University; and (ii)
The rest of the work is to be suitably
reorganised which includes inter alia
the establishment of (a) a strong divi-
sion devoted to Standards and Testing
to assist industry; (b) a Projects Divi-
sion to undertake specific projects of
development; and (c) setting up of
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two development-cum-production
Units:
(1) for fabrication of Electronic
Components,

(2) Fabrication of glass apparatus
and equipment.

Coal Supply

648. Shri S. M. Banerjee: Will the
‘Minister of Mines and Fuel be pleased
to state:

(a) whetner coal supply beyond
Moghalsarai has improved;

(b) if so, to what extent; and

(¢) the steps taken further to im-
prove the position?

The Minister of Mines and Fuel
(Shri Alagesan): (a) and (b). Yes.
The daily average loading of coal
wagons for movement in the dirertion
above Moghalsarai has improved as
will be observed from the following
statement:

(Figuresin wagons)
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Actual Acrual

Moaths loading loading
in 1962 in 1963
January . 1,875 2,027
February 4 1,734 2,130
March . e 1,918 2,149
Aptil . . . 1,860 2,127
May . . ” 1,807 2,026
June . . . 1,815 1,008
July & . . 1,927 2,118

(c) The following are the main steps
taken by the Government to further
improve the supply of coal to con-
sumers situated in the above Moghal-
sarai direction:—

(i) Increase in rail movement capa-
city from July, 1962 by 100
wagons per day in the “Above
Moghalsarai Area” {from the
Bengal/Bihar coalfields;

{ii) the pattern of distribution has
been revised {rom February
1963 so as to move maximum
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supplies in block rakes for long
distances;

(iii) colliries are being urged to siep
up loading of coal wagons on
Sundays and Holidays;

(iv) an additional route is being pro-
vided for movement of coal from
the Bengal|Bihar field to con-
sumers above Moghalsarai by
the construction of a new line

connecting Garhwa Road to
Robertsganj;
(v) plans have been drawn to

develop the Singrauli coalfield,
which will produce about 25
million tons under the Third
Plan and all the coal will be
for industries in the *“Above
Moghalsarai direction”;

(vi) creation of coal dumps at impor-
tant places in the various Stales.

Sarveys of Wind Velocity in Rajasthan

649. Shri Earni Singhji: Will the
Minister of Scientific Research and
Cultoral Affairs be pleased lo state:

(a) the sucecess which has so far
been achieved as a result of surveys
of wind velocity conducted in Rajas-
than; and

(b) the names of the places where
the survey has been carried out?

The Minister of Scientific Research
and Cultnral Affairg (Shri Hamayun
Kabir): (a) The surveys indicate that
if lines are drawn due North and West
from Jodhpur, the area to the West
and North of these lines is more
favourable for wind power utilisation.
Wind electric generators of 1-2 KXW
may work in these areas except during
the winter months, Water pumping
windmills will work over most parts
of Rajasthan but their performance
will be appreciably less during the
winter months,
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(b) The names of the places are:
1. Ganganager. 12. Pilani,
2. Bikarner. 13 Tonk.
3. Jodhpur, 14. Alwar.
4. Barmer. 15. Dholpur
5. Jaipur. 16, Erinpura Road.
6. Ajmer. 17. Phalodi.
7. Kotah. 18, S kar.
8. Brijnagar. 19, Jaisalmer.
9. Gadra Road. 22. Udaipur.
10. Churu. 21. Jhalawar.
11. Nagaur.,

Former Ruler of Bastar

Shri Birendra Bahadur
Singh:
Shri P. C. Deo Bhanj:
€50 Shri Lakhmu Bhawani:
" | Shri Prakash Vir Shastri:
Shri Gokaran Prasad:
| Shri Mate:
| Shri Onkar Lal Berwa:

Will the Ministr of Home Affairs
be pleased to state:

(a) whether a final decision has
been taken to release the property of
former Ruler of Bastar from the con-
trol of Court of Wards;

(b) if so, what are the details of the
decision; and

{c) whether the same hag since been
implemented?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
{a) to (c). The Government of Madhya
Pradesh have released the pro-
perty of the former Ruler of Bastar
from the Court of Wards with effect
from the 25th July, 1963. The proper-
ty belonging to the former Ruler in
his private capacity will be handed
over to him, but the property held by
him in his capacity as Ruler of Bastar
will however pass to the present
Ruler, Maharaja Vijay Chandra Bhanj
Deo.
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Departure of Australian Tennis Coach

Shri D, D. Puri:
653, Shri P. Kunhan:
Shri Indrajit Gupta:

Will the Minister of Education be
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the press
statement of the Director of the
National Institute of Sports regarding
the Australian Tennis Coach, Mr.
Stanley Edwards;

(b) whether Mr. Edwards has left
India with the tennis team without
the permission of the Director of the
National Institute of Sports;

(¢) if not, who has accepted his
resignation; and

(d) whether the resignation was
accepted against the unanimous
decision of the National Institute of
Sports Board to the contrary?

The Minister of Education (Dr.
K. L, Shrimali): (a) Yes, Sir.

(b) and (c). Mr. Stanley Edwards
accompanied the Junior Tennis team to
U.K. with the permission of the Gov-
ernment of India who advised the
Director, National Institute of Sports
to relieve him.

(d) No, Sir.

Ban on Promotions

654. Shri Warior: Will the Minister
of Home Affairs be pleased to state:

(a) whether there ig a ban on pro-
motions during the Emergency and if
so, to what categories does this ban
apply;

(b) whether it is a fact that certain
senior officers of Home and Finance
Ministries were promoted recently;
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(c) if so, what were the special rea-
song for promoting them in spite of
the ban; and

(d) in how many cases, for cate-
gories of staff below the rank of
Under Secretary, have exemptions
from the ban been given?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) There is a ban on promotions only
to decentralised cadres and as such
the ban does not apply to promotions
to the grade of Under Secretary and
above as appointments to these grades
are centralised and any surpluses can
be adjusted by transfers from one
Ministry to another and by adjust-
ments in tenure deputations.

(b) Yes,

(e) Does not arise in view of answer
to (a).

(d) A statement is laid on the Table
of the House. [Placed in Library,
See No. LT-1498(63].

Commitice for Survey of India

J Shri Ramachandra Ulaka:
" | Shri Dhuleshwar Meena:

Will the Minister of Scientific Re-
search and Cultura] Affairs be pleased
to refer to the reply given to Unstar-
red Question No. 226 on the 10th
November, 1962 and state:

655

(a) whether Government have since
considered the Report of the Com-
mittee for Survey of India and the
National Atlas Organisation; and

(b) it so, the details thereof?

The Deputy Minister in the Minis-
try of Scientific Research and Cultural
Affairs (Dr. M. M. Das): (a) and (b).
The Report is still under consideration
by the Government.

Science Teaching

656. [ Shri Dhuleshwar Meeéna:
" Shri Ramachandra Ulaka:

Will the Minister of Education bLe
pleased to refer to the reply given to



-

1781

Starred Question No. 195 on the 14th
November, 1962 and state:

(a) whether Government have since
considered the proposal to implement
the recommendations of the National
Seminar of Science Consultants for
improvement of science teaching in
the elementary stage; and

(b) if so, the details thereof?

The Minister of Education (Dr.
K. L. Shrimali): (a) and (b). The
recommendations of the Seminar have
been circulated to all the State Gov-
ernments for necessary action.

Higher Eduocation in Delhi

Shri Bhagwat Jha Azad:

Shri Balkrishna Wasnik:

. Shri Prakash Vir Shastrl:
| Shri Kachhavaiya:

Will the Minister of Education be
pleased to state:

(a) whether the problem of admis-
sion in colleges had been very acute
during this session in Delhi;

(b) whether a large number of
aspirants for higher studies have been
refused admission; and

(c) the
regard?

857

latest position in this

The Minister of Education (Dr.
K. L. Shrimali): (a) and (b). It is a
fact that there was some difficulty in
the matter of admission in colleges in
Delhi during the current academic
session, but the University met the
gituation by increasing the number of
seats in various courses by 1702. Be-
sides, to enable some more students to
get admission in Science courses,
where all the seats were not fllled, the
minimum percentage required for ad-
mission for B.Sc. (Hons.) was lowered
from 680 to 57 and for B.Sc. (General)
Group ‘A’ from 50 to 45, Those who
could not secure admission in the
regular B.A. (Pass) course were ad-
vised to join Correspondence Courses
and the Advisory Board of Women's
(Non-Collegiate) Education.
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(c) Out of the total of 10575 students
who registered themselves with Delhi
University for admission to different
courses, 8,390 have been admitted.

Evening College at Calicut

658. Shri Imbichibava: Will the
Minister of Education be pleased to
state:

(a) whether the Kerala University
has submitted any proposal to start
an evening college at Calicut;

(b) if s0, the details thereof; and

(c) when the college is expected to
start functioning?

The Minister of Education
L. Shrimali): (a) No, Sir.
(b) and (c). Do not arise.

(Dr. K.

Plan Allocation om Educatiom

659. Shri A, N. Vidyalamkar: Will
the Minister of Education be pleased
to state:

(a) the over-all utilisation of Plan
allotments for education during the
F.r:t, Second and Third years of the
Third Plan and the percentage of
utilisation in these years; and

{b) the schemes where the utilisa-
tion so far has been less than 40 per
cent of the allotment and reasons for
slow progress?

The Minister of Education (Dr. K.
L. Shrimali): (a) A statement is laid
on the Table of the House, [Placed
in Library, See No. LT-1489|63].

(b) The schemes of General Educa-
tion have been grouped in four main
groups viz., Elementary Education,
Secondary Education, University and
Higher Education and Other Educa-
tional Schemes. In none of these
groups, is anticipated expenditure for
1961-64 less than 40 per cent of the
allocation.

Lady S. V. Teachers
680. Shri Bade: Will the Minister of
Education be pleased to state:

(a) whether it is a fact that Lady
S. V. Teachers under Directorate of
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Education, Delhi have been ignored
for grant of scale of Rs. 130-300[—
under the Directorate of Education,
Delhi;

(b) if so, what are the reasons; and

(c) whether they will be grantel
the scale in near future?

The Minister of Education (Dr. K.
L. Shrimali): (a) All eligible lady
S. V. Teachers have been granted the
scale of Rs. 130-300)-.

(b) and (c). Questions do not arise.
National Physical Laboratory

661. Shri Bade: Will the Minister of
Scientific Research and Cultaral
Affairs be pleased to state:

(a) whether the Director of Na-
tional® Physical Laboratory has not
been appointed as yet; and

(b) since when the post is lying
vacant?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Yes, Sir.

(b) 14th June, 1961, but a Deputy
Director-in-Charge was appointed on
21-4-1962,

Production of Coal

662. Shri Bade: Will the Minister
of Mines and Fuel be pleased to state
whether Government have fixed ficld-
wise targets of production of coal in
wvarious collieries?

The Minister of Mines and Fuel
(Shri Alagesan): 7Yes; Government
have fixed field-wise targets of produc-
tion of coal during the Third Plan
period.

Civics Teachers

663. Shri Bade: Will the Minister
of Education be pleased to state:

(a) the number of Higher Secon-
dary Schools in Delhi which do net
have qualified staff to teach  civies
to Class XI and the reasons as fo
why required staff could not be
provided therein;
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(b) whether there are any teachers
in Delhi Higher Secondary Schools
who have not been provided post
graduate teachers' grade even if thcy
hold the requisite qualifications to
teach civies to XI class and are teach-
Ing civies to XI class at present; and

(¢) if so, the reasons therefor?

The Minister of Education (Dr. K.
L. Shrimali): (a) Nl

(b) No, Sir.

(e) Does not arise.

Aid to Bharat Sewak Samaj

664, Shri Daljit Singh: Will the
Minister of Education be pleased to
state the amount of grant given to
Bharat Sewak Samaj (Punjab Branch)
during 1962-83 and 1963-64 so far for
running different Camps?

The Minister of Education (Dr. K.
L. Shrimali):

Year Amount
1962-63 29,611.71
1963-64 10,806.00

*Note.—The grant has been paid
through the Central Bharat Sewak
Samaj, New Delhi.

International Programme on Scientifie
Hydrology

r Bhri S, C. Samanta:
665, Shri B, K. Das:
iShri M. L. Dwivedy:

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 804 on the 1Tth
April, 1963 and state:

(a) whether India participated in
the preparatory meeting of experts
convened by UNESCO in May last to
work out long-term programme for
international cooperation on Scientific
Hydrology;

(b) if so, whether some experts
of Transport and Communications
Ministry also were included in the
delegation; and
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(c) the main points discussed and
recommended by the meeting and
Government's reactions to them?

The Minister of Education (Dr. K.
L. Shrimali): (a) No, Sir.

(b) Does not arise,

(c) A statement wil] be placed on
the Table of the House after the pro-
ceedings of the meeting have been re-
ceived and examined.

‘Kalgi’ of Guru Gobind Singh

666. Shri Daljit Singh: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to siate:

(a) whether it is a fact that the
Kalgi (Holy Crown) of Guru Gobind
Singh, the tenth Guru of Sikhs, was
taken by the English to London and
is in the Museum of London;

(b) whether a demand has been
made to secure its return; and

(c) if so, what steps are being taken
or proposed to be taken in the matter?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayum
Kabir): (a) and (b). No, Sir.

(c) Does not arise.

Text-books from Printimg Press at
Mysore

Dr, Mahadeva Prasad:
"\ Shri Sezhiyan:

Will the Minister of Education be
pleased to state;

(a) the subject and class-wise de-
tails of the publication of school text-
books by the Printing Press at
Mysore;

(b) what is the method of the selec-
tion of the text-books to be printed;
and

(c) the number of text-books to be
distributed to poor and needy child-
ren in different States?

The Minister of Eduocation (Dr, K.
L. Shrimali): The printing press for
Mysore i3 one of the three printing
presses offered as gift te India by the

667

Government of West Germany under
the UNESCO programme of Assist=
ance to South-East Asian countries to
expand primary education. It has
not yet been set up. The issues
raised in (a), (b) and (c) do not
therefore arise at this stage.

Research in Astromomy

668 Shri Eswara Reddy: Wili the
Minister of Eduecation be pleased to
state:

(a) whether Government have any
scheme to promote research and train-
ing in astronomy in Indian Universit-
les;

(b) if so, the details of the scheme;
and

(c) the expenditure to be incurred
in this respect during 1963-64?

The Minister of Eduocation (Dr, K.
L. Shrimali): (a) and (b). The Gov-
ernment has no such scheme but the
University Grants Commission, dur-
the Second Five Year Plan selected
the following centres for develcping
facilities for training and research in
Astronomy:

(1) The Nizamiah Observatory
and the Department of Astro-
nomy, Osmania University,
Hyderabad (Deccan) for
training and research in ex-
perimental Astronomy, and

(2) the department of Physics,
Delhi University for train-
ing in Theoretical Astronomy
and Astro-Physics.

(¢) During the Second Five Year
Plan period, the Commission approv-
ed a total non-recurring expenditure
of Rs. 18,58,500 for the development of
the Nizamiah Observatory and the
Department of Astronomy at Osmania
University, Hyderabad. A part of
this  expenditure amounting to
$1,60,000 was available for purchase
of equipment and books and journals
from the funds under the India
Wheat Loan Educational Exchange
Programme., The remaining expendi-
ture is to be met on a sharing basis
of 2:1 between the University Grants
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Commission and the Osmania Univer-
sity. The Commission also approv-
ed an expenditure of Re, 32,000 p.a.
for staff and maintenance of the De-
partment of Astronomy. In the case
of the Department of Physics, Delhi
University, the Commission, during
the Second Plan period, sanctioned a
non-recurring expenditure of Rs. 9.50
lakhs and a recurring expenditure of
Rs, 20,000 per annum,

During the Third Five Year Plan,
sanctions for appointing additional
staff members and for incurring ex-
penditure on library books and
journals have also been conveyed to
the Department of Astronomy,
Osmania University, at an estimated
cost of Rs. 7,650 (recurring per
annum) and non-recurring Rs. 10,000.

Necessary grants against the ex-
penditure approved as indicated above
are being released to the universities
concerned according to their require-
ments and would be made available
during the year 1963-64 also,

Regional Schools of Printing

Shri EKajrolkar:
¢69. / Shri Yashpal Singh:
Shri A. S. Saigal:
Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to state:

(a) whether the Eleventh All India
Printers’ Conference has urged Gov-
ernment to improve the teaching
standards in the four Regional Schools
of Printing; and

(b) if so, what is the reaction of
Government thereto?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) No such proposal has
been received from the Printers’ Con-
ference.

(b) Does not arise,
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Ceniral Police Radio Instituie

670, Shri P. C. Borooah: Will the
Minister of Home Affairs be pleased
to state:

(a) whether a Central Police Radio
Institute is proposed to be set up in
Delhi;

(b) if so, at what cost; and

(c) what sieps have been taken in
that direction so far?

The Minister of States in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) to (c). A proposal to set up a
Central Police Radio Institute in Delhi
is under consideration and the details
are being worked out.
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Single Organisation for Coal

Washeries
Shri Morarka:
m‘{smn::;dn\fm:
Will the Minister of Mimes and Fael
be pleased to state: :

Tl
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(a) whether Government is consi-
dering a proposal to run all coal
washeries under one organisation; and

{(b) if so, the decision taken in the
matter?

Tr~ Minister of Mines and Fuel
(Shr: Alagesan): (a) and (b). There
i~ .: proposal, at present, to run all
cual washeries under one organisation.
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Central Research Organisation for
Graphic Arts

Shri Kajrolkar:
674. J Shri Yashpal Singh:
Shri A S. Saigal:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to state:

(a) whether the Eleventh All India
Printers’ Conference has urged Gov-
ernment to establish a Central Re-
search Organisation for Graphic Arts;
and
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(b) if so, what is the reaction of
Government thereto?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) No such proposal has
been received from the Printers' Con-
ference.

(b) Does not arise,
Indian Economic Service

675. Shri R. G. Dubey: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Unstar-
red Question No. 2615 on the 1st May,
1963 and state:

(a) whether the list of officials to
be included in the Indian Economic
Service has since been finalised; and

(b) if so, when it is likely to be

published?

The Minister of State in the Minis-
try of Home Affajrs (Shri Hajarnavis):
(a) The list hag yet to be finalised.

(b) It will be published as soon as
it ig finalised.

Study of Langunages in Delhi Schools

676. Shri G, S. Musafir: Will the
Minister of Education be pleased to
state:

(a) the class from which the second
language is to be taught in the schools
of Delhi Union Territory where the
medium of instruction is Hindi and
the minimum number of students re-
quired to start the subject;

(b) the class from which the second
language is to be taught where the
medium of instruction is not Hindi but
and other language out of the fourteen
approved under the Constitution of
India; and

(c) the class from which the third
language is to be taught where the
medium of instruction is Hindi and
the minimum number of students re-
quired to start the class for the intro-
duction of third language?
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The Minister of Education (Dr,
K. L. Shrimali): (a) to (c¢). The posi-
tion regarding teaching of languages
in Delhi Schools is as follows:

(1) Clauses 1 to VIII
(i) Hindi Medium Schools.

In Hindi medium schools the second
language which is English is introduc-
ed from Class VI. The second langu-
age is compulsory for all students and
the question of preseribing a mini-
mum number of students for introduc-
ing this language does not arise. A
third language is also allowed from
Class VI if at least 12 students make
a request for it. The third language
can be so taken in lieu of one of the
following subjects: Sanskrit, Drawing,
Music, Art and Craft,

(ii) Non-Hindi Medium Schools.

In schools where the medium of in-
struction is other than Hindi, the
second language which is Hindi, is
introduced from Class 1II. English
which is the third language is intro-
duced from Class VI. Both the second
and third languages are compulsory.

(2) Clauses IX tp XI.

(i) Higher Secondary Schools.

In Classes IX to XI' English is com-
pulsory for all. In addition, a modern
Indian language (Hindi, Urdu, Pun-
jabi, Bengali, Tamil, Telugu, Gujrati.
Marathi or Sindhi) is also required to
be taken. The choice of a particular
modern Indian language is allowed if
the minimum number of students
‘taking that language in a school is 12.

(ii) Multipurpose Schools.

In Multipurpose Higher Secondary
Schools three languages have to be
taken for examination (i) English (ii)
Mother tongue or a regional language
and (iii) a language other than mother
tongue (Hindi for those whose mother
tongue is not Hindi and some other
modern Indian language for those
whose mother tongue is Hindi).
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Teaching facilities for compulsory lan-
guage subjects are provided without
any requirement of particular number
of students, but regarding other lan-
guage subjects, the number of sludents
taking any particular language in the
school should be at least 12.

Modern Imdian Languages in Delhi
University

677. Shri G. S. Musafir: Will the
Minister of Education be pleased to
state:

(a) the steps taken by the Delhi
University and its constituent Colleges
to encourage the study of Modern
Indian languages especialiy Bengali,
Urdu, Tamil and Punjabi;

(b) in how many colleges the
arrangements for the teacking of these
subjects exist and in now many col-
leges the arrangements ace cxpected
to be made in the coming academic
year; and

(e} what is the minimum number of
students required for starting the
course on Modern Indian Language?

The Minister of Education (Dr. K. I..
Shrimali): (a) The University of Delhi
permits the teachirlg of the wvarious
Modern Indian Languages n the
following courses:—

B.A. (Pass)—Hindi, Urdu, Ben-
gali, Panjabi, Sindhi, Tamil, Telgu,
Kannada, Malayalam and Gujarati

as one of the subjects of study.

B.A. (Hons.)—Hindi, Urdu, Ben-
gali and Panjabi.

The University, besides providing
teaching facilities for M.A. courses in
Hindi, Urdu, Bengali and Panjabi, has
also introduced Certificate Courses in
Tamil, Kannada, Gujarati, Malayalam,
Bengali, Telugu and Marathi.

(b) Arrangemenis for the teaching
of one or more of these languages for
B.A. (Pass) Course exist in all the
Colleges depending vn the number of
students. These arrangements are
likely to be continued during the next
academic session.



1793 Written Answers SRAVANA 30, 1885 (SAKA) Calling Attention 1794

(c) No minimum number hais been
fixed. However, at a meceting of the
Principals of Colleges held in Octo-
ber, 1962, it was decided that if tue
number of students oifcring a Muodern
Indian Language like Tamil, Te ugu,
Bengali, etc., was 10 or 12, the Collage
may make arrangemcentis [or teaching
of such language by appointing a part-
time teacher in the subjeci concerned,
otherwise the teaching may be done in
collaboration with nearby Colleges,
which have facilities for the same.

Suicides in Union Territories

678, Jf Shri Ramachandra Ulaka:
7\ Shri Dhuleshwar Meena:

Will the Minister of Home Affairs
be pleased to state:

(a) whether there were any cases
of suicides on accuunt of hunger in
the Union Territories during March,
1963; and

(b) if so, the number thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) and (b). The information is being
collected and will be placed on the
Table of the House in due course.

Wellare Extension Projects in Nefa

679. Shri D. D. Mantri: Will the
Minister of Educatiom be pleased to
state:

(a) whether the Central Social Wel-
fare Board has started any welfare
extension projects in NEFA; and

(b) if so, how much amount had
been spent for the purposs during
1962-637

The Minister of Education (Dr. K. L.
Shrimali): (a) Yes Sir, the Board
sanctioned 10 multipurposs welfar>
extension project centres for MNEFA
in July 1863. The number of centres
in which the work has actually been
started is, however, not known.

to Matters of Urgent
Public Importance
(b) No amount was incuirred by the
Board on this account during 1962-63
as the project centres huve becn sane-
tioned only during 1963-64.

Hindi Books for Educational Institu-
tions

680. Shri Sezhiyan: Wil th: Min-
ister of Education be pleased to state
the amount allotted :or 1353-64 for
free supply of Hindi Books to Educa-
tional Institutions and Libraries in
non-Hindi speaking States?

The Minister of Education (Dr. K. L.
Shrimali): Rs. 20 lacs.

12.60 hrs.
RE: CALLING-ATTENTION-NOTICE

Mr. Deputy-Speaker: Now, we chall
take up the calling-attention-nctice.

Shri Swell (Assam—Autonomous
Districts): May I make a submission,
Sir? 1 want your guidane2 and also
some information. So, I want to make
a submission. Would you kindly
allow me, Sir? Four days ugo, 1 had
sent a notice calling the attention of
the Prime Minister io the strike of the
students in NEFA, which has para-
lysed and shaken the corfidence of
the tribal people in the strategic area.
Like everyting relating iv the tribal
people, it seems that that noticz has
been shelved and ignored. May I
know whether this is the way Gov-
ernment are treating the tribai ques-
tion?

Mr. Deputy-Speaker: [ would re-
quest the hon. Member to see me in
my Chamber and get the reply.

12,02 hrs.

CALLING ATTENTION TO MATTERS

OF URGENT PUBLIC IMPORTANCE

ExXPLOSION IN POLICE STORAGE MAGAZINE
NEAR GAUHATI

Shri S. M. Banerjee (Kanpur): 1
call the attention of the Minister of
‘Works, Housing and Rehabilitation to
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[Shri S. M. Banerjee]

the following mattor of urgent public
importance and I request that he may
make a statement thereon: —

“The explosion in the police
storage magazine near Gauhati on
the 13th August, 1963, resulting
in the death of a large number of
persons.”.

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): It is witn deep regret that
I have to make this slatement about
the tragic accident on the 13th August
at Garbhanga about 9 miles from
Gauhati in Assam which resulted in
heavy casualties. The local authorities
reached the spot soon after the occur-
rence and started enguiries. Qur In-
spector of Explosives from Calcutta
and the Deputy Chief Inspector of
Explosive from Nagpur also reached
Gauhati without delay. The details of
the accident that wz have been able
to obtain from the State Governn.ent
and from our own officers are @as
follows.

The explosion occurred in the State
P.W.D.s provincial explosive maga-
zine at Garbhanga at about 16'C0 hours
on the 13th August. The site is in a
reserve forest. It appears that three
truck loads of newly received explo-
sives, said to be only safety fuses,
were being unloaded and stacked in
the magazine. Adjoining this maga-
zine, there was another large high ex-
plosive magazine. Both magazines
were licensed by the Department of
Explosives. Both the magazines blew
up, leaving only two deep craters, one
70 ft. in diameter and the other 30 ft.
About 32 persons, including labourers,
drivers of wvehicles, State P.W.D. offi-
cials and police guards, were killed,
and their bodies blown to bits. Three
P.W.D. labourers, who had gone out
on other work, had a lucky escape.
The blast of the explosion was so
great that 28 cattle grazing in the
vicinity were killed and the furest
area within a radius of 300 yards was
shorn of all leaves.
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Section 9 of the Indian Explosives
Act lays down that whenever there is
an accident caused by explosives and
resulting in loss of numan life, the
District Magistratea  shall hold, or
direct a Magistrate subordinate to him
to hold, an enguiry into the causes of
the accident and make a report to the
Central Government. The Addtional
District Magistrate started an enquiry
under this Section, but we have since
decided, in consultation with the State
Government, to have an enquiry con-
ducted under Section 3-A of the Act
by the Senior Divisional Commissio-
ner, Gauhati, and Chairman, Board of
Revenue, Assam. This has been con-
sidered necessary in view of the seri-
ousness of the case, and, as provided
by clause (2) of Section 9-A, we have
also directed that the Additional Dis-
trict Magistrate’s enquiry shall be dis-
continued. The Chier Inspector of
Explosives has been appointed to act
as an Assessor to assist in the erquiry.

We shall now await the findings of
the enquiry under Section 9-A, to be
fully seized of the causes and circum-
stances of this grievcus accident.

This tragedy has been extremely
distressing and regrettable, and I
would like to extend on behalf of
Government our deepest sympathy to
the bereaved families.

Shri S. M, Banerjee (Kanpur): May
1 know whether Government have as-
certained after the preliminary en-
quiry that this is not a case of sabo-
tage?

Shri Mehr Chand Khanna: I would
not be able to say anything on the
matter, because the enquiry, as I have
stated, was started by an officer of the
district, but as the tragedy was very
grim and serious, we have appointed
one of the senior most officers to hold
the enquiry, and I have also directed
the Chief Inspector of Explosives,
Nagpur, to assist in the enquiry so
that we can ascertain the causes.
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STRIKE SITUATION IN BomBay
Mr. Deputy-Speaker: I have allow-
ed another call attention notice on a

matter of public importance. Shri
Yashpal Singh.

o W AAIET AT :(FEAER)
% e AT OF ard We wr agq
| & | S EWT OF 9EE FY a9
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Mr  Deputy-Speaker: On this?

To T g sifgr @ awd
AT F AL H

Mr, Deputy-Speaker: Only those
Members who have signed the notice
can ask,

Shri Surendranath Dwivedy
(Kendrapara): He has given notice of
a motion for a 2} hour discussion of
the strike situation, a no-day-yet-
named motion.

Mr. Deputy-Speaker: I will look
into it and send you the information.
Shri Yashpa] Singh.

Shrimati Subhadra Joshi (Bairam-
pur): On a point of order.

IYTEAE WE G : WWT W WA
qEET ¥ Fgr S aaT FE R Er
T F o T wW9d § =
TR FAT weq d Ifaa ALY 4r
# gy sraem et o foerd
{ faerer fear o
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Mr. Deputy-Speaker: There is noth-
ing derogatory. Shri Yashpal Singh.

Shri Yashpal Singh: I call the alten-
tion of the Minister of Home Affairs to
the following matter ouf urgent public
importance and I request that he may
make a statement thereon:—

The strike situation in Bombay
at present and steps taken by the
Central Government to issue
directions to the State Govern-
ment.

Shri S. M. Banerjee: I rise to a point
.of order.

Mr. Deputy-Speaker; Has the hon.
Minister any information?

Shri S, M, Banerjee: The adjourn-
ment motion has been disallowed.
That means it is the clear intention
of the Minister that he did not want
‘to allow any discussion. They simply
want to issue a statement.

Mr. Deputy-Speaker: Order, order.

Shri S. M. Banerjee: I want vour
‘guidance in this. Instead they have
accepted a call-attention notice.

Mr. Deputy-Speaker: It is not for
the Minister to disallow or allow an
adjournment motion. The call atten-
tion notice has been allowed by the
Chair,

Shri S. M. Banerjee: How can you
disallow an adjournment motion and
-on the same matter accept a call-at-
tention notice? It is discriminatory.
After all, yesterday you gave a ruling.

Mr. Deputy-Speaker: I have given
my ruling. I have disallowed your
adjournment motion also and allowed
this call attention notice I have dis-
allowed it for the same reason, that a
nn-confidence motion is more urgent
than that,

Shri S. M. Banerjee: It is irue. Bui
I seek your protection.
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Mr, Deputy-Speaker: I want pro-
tection from you now. The hon.
Member is getting up every time and
taking the time of the House. He will
please sit down.

Shri S, M, Banerjee: It is surprising.

Mr. Deputy-Speaker: Has the hon.
Minister any information?

Shri Ram Sevak Yadav rose—

Mr. Deputy-Speaker: I cannot allow
this. Please sit down.

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): As the Calling
Attention notice is in My name, may 1
inform the House that the strike has
been called off? I have nothing more
to say. If there is anything, my col-
league the Labour Minister will
answer.

Some Hon. Members rose—

Shri Daji (Indore): Let the Labour
Minister make a statement.

Mr, Deputy-Speaker: Half a dozen
people getting up and going on like
this, I cannot allow this. Order, order.

Shri Manaen (Darjeeling): Are the
Members of the Opposition opposed to
the strike being called off?

ot qoare feg : qwr v ogmw
fafreet aa & S fr vew &
B aer g Efs | @
st Afe wE Gar A ad & v fam
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Shri Hari Vishnou Eamath (Hoshan-
gabad): My name is there,

Mr, Deputy-Speaker: Not three peo-
ple from the same party.

Shri Hari Vishnu Kamath; I am a
signatory,

Mr. Deputy-Speaker: All right.

Shri Hari Vishnu Kamath: The
Home Minister said that the strike has
been called off. Is the House to un-
derstand that the entire civic strike or
the Port and Dock Workers strike and
all these strikes have been called off?
In view of this morning's news bulle-
tin of the All India Radio that the
talks had broken down, is the House
to understand that subsequently there
were talks and the Manharashtra Gov-
ernment have given the assurance that
the demands will be considered sym-
pathetically?

Some Hon, Members: No, no.

Shri Hari Vishnu Kamath; Let him
answer. It is for the Minister to ans-
Wer.

Mr. Deputy-Speaker: The ton.
Member must take the latest informa-
tion given by the Minister.

Shri Hari Vishnu Kamath: There-
fore, my question is whether the Gov-
ernment of Maharashtra has given the
assurance that the demands of the
strikers will be considered sympathe-
tically and expeditiously.

Mr. Deputy-Speaker: Any infor-
mation on that.

Shri A. P. Sharma (Buxar): 1
know the strike has been called off
unconditionally. (Interruptions).
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Mr. Deputy-Speaker: You are not
in the Chair. You must leave it to
me to control it. Why should the
hon. Member get up?

Shri S. M. Banerjee: Why should
he say that thing?

Mr. Deputy-Speaker: It is for me.
Leave it to me. Is this the way to
conduct the national Parliament? L
am Very sorry.

The Minister of Planning and
Labour and Employment (Shri Nanda):
I got intimation of the strike having
been called off just a little while ago.
I presume that it was about 10 o'clock
that this happened. After that, I am
told that the Chief Minister is having
a press conference. Maybe it has been
held. Whatever he has to say he will
have stated there at that press con-
ference. ®o far as the other strikes,
dock workers etc., are concerned, the
only strike as such was that of the
municipal workers, the other strikes
were in sympathy with that. They
are all over, and the whole city is
normal.

Shri Nath Pai (Rajapur): While
thanking the Minister for the infor-
mation he has been kind enough to
give to the House, may I ask if he
is aware of the conditions under
which the strike has been withdrawn?
(Interruptions) .

Mr. Deputy-Speaker: Order, order.
Hon. Member is entitled to ask a
question. Let him put this question.

Shri Hari Vishnu Kamath: Why are
they excited about this?

Shri Nath Pai: Though Shri Shastri-
ji has provoked laughter by his re-
marks, may I know in view of the
past experience that he, the Labour
Minister and the Defence Minister
will use their good offices to see that
the wounds are healed and a spirit
of vengeance ig not adopted towards
those who went on strike. (Interrup-
tions). This is extremely important;
do not try to browbeat us.
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Shri Nanda: There can be no vin-
dictiveness about such things; we are
all friends of the workers; they know
it.

Mr. Deputy-Speaker: Shri Buta
Singh.. ... (Interruptions).

Shri Surendranath Dwivedy: Sir,
what is that? Even before the says
anything, they about and they are
inviting trouble.

Mr. Deputy-Speaker: 1 request both
sides to maintain silence.

Shri Nath Pai: Sir, I want to make
a submission to the Leader of the
House.

Mr. Deputy-Speaker: You have
finished your question? You can make
your submission later on. Now, Shri
Buta Singh.
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Mr, Deputy-Speaker: It is a matter
for negotiation. The hon. Members
should not be in a hurry. The strike
has been called off only recently.
These matters have to be settled by
talks.

Shri Bade: His question whether an
arbitrator has been appointed or not
has not been answered.

st a1 fag : ¥ waw § e weae
q# ¢ far mar & av 47 7

IqTeAE HERY ¢ A1 3f6T |

Shri Nath Pai: I beg to make a sub-
mission to the Leader of the House.
You were pleased to admonish them
earlier. Yesterday also, I think in the
exercise of your responsibilities, you
named a Member. I feel that a definite
duty is cast on him also to see that
the House is conducted with due dig-
nity and decorum, a matter to which
you made reference today and you
reminded us rightly. We are the
national Parliament of this country.
Whenever that kind of intolerance is
shown by them by their howling and
screaming, when they try to brow-
beat us, he sits quite.. .Interruptions).
May I try to tell them, Sir, that none
of us will be browbeaten by this
continuous chorus of howling? We
want to submit to your authority and
I think we do so to the best of our
ability. Now and then we ftry to
argue because we do not sit like dumb
blocks of wood... (Interruptions). I
appeal to him that he should use his
authority as Leader of the House
which extends to us also. 1 would
request him to drop the policy of non-
alignment in the House at least, where
his party concretely defies the rules
of decorum.

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): Mr. Deputy-Speaker, Sir, 1
am glad the hon. Member has refer-
red to this matter because I have been
greatly concerned about it. Certainly,
I weculd appeal to everyone in the
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House and certainly to those on this
side. But I confess—and my impres-
sion has been—that the greatest dis-
order and unseemly noise have come
from a few hon. Members on the
opposite side. In fact, it has become
a common occurrence that when you
stand up hon. Members go on speak-
ing; you ask them to sit down but
they go on speaking, shouting and
waving hands. It is not at all seemly
for me or for us or for the House. I
do hope that everyone in the House
will carry out your dictates, your
directions, and not stand up while
you speak—half a dozen Members
standing at a time with hands raised
and waving the arms—and generally
not misbehave. 1 certainly would
appeal to the whole House to do that.

Mo TH "ART sifgn : IIvEE
HRITA, FAT A WA HA FT {3
T Hwa ¢ f o T F7

Mr. Deputy-Speaker: Order, order.

Shri Ramnga (Chittoor): I am glad

that the Leader of the House has made

this statement. When I raised with
so much difficulty my point vis a vis
the Chair itself, I was glad that he did
not interrupt me. While I was having
my own difficult struggle do carry my
sense of reason to the Chair, when I
raised that difficult question to the
Home Minister, I was also glad that
the Home Minister came to your
rescue as well as to my rescue by
volunteering to give that information.
I want such occasions to be avoided
by the Speaker, and by all Members
of the House including myself.

Mr. Deputy-Speaker: Hon Members
must maintain a high standard of
dignity and decorum in the House.
The whole country and the world is
locking to this Parliament to set up
an example. 1 appeal, just as the
Leader of the House has done, to
everyone of you to maintain decorum
an dignity. I will, as far as possible,
try to the best of my ability to satisfy
all sides.

Table
it T &9 e W . .

it awt (fare) © Fegdt wdee
127, §7T OF SHIEAT FTAFE |

Mr. Deputy-Speaker: Order, order.

12.23 hrs.
PAPERS LAID ON THE TABLE

ANNUAL REPORT OF UNIVERSITY GRANTS
Commission rFor 1961-62

The Minister of Education (Dr. K. L.
Shrimali): I beg to lay on the Table
a copy of the Annual Report of the
University Grants Commission for the
year 1961-62, under section 41 of the
University Grants Commission Act,
1956. [Placed in Library. See No. LT-
1427 J(53].

NoTIFICATIONS UNDER DEFENCE OF
InpIa Act

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
I beg tc lay on the Table a copy each
of the following notifications under
section 41 of the Defence of India Act,
1962:—

(i) The Defence of India (Sixth
Amendment) Rules, 1963 pub-
lished in notification No. G.S.R.
854, dated the 15th May, 1963.

(ii) The Defence of India (Eighth
Amendment) Rules, 1963 pub-
lished in Notification No.
G.S.R. 1072, dated the 24th
June, 1963, as corrected by
notification No. G.SR. 11896,
dated the 20th July, 1963.

[Placed in Library, See No LT-1488/
63].

PAPERS-UNDER THE Om AND NATURAL
Gas Commssion Acrt, 1959

The Minister of Mines and Fuael
(Shri Alagesan): I beg to lay on the
Table:
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[Shri Alagasan]

(i) a copy each of the following
papers under sub-section (%)
of section 22 of the Qil and
Natural Gas Commission Act,
1953:

(a) Certified Accounts of the
0il and Natural Gas Com-
mission for the year 1959-60
together with the Audit
Report thereon.

(b) Certified Accounts of the
0il and Naturzl Cus Com-
mission for the year 1960-61
together with the Audit
Report thereon. [Placed in
Library See No. LT-1489|
63].

(ii) a statement explaining the
reasons for delay in laying
the papers at (i) above.
[Placed in Library. See No.
LT-HQI]‘ISS].

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLU-
TIONS

TWENTY-THIRD REPORT

Shri Hem Raj (Kangra): I beg to
present the Twenty-third Report of
the Committee on Private Members’
Bills and Resolutions.

12.24 hrs

MOTION OF NO-CONFIDENCE IN
THE COUNCIL OF MINISTERS—
Contd.

Mr. Deputy-Speaker: We will now
proceed with the further discussion
of the motion moved by Shri J. B.
Kripalani that this House expresses
its want of confidence in the Council
of Ministers.

Shri Hari Vishnu KEamath (Hos-
amgabad): Before you proceed, Sir,
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1 request that in view of the tremen-
dous interest that this motion has
raised not merely inside Parliament
but also outside in the country, you
may be so good as to extend the time
allotted for this discussion by one day,
that is to say, the discussion will go
on tomorrow also and the Prime
Minister will be kind enough to reply
on Friday morning. That is my
request and, I am sure, the reguest
of my colleagues also in this matter.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
1 may tell you, Sir, on behalf of the
Government that the Government
wants that this debate should go on
until tomorrow, and the Prime Minis-
ter will try to speak at about 4 o'clock
tomorrow; the hon. Member will then
reply and after that we take the vote.

Shri Hari Vishnu Kamath: A good

via media.

it aaarw fog (F70ar) © IaTEAst
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Mr. Deputy-Speaker: There are
non-party members also who are
anxious to speak. I will try to accom-
modate the major parties and also as
many Members as possible. But the
House will have to co-operate with
me and the speeches will have to be
short. Much of what has got to be
said has already been said.
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ﬁ Mr. Deputy-Speaker: I am not
allowing any discussion on that matter
nor any point of order. It does not

arise.

Mr. Deputy-Speaker: Order, order.
It is a State matter. It does not arise
here. It concerns the Government af

Uttar Pradesh.
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st TiRTAeAe - 9fF S et
#1 @ A g o 8, wfed &
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(Shri Rameshwaranand then left the
House)

ot aUTe ¢ WA Hadt & IT A0
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(Shri Bagri then left the House)

Shri Bhagwat Jha Azad (Bhagal-
pur): Mr. Deputy-Speaker, Sir, once
more, and very definitely, the Oppo-
sion groups in the Indian Parliament
have failed, and failed miserably, and
have demonstrated to the country and
to the outside world that they are
not capable in the art of democracy
or in handling the nation's affair. Mr.
Deputy-Speaker, you see it every day.
Even now we have seen, after the
appeal of the Prime Minister to the
Opposition groups of this country,
that they cannot behave properly even
in the day to day functioning of the
Parliament. It is our good luck that
the Congress Party and the Prime
Minister who is the leader of the
Congress Party was given the chance
in this country at the very beginning

“when we were infants in the art of
democracy to work upon it. But we
are vory sorry that while thig demo-
crgcy is functioning so  well in this
country (e Opposition groups in this
country ar- not able to behave in a
democratic fashion. I will quote one
instance. The House of Commons,
which is the Mother of Parliaments, in
the whole of its life up till now has
moved only one motion of no confi-
dence. His Majesty’s Opposition, even
in the worst crisis in the British his-
tory, even in the worst days of British
history when they were shouting
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against Chamberlain's appeasement
policy, when Britain was reduced to
debris, did not move a motion of no
confidence because they know what is
a vote of no confidence. A vote of no
confidence meang that the Opposition
party should be in a position to take
over the reins from the Government.
But they do not understand this, or if
they understand this, they cannpt
agree on one point so that they can
move a vote of censure. The vote of
censure requires agreement at least
on one particular 1ssus by the Opposi-
tion parties. Here what we find is
tiny groups of three, four, ten or
twenty members who cannot agree
even on one issue. One ig for Hindi,
another is against it; one advocates the
policy of laissez faire and another
wants nationalisation of all industries.
Therefore, there ig no unity among the
opposition groups. As was very right-
ly stated by some hon. Members, it
is only a marriage of convenience.
Therefore, I say, and I say it very
deliberately and with a full sense of
responsibility, if they look at the
working of democracy in the whole
world, they will find that even in the
worst days of the House of Commons
the Opposition in England &id not
behave in the way in which the oppo-
sition groups here are behaving today.
So, I am very sorry indeed for my
country, because when we are trying
to work for the preservation and
strengthening of democracy in our
country, we are not getting any sym-
pathy or support from the opposition
which other democratic countries are
getting from their opposition parties.

As the Prime Minister has very
correctly stated, there are fascist
tendencies among some of the oppo-
sition parties, which by their Hitler-
like tactics are trying to devour an
infant democracy like India. As I
was saying, they have not come to
any agreement even on one parti-
cular issue. It hag been very rightly
stated in a leading article in vne of
our papers. The Statesman, that
“the opposition parties could not select
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for their attack any single act of the
Government or its policy. Instead,
they presented a blank form of no-
confidence, leaving each party to fill
up the blank as it likes. That is how
they have come to this House and to
this country with a vote of no-con-
fidence.”

What are the things that arc common
between them? There are three things
in common between them. One is
their lure for power. They are very
much attracted towards the treasury
benches though they are not yet
capable of running it. The second
thing in common between them is
their hatred for Congress, arising
naturally as a corollary of the first.
The third and most important thing in
common between them is their desire
to weaken the authority of the Central
Government.

Here I want to remind this House
and the country the consequences of
weakening the authority of the Cen-
tral Government. In 325 BC Ambhi
gave a foothold to Alexander and our
north-western frontier was run over
by Alexander. Then, Jaichand want-
ed to weaken the authority of Prithvi
Raj and in came the Ghori. Mir
Jaffar invited the British and got us
and himself governed by them. Then,
after that, we have the example of
Acharya—not Acharya Kripalani
but Acharya Kalak—who invited the
Shakas because he had differences
with the king of Ujjain. Here is an-
other Acharya leading the attack when
the monstrous Chinese are i+ -
frontiers. They do not need anv in-
vitation from Jaichand, Mir Jaffar or
Acharya Kalak.

Here js an opposition, supposed to
be a responsible opposition, giving a
handle to the propaganda of foreign
countries, trying its level best to
weaken the authority of the Central
Government. In that way, it wants
to hit the Government and create con-
ditions favourable to the enemy, like
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Marshal Petain who created condi-
tions in France which were favour-
able to the handing over of that coun-
try to Hitler.

Now the opposition parties want to
censure the Government because they
have no confidence in this Govern-
ment. But they have no leader, They
want to displace this Government and
run the administration themselves,
but they have no leader. Who is
their leader? Since they had no
leader themselves, they handed over
the reins to a desperate, dejected, dis-
appointed and frustrated free lance
politician of this country to lead the
attack.

Shri H, P. Chatterjee (Nabadwip):
We shall accept you as our leader.

Shri Bhagwat Jha Azad: Therefore,
such things can never help the work-
ing of democracy (Interruptions).
Let the opposition have patience. I
have heard them without interrupting
them. If they have any questions to
ask at the end, I am prepared to
reply to them and hit them back on
their own ground. But they must
permit me to have my say.

The members of the opposition have
taken this as a God-sent opportunity
to attack our policies. They attack
our economic policy, our foreign policy
and then say there is corruption in
the country. Referring tp our econo-
mic poliey, Acharya Kripalani said
that there are shortfalls in the achieve-
ment of the Plan. Why did you drop
the petro-chemical industry, he asks.
Why did you take up the construction
of big dams when you had no money,
he asks, Then he wants to know why
the iron ore project was not taken up
in Kerala. If one hon. Member can-
not resist the temptation of coming to
the Lok Sabha by spending lakhs of
rupees, we plead guilty to the charge
that we could not resist the tempta-
tion of overplanning for the welfare of
the people of this country. When we
fall short of our resources, we drop it
and we shall drop them in future but
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we shall again frame more and more
plans in the coming days in the Fourth
Plan and in the Fifth Plan. There-
fore what is this criticism of Shri
Kripalani?

The big dams are an eyesore to
him. I would request him very hum-
bly to have a joy trip to Bhakra
Nangal and to Mayurakshi and see
that the dams which are an eyesore
to him are a source of inspiration to
the millions and millions of farmers
of our country.

Shri Masani who led the attack on
our economic policy on behalf of the
vested interests in this country has
said, “What is this State monopoly?
What is thig State capitalism?” He
has got the ghost of nationalisation
and the phobia of State monopoly al-
ways haunting him even in his sleep.
He says that there is no progresg in
the country. Who is that bold man
in this House who can say that there
is no progress in anything? 1 say,
there has been progress in everything.
What do you want to take up? You
want to take up industrial production?
It has increaseq hundred per cent.
Do you want to take up food produc-
tion? Shri Patil yesterday told you
very brilliantly that from 47 million
tons it hag come up to 83 million
tons. You want houses? There are
more houses in the country. You
want roads? I say, if not a pucca road
at least a kutcha road is today lead-
ing to and is connecting almost every
village in this country. If you want
wells, there are wells for irrigation as
also for drinking purposes. If you
want other things....(Laughter).
Only laughing will not reply. I have
heard Shri Shastri's attack yesterday
and 1 am prepared to pay him back
now. He talked of corruption.

I particularly mention three things
—steel, cement and sugar—because
they are very much talked of in this
country. 1 know, there are diffi-
culties and short supplies in the
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country, but what we maintain is this:
Can you say that there has been no
increrse in production of steel or of
sugar or of cement? Yes, there has
been. But there has been increase in
the demand also because of our First
Five Year Plan, Second Five Year Plan
and the Third Five Year Plan. We
are having a large number of projects
which every day demand from us
more stee]l and more cement. There-
fore, naturally, we are almost lagging
behind the pace of demand. But we
want 1o catch up with it.

We are a democratic party and we
discuss things amongst ourselves very
frankly, But we want to know who
is that man who can say boldly in this
House that there is no improvement
in the economic field. There is onc
thing in which there hag been no in-
crease. 1 ask the Opposition to say
what is that and also my hon. friends
to my leftt My partymen can say
that. There is one thing in which
there has been no increase and that
ig the thinking 'of the Opposition par-
ties in this country. They stil]l live
in the Sixteenth Century. They again
talk with the samg brief in the same
brief bag. Shri Masani comes to the
House after the lapse of 14 years with
the same brief bag. He quotes again
the same figures. I know, he is a
student of economics; so am 1. I want
to know what is State monopoly and
State capitalism. He says that the
hon. Prime Minister has said and =o
also the hon. Labour Minister that the
poor have become poorer and th: »ich
have become richer. 1 say, we are
correct in saying that because we are
a party who say things openly and
admit our defects. What is the
meaning of the poor becoming poorer
and the rich becoming richer? It is
not that there has been no increase or
no progress in the country. Shri
Masani quoted figures the other day.

Dr. M. 8. Aney (Nagpur): I want
to know from the hon. Member the
meaning of the rich becoming richer
and the poor becoming poorer,
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Shri Bhagwat Jha Aszad: Have
patience at least for a minute. I will
tell you. Shri Masani says that the
Congress Party should realise that the
sacrifice of Rs. 50 is more than 50
per cent of Rs. 10,000 sacrifice. I want
to say that Rs. 20 to a family of five in
the course of the three Plans ig there
but when it becomes Rs. 100 to &
family of twenty it certainly becomes
less as to a family of five Rs. 10,000
and to the family of 15 Rs. 1,00,000
becomeg more. That is the meaning
of the poor becoming poorer and the
rich becoming richer. That means
that in this country there has been no
stagnation, The economy is growing.
A poor person with a family of five
members who was getting Rs. 20 is
now getting Rs. 100 and so also the
rich person who was getting a thousand
rupees has got Rs. 1 lakh. What
happens is that the population is
growing so fast that a person who had
Rs. 20 before and now even if he had
Rs. 100, because he multiplies from
5 to 20, he becomes poorer,

Shri Nambiar (Tiruchirapalli): It is
a bad arithmetic that you are doing.

Shri Bhagwat Jha Azad: I expect
you to cooperate with us in this. Mr.
Deputy-Speaker, the Opposition
knows only one thing. They feel that
it ig their responsibility only to spread
discontentment in this country. It
is not their responsibility to teach the
public at large what are our diﬂ‘!-
culties. We have shortfalls. It is
not for them to say to the people that
we are short of cement, steel and
sugar, and therefore, consume less.
Their only duty is to stand up cvery-
day and put an adjournment motion
and say, “I get only half a kilo in my
village.” Why do you want to have
half a kilo? In the worst days 1n
Britain when there was no sugar and
eggs available, they did not rush to
the shops to collect these things;
rather, they refused to have it. Are
you saying the same thing to them?
No. You want to run there—those
treasury benches—and, therefore, you
want to multiply, over-multiply, &

SRAVANA 30, 1885 (SAKA) of No-Confidence in 1818

the Council of Ministers

thousand-fold to show the smallest
difficulties as the bigger ones. There-
fore, this ig the difficulty. So, I feel
Mr. Deputy-Speaker—ihis House as
well as the country outside I want to
convince—that charges on economic
front are baseless, absolutely baseless.
There is no ground to stand for those
charges. I challenge that. And I still
say that there is not even one item
in this country, let it be per capita
income, let it be per capita consump-
tion ‘of cloth, of foodstuffs, of any-
thing, on which there has been no in-
crease. 1 say, excepting the thinking
on their behalf, everything else thas
increased. Therefore, the charges of
my hon. friends led by the great
Acharya and Mr. Masani, representing
the vested interests in this House, are
absolutely false and baseless.

They have talked very much of cor-
ruption. For four months we are
hearing a charge of corruption by a
responsible Member, the leader of
the P.S.P. Party. He gays, if a man
takes a few thousands of rupees from
somebody for election, that amount is
not entered into the account book of
the Party. This is the ground he is
holding. I now charge Mr. S. N.
Dwivedy upon the same fault and
count. Here, Mr. S. N. Dwivedy who
went to one of hi; friends in the
Congress Party in Orissa—and he has
accepted it in the Press Conference—
accepted thousands and thousandg of
rupees from that Congressman.

An Hon. Member: What for?

Shri Bhagwat Jha Azad: That is
the truth. Now, that friend of his.
Mr. Patnaik says, “I lent money to
Mr. 5. N. Dwivedy when he wag sick,
when he was ill, when he had family
troubles.” But here is a man saying,
“No, no. I did not accept it for that
purpose. 1 accepted the money from
Mr. Patnaik to defeat the Congress-
man.” I want to point out to this
country: Can there be any type of
corruption higher than this?
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Several Hon, Members:

Shame,
shame. (Interruption).

Shri Bhagwat Jha Azad: He accep-

ted the money knowing fully well
that this money..

Shri Surendr:z:ih 2oviv:ody: Sir,
on a point of personal explanation.
(Interruptions),

Mr. Deputy-Speaker: You can ex-

plain it after he has finished. Let him
g0 on.

Shri Bhawat Jha Azad: My specific
point is this. Ewven if it is true that
Mr. Patnaik wag a corrupt man and
that he lent money to this gentleman
against the Congress candidate, if that
is so, I want to know is he not the
greatest corrupt map in the country
who accepted the money from a Con-
gressmap to defeat the Congressman?
(Interruption).

Some Hon, Members: Shame, shame.

Shri Bhagwat Jha Azad: Is that
the morality, is that the ethics that he
wants to establish in this country?

Mr. Deputy-Speaker, then I ask
another thing. For the last four
months, as the whole world knows, as
the whole cou.iry knows, Mr. 5. N.
Dwivedy has been saying that if a
Minister accepts ten thousand rupees
and does not deposit the sum in the
account book of the Congress Party,
he ig a corrupt man. 1 say, here 15 a
man who charged the Congress with
it and who himself accepted the
money, thousands and thousands, And
he admitted it to the press corres-
pondent. Questioned by a corres-
pondent as to whether it was a lakh
of rupees, he said that he does not
remember the exact amount, but it
was in thousands.

Shri Ansar Harvanj (Bisauli): A

very innocent person!

Shri Bhagwat Jha Azad: He aai‘d
that he took this amount to utilise it
against some Cungress rondidates. He
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said “No” when gucstioned whether
the amount taken from Sh.i Patnaik
has been shown in the account of the
P.S.P. Party. He said, “No”. Here i3
a man who accepted the money for
such an immoral thing, for such a
wrong thing. (Interruptions.) I say
that. It is not a question of laughing.
Is the truth so pleasant to laugh at?
Here is a man who took the money
and he laughs over it. Here is a man
who took the money and did not de-
posit in the account books of the
P.S.P. Party: the same charge which
he brings against us.

Shri Tyagi (Dehra Dun): He did
not return it

Shri Bhagwat Jha Azad: 1 think
this is the greatest type of corruption
ever practised by the leader of any
political party in the world, Let him
reply.

Shri Tyagi: They must return the
money.

Shri Bhagwat Jha Asad: Mr. De-
puty-Speaker, you will be kind
enough to remember that day before
yesterday there was a charge levelled
against a Congressman, the Deputy
Chief Minister of Orissa. I do not
want to take the brief of the Deputy
Chief Minister of Orissa. The Chief
Minister of Orissa has referred this
case to the leader of the Opposition
there. But he, the leader of the Oppo-
sition, refused. Why? Now the Chief
Minister has openly challenged: ex-
amine it, investigate it by the Public
Accounts Committee of the Orissa
Assemnbly. Here is the leader who
asks the Party Member of the Public
Accounts Committee, “No, no; do not
take it up.” Why? It is because the
charges are frivolous, false ang ab-
solutely baseless. I they are not, I
challenge to accept the investigation
and examination of this charge by
the Public Accounts Committee.
Here are Membery who bring charges
and they do not stand by them. They
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are not prepareqd to examine them.
And he himself commits the corrupt
bractices,

Now, I wil] give another example, . .
(Interruption)

Shri Rajeshwar Patel
On a poit of order. Sir.

(Hajipur):

The hon. Member has been level-
ling a very serious charge against Mr.
Patnaik whp ig not here, the charge
that he wag a party to this corrupt
practice, (Interruptions).

Shri Bhagwat Jha Azad: What a
wonderful understanding! (Interrup-
tions) I never said this. 1 said, here
is a good leader of mine who was
generous enough to lend the money
to a friend in trouble. I said only this.
I never levelley any charge against
him. I will now go op to another
point. (Interruptions).

Shri Rajeshwar Patel:
giving in, ([Interruptions)

I am not

Mr. Deputy Speaker: Order, order.

Shri Rajeshwar Patel: It was said
by the hon. Member that it was with
a very charitable disposition that he
gave some money. But all the same
it is a very serious matter that a high
Congress dignitary, the Chief Minis-
ter of a State about whom it is being
said that he was guilty of giving
money to an Opposition Member to
get a Congress candidate defeated:...
(Interruptions) This is what he has
said.

Mr. Deputy Speaker: There is no
point of order.

Shri Bhagwat Jha Azad: Well, Mr.
Deputy-Speaker, I sympathise with
the anxiety of my friend of my
Party. I again make it clear that
here is a good man and there are
many good men in the Congress
Party who have 5 little money to
give to friends of the ‘Opposition who
are in trouble. What is wrong about

it? HERE boa
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Now, 1 may say another thing.
Here is a news item from Ratlam:

“A Socialist M.P. has sent a
threatening letter to a forest
ranger asking the ranger to send
him wooden door pairs and some
other material of household use
failing which the M.P. would ask
a barrage of questions in Parlia-
ment about it

Disclosing this to newsmen here
yesterday, Mr. Gulshan Aham-
mad, Madhya Pradesh Deputy
Minister for Finance and Law,
said the letter wag in his posses-
sion and that he would produce it
before the State Legislature.”

Here is a Socialist friend who writes
a threatening letter to the forest ran-
ger saying that if he does not send
him wooden door pairs and other
material, he woulg ask a barrage of
questions. What a wonderful type of
clean and honest man. And that is
socialism!

We are very often told, “You spend
huge amounts in your elections”. I
want to know, wherefrom did the
Dada of North Bombay fame  get
lakhs and lakhs of rupees which he
spent in the Amroha constituency. Is
it not the worst type of corruption,
the worst example that has been set
by him before the country?

By citing these examples I do not
want to minimise the social evil It
is a social evil, And it is g credit to
the Congressmen who have aroused
the conscience of this country against
corruption. The most important point
is this that the people have grown
impatient ang therefore when there
is a ery and louder noice they always
say that it is multiplying.

Another point and I will finish in
five minutes. (Interruption). I am
getting it from my party, I will never
get it from wyour party. On the next
point, namely non-alignment, I will
not dwell, because most of my friends
have spoken on it and spoken wery
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elaborately that this policy of non-
alignment has been supported all
over the world. In the international
world all the new-rising and free
nationg are today supporting the
policy of non-alignment and having
an independent foreign policy. Just
recently, iy Addis Ababa all the
Foreign Ministers of Africa gathered
together and said, “we can adopt this
policy”. Sir, I cannot do anything
more than to say this that all over
the world we are finding that there
is great force for this policy. Only
one thing I will quote and it is this.
Even a paper like the Manchester
Guardian, whose sympathies are
very well known publisheq what the
following quotation of Lord Altrin-
cham:

‘We have heard much in re-
cent years of the German mira-
cle, the Italian miracle, the Japa-
nese miracle. But there has been
all too little talk of the Indian
miracle, whereby a vast, ili-
terate and undernourished com-
munity has been led forward on
the democratic road, The man
who has worked this miracle iz
Jawaharlal Nehru.”

Ang then he goeg on to say:

“His achievement would have been
jmpossible but for the policy of non-
alignment.”

So we find evervwhere the policy
of non-alignment is gaining favour,
but there are a few deaf, dump and
blind in this country who cannot see
thimgs.

There was then the great fallacy
introduced by Mr. Masani that in
the general elections if they had had
proportional representation they
would have got 316 seats to their
credit. I want to ask him only oOne
simple question and it is this, that in
the general elections the Communists
got 9 per cent, his party got 7 point
some per cent, the Jan Sangh got 6
per cant. He knows the principle in
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proportional representation, namely,
that when it comes to more than the
requireq number of candidates the
last man is eliminated. So the first
party to be eliminated will be Mr.
Masani's party! I want to ask him,
where would he give his preference.
to the Communists or to the Congress.

Shri Ansar Harvani: To the Com-
munists.

Shri Bhagwat Jha Azad: He would
not say. Under proportional repra-
sentation the Congress Party would
be in an overwhelming majority. All
of them would have come, not they
Nowhere will they be seen.

Therefore, 1 refute the allegations
of the opposition partieg on the eco-
nomic ground, on the corruption
ground ang o the non-alignment
ground, and I say that they have mis-
erably failed in their attempt. It is
pure angd rank opportunism as a re-
sult of which they have gathered to-
gether with no common ground but
hatred. But they forget that hatred
does not pay. Therefore I szay, in
these circumstances, this motion of
mo-confidence iy a motion of no-confi-
dence amongst themselves, not in the
Government, The 1862 general -elec-
tions have amply demonstrated that
all the policies for which the Con-
gress gtandg have been supported by
the people.

Shri Surendranath Dwivedy rose. ..

Mr. Deputy-Speaker: Only one or
two things, on that point,

Shri Surendranath Dwivedy. Sir,
you should not obstruct me. He has
raised two pointg and I think I have
a right to explain myselt fully.

I am very grateful to the hon.
Member that he has raiseqd this ques-
tion here because I do not want that
anything regarding any public worker
should be kept in the dark. I demand.
and it hag been my demand since
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many years, that let there be an en-
quiry evep about the private affairs
of mep holding high public positions.
Therefore I have welcomed this par-
ticular reference made by the hon.
Member.,

I ghall read oput from the report of
the Press Conference, published by
the Government of Orissa, given by
the Chief Minister of Orissa on the
28th June, 1963 for the benefit of this
House.

Mr. Deputy-Speaker: The hon.
Member may come to his explanation.

Shri Surendranath Dwivedy: That
will explain. If you don't want [ will
not speak. Some grave charges have
been made against me and when I am
explaining my position you should
not interrupt me like this. This is not
the way, (Interruption),

Mr. Deputy-Speaker: Order, order.

Shri Surendranath Dwivedy: This
question was asked of the Chief Min-
ister:

“Surendra Dwivedy has raised
this hue and cry about public lea-
ders accepting money. Have you
given some money to P.S.P.7"

The Chief Minister replies:

“Well, I know Mr, Surendra
Dwivedi has taken large sums of
money from me personally from
time to time—for his personal
affairs—for his sickness."

then question is put by the press-

men:

“Personal difficulties?”
The Chief Minister says:

“Well, whether he used it for
personal difficulty or for public
or party purpose, I do not know.”
(Interruptions) Just hear me.

“But just because one happens
to be a member of the opposition
party, like the P.S.P., it does not
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mean that our personal friend-
ship is completely deleted.”

Shri Tyagi: Generous man.

Shri Surendranath Dwivedy: Very
Eenerous.

“If it is so then it is not demo-
cracy. We might have a party
Government like the Communist
Party."

Sir, these allegations were made.

Shrimati Renu Chakravartty (Bar-
rackpore): What has the Communist
Party got to do with it?

Shri Surendranath Dwivedy: He
has said that, 1 have not said.

Sir, thees remarks were made when
I was in America. And when I came
back, as my friends said, in a press
conference this question was put to
me and I said—I did not say that I
did not take money; I could have said
that—but I admitted, “Yes, I have
taken money”,

Shri Tyagi: How much?

Shri Surendranath Dwivedy: How
much? It is about five to seven thou-
sand. :

Shri Tyagi: Only?

Shri Surendranath Dwivedy: If
you are concerned with more, I do
not know.

And that I have taken on two occa-
sions. I do not know whether he has
mentioned two or three—there is no
mention. I say, I stand by it (Inter-
ruptions). Because, we are personal
friends, probably he wanted to have
this done. Therefore he asked me, as
a personal friend, “What are you
going to do about these two candi-
dates"—particular candidates he men-
tioned—"“In your election? Have you
sufficient resources etc.? Will you be
able to defeat them?" Necessarily I
told him, “There are certain diffi-
culties. The party has no resources
and we require. .." (Interruptions).
You have made a charge and you
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must hear the reply. I said “and we
require some more money”.

it fra e (Ffeare) « qfsa,
Aqq ArEfwgt 1 gafae |

Shri Surendranath Dwivedy: This
money was given to me, and it is a
lie to say that this is not shown in
the party's accounts. I have made it
perfectly clear in the press confer-
ence that every pie collected by any
member of the party is in the
accounts book of the Praja Socialist
Party, and 1 said audited accounts of
the party's funds were placed before
the conference and adopted. I asked
the pressmen that they may go and
see it in the account books whether
there is entry or not about money.
So it is a lie to say, it is false to say
that in the press conference 1 said
anything like that.

Mr. Deputy-Speaker: Order, order.
He may say that it is not true or not
correct. “Lie” is unparliamentary.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Wholly untrue (Interrup-
tions).

Mr. Deputy-Speaker: Order, order,
When your leader is speaking, you
are going on talking.

Shri Surendranath Dwivedy: It s
very untrue to say this. I am pre-
pared to admit, if you consider it
from the highest moral point of view
or ethical point of view, then pro-
bably it was wrong of him to suggest
that; it may be wrong of me to take
money from a person who wanted it
to be utilised against his own party
men. If you consider it from that
point of view, from that highly moral
or ethical point of view, I am guilty
of the charge that when this money
was offered to me for a purpose which
was immoral, 1 accepted it. That is so
far as the first charge is concerned.
There is also another charge levelled
by him. Shri Bhagwat Jha Azad has
also made another charge against
me. As regards that, I would say that
it is there in the press conference of
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the Chief Minister. Nobody knew it
earlier. (Interruptions) It is there in
the press conference to which I made
a reference, and it is this. It was in
this press conference that the Chief
Minister said this. At the press con-
ference, when people asked him whe-
ther Mr. Biren Mitra who wag the
Deputy Chiet Minister had taken
money from Serajuddin etc., he ex-
plained that; he explained and said
‘No, no'. I shall read out what he
said about Mr. Biren Mitra, for the
benefit of the House...

13 hrs.

Mr  Deputy-Speaker: The hon
Member may confine himself to the
remarks made against him.

Shri Surendranath Dwivedy: I am
confining myself to the charge which
he has made. He has made a charge
abput Rs. 16 lakhs. You probably did
not hear him properly.

Mr. Deputy-Speaker: The hon.
Member is explaining something else.

Shri Surendranath Dwivedy: He
has made a reference about Rs. 16
lakhs, and he wants that I should be
prepared to have an enquiry into
this. ..

Shri Bhagwat Jha Azad: That s
not the point. The point is whether
he and his party are prepared to have
their accounts investigated into or
not. (Interruptions).

Mr. Deputy-Speaker: Order, order.
I have allow:d him to explain his
position, Let him go on, but let him be
brief.

Shri Surendranath Dwivedy: I
ghall finish by saying what I have to
say about this. He made a reference
to it. We did not know actually how
much money Mr. Biren Mitra had
taken from Serajuddin or how much
profit he had earned in the course of
three or four years. In this press
conference, the Chief Minister dis-
closed that during 1959—62, he had
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put this Mr. Mitra into business, and
that within those four years, he had
earned a profit of Rs. 16 lakhs; and
there was a demand for an inquiry...
(Interruptions) ..in respect of which
probably the Chief Minister told the
Prime Minister, and he said then
that he was referring this matter to
the Public Accounts Committee of
Orissa and asking them to go into
the entire affairs of Orissa Agents.
Now, the charge against me is this..
(Interruptions) . .that the PSP Mem-
ber in the Public Accounts Commit-
tee did not want to go into the gues-
tion. I may tell you that when this
request was made to the Leader of
the Opposition in the Orissa Assem-
bly, who is the chairman of the Pub-
lic Accounts Committee, he accepted
it first. We do not know what hap-
pened. He did not refer it to the Pub-
lic Aecounts Committee. He rejected
it then. Then, again, the Chief Min-
ister came and probably met the
Prime Minister. I do not kmow what
he did. Again, he had written a let-
ter to the chairman of the Public
Accounts Committee of Orissa asking
him to go into this question,

In the meeting of the Public
Accounts Committee, Members said—
and it is not only the Member from
my party who is represented there,
but even Congress Members are
there represented in the Public
Accounts Committee......

An Hon. Member: What happens in
the Public Accounts Committee is
secret. How does my hon. friend know
it?

Shri Surendranath Dwivedy: I do
not know. The Public Accounts Com-
mittee's records are secret, So, I do
not know what he said. But I know
it for a fact that what he said was
this, I do not know what he said
actually, but he said, let us inquire
into this, and let us also make a de-
mand that any such transactions
undertaken by other companies also
should come within the purview of
the Public Ascounts Committee. When
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he made that demand, then the other
Members, who were the Members of
the Congress Party, in a large majo-
rity, decided that the Public Accounts
Committee should not take up this
matter. Therefore, it was written to
the Chief Minister that the Public
Accounts Committee at its sitting had
decided not to take up the matter.

Therefore, the demand is made that
let this matter be judicially inquired
into. That is the demand that has been
made. ..

Mr. Deputy-Speaker: That is a
different matter altogether.

Shri Surendranath Dwivedy: I am
very happy that this matter has come
up here, and I hope the Prime Minis-
ter will take note of it and the entire

affairs will be sent for a judicial
probe.
Shri Hari Vishnu Kamath: Let

there be an open judicial inquiry.

1o T wege s (st :
IUTERET WERA, AALA ERM FH AR
#1 f5 30 T S A # 3, ¥
AEAT T WL AT @ Wiz @ At
w5 w100 g4 o 7 & f o w1 Iqmger
Fary FAATE AT ST FOFACH
oo {7 g1 A€ T FT AT FLEAT
F & TEF AA F AT H AT FL
TAAT 13T § SO HAT WG A
SR qA A I3 A= ¥ qer fF w0 8
gg ¥6H ! W 0% 4 79 9y %
|1 "l A J2T 79T I8 97 a9 #4
sare faar ur & &2 g2 woeT fFar
¥ F A FH & FH a9 6 7 7T
qu—95 LT UFg AT THT g form ax
S EIAFAT 1 I A G 3, ¥ FO
oFe wH O & i faer w=t e g2
@t AT ¥ g aFdr g 1 SfE o
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[z10 T wAweT ifean]

TN A ATHE SUTH Hell 7 397 F7 47 an
T4 faf e ¥ ad #7, w9 6
ST 9T @dl ®A | 92 T IR 0&
a7 agr afew 7% e fz@ & 1w
TATAT g (Interruptions).

Shri Surendranmath Dwivedy: May
I submit that a maiden speech is
usually never interrupted.

TWo TW wAgE Mfgan © wa =@
ATz ¥ T F geAT WG § A HE 99
#xd aafa A ¢ g=ifs & wo @
uF fadza 5w fv ot g W™ ol
T £o9T B IHFT NG AL §EA H T
fmr =g 1

IUTEME WEIRW ;. WTY F ®EG
Ry e w181 o fame wm ok
mfgs T @F0 & | WTOFT WY w2 H
AT WA FATT ' 37 AT |

To TH WAIET AMfgan @ 487
Iz BT g2 WA© § safed F9AT WY
7% 7B wigs 777 {fa

# e v a1 fr wae w5l S 7
Far Far A 2 e # &Y, AE
1 o o Gt fowar fF A gan
ff 3o 58 .7 gfomn for & e
7.1 ifw 5 g ww F faars
aerE wWsd g 9w W™ AR famer
TR £ 97 HEIA HA WIS T Y 9
g g 9T & faar Fr olw far @@
It | T I T & FE TSR
# oo oo @dw ¥ fer =t &
JEd ® zree fard | gw oW
g T aws A& Wz e fafaer
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feamr &1 gam & Afew & qar Ad
AFAT 1 A2 F4T 59 @ &1 ¢ &
FTE ATIHT WeR FIT & FTC HYAT TaT
FAZ ¥ 72 a0 gL E frogw
AT AGL 1w ¥ 97 wrAw F 3
aF & faars e smear g v oo
O ¥ AT 9 & A1 aformm-
1 SEETST TIT I AW F FIC AGAT
FIAFETS AT TET & | TEHT AdIT 47
g & f5 %= @ sd mfew e
agr AT AT £ fF gAY #Y dErEre
TT T g owradr g ! F =Wgm
fFaagm g g I s Wy
& FUT A g% TEAE T & afew
T 36 gug §  femer wfuw ag
T g IRl W A1 I TEAr Jifd
a1 | 39 & famw § &1 @ar a@ F0e
g 4 ﬁ?ﬁ a‘rfgii | (Interruptions).

s &€ q% g 41 qadred "
T gaTe @Y faer SE o s &
&Y £ F9T Ha HATEA | F7E aF @ 4T Wi
Frm?atat sEiEgal cw 0Ty
AT 9 T wEET F frae ¥ F=An
wfega av 1 &1 F1 T gE o= w
fEraT {7

=41 & Arg @rg F oSy ST
T fFfmdmaawamaE @
3| F AT Fr AT oY FOT A
2133 @I 3o-Yo FIT =
§ITETT &1 qET F9 ¢ Afww dar fF
¥ FAT T FT G=ETT AT WAHT
A LA A #T R 9%
F7I5 &9 g7 =qifed | EE wemar &
amFl Tz Faem g e 2w gfar & ww
¥ 9@ W E | qUoo—9%oo FHIOW
A€ q@ a9 Aoon it qAA AL
arT el g2 AT aAT & e i@
WA gE T g |
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ZH & qra-ar4 § gz o 779 F AveR
gsl 7% f& 711 F oz qor faw
frmrsmr g 1 afsq g aAFaamE?
3 ¥ dfmai F O 7w ¥ w5
AT AT U AT FAT F97 AF0 KT
FIfF 97 F¥FT¢ @Al Yo | AT
AN FT HGHR § W AR AATAA
FTUE BIZ AFT & TAG F5 TEAT
TENE 1 3 AVE A 3T F AT T ATHIT
T FARAA W F AR 0F g
TR F AT HIC T OH BAT &
o9 FOA FET F9 F 7 FwA qA
ag A7, A7 I AT FAETT I3 | TA
a4t ag &, st w4 & oy fmra @@ an
ARTIFT & A ATF | IW AT A AT
#1 gftz gadt sarar faardiad E frga
qAfF gawd F JIg 97 AR ATA
a7 suraT favara Fv4 Fw omE

faom, merars #t &t 7€ aiF & o
# o fetor gwet & wgm 5 % ag
qIHATZ F TS W A W A0H | A A
g FIE a1g IT 9 AT AT AFAT & |
SE UF TOF UF Al HAOEH F WG
fawzar 8, 97 g@41 w1 Aifage &7
& @iq fage smar w7ar & 1 g o
fazw Atfy, fag =, faas Afs
FTafwma gar ¢ 1 & agt S e
Fga aEa § 5 adam @ S
fw @fs faege & fdm Aify
o faa @ @ @ifs wd 2,
FifF e a g afmmag A T & fF
gg Afedl & & faar S @ifqae
7 & |19 #K TS wiaat w wr fzar
Y HEAifEF F7 F T AL AL
F @rar 5 ag sufeqes & SwowprL ¥
7 14 et aoe F 91 a9 E #1 3F
w@ am + ag A Afr ad &
fache Afa a= 290, 5= o fadelt
[HAT 9T 0F | A JIE F Ar=EAT |
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AT gW T2 g F | HAT wozw A feHi
#zz g & | AT faaeir awAt #
1 feeelt # 281 25 7 | wwe A5 AaAi
¥ AL, A qWA AT 4 AT 2 24
AT | AW AT AT ET T & 1 & A
et § fF Fa1 sfagm ® #iw #78 Ar
Zor oa7 72T 2, A1 PRt fadsly e ax
zaar z=1 g, faaar fggeam

Ftar gz g 2 fw g A A
gafg 78 g5 & | & 18 AT WiFT AT
F1 48 3 | ZTAifF F ozr-foaar az7
SATRT E g, Afda fee ot 57 SeAT 7
a1 F© a7 FT & AKAT | 0 AF
Fafa &1 9w &, F99 9g¥ 9 &1 &l
gftzal qraa &t i | oF d1 a8 iR
IS & AEEE gATA AT ETAd T
T gAY, AT @7 ¥ WA F AwEA
grea #ar T |

agl a% 9T & WEEA H gard
T HT FATH g, TAT AFAH 1 fae g
FF FT 297 &, AT FA ATATZ AT | TE
A9, AT T W AR HT W7 oA
Iafq w7 w31 2, 97 @1 & | wEOE,
‘ﬂr#ﬁquo, Q'{o.3oo'€ﬁ%f€ﬂ'ﬁ
¥ ag @ £ 1% geEw § fegem
AT Ffemm aaT @ e
A%E AT F S 92 @UF g1, FGIH
a1 fegeam @A &, ard
frgr & feame ¥ ag @ & IR 3w AT
F #1919 qg @Al ¢ FF d%er aar
Z—zrE d%er, dfed ag ard dwer
ﬂﬂ'ﬂﬁ*ﬁqiaoﬁﬁgﬂhfg’i—
A & fom war o Wy ag & gwly
FT A9 7Y WE | WA TG A=
ZA FAE FY G |

FH F FH 9EH T} A IF WG G
FAT F AFET A gW A aqgT WH
TR 9 IE ¥ F© A A g FA
FamTfm amr o fr gw & | @@
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R N the Council of Ministers
[ 7w ] ) _
93T T @ 9, a1 A FrE@En g4 F T § A g fowmrd
war fagdy &1, 3mg F1§ d9 &1 T aR a-fard a=t #@1 A ®

wft wa g g & i g A derre 7@ &% ¥ 1 Ty o & fr faww-as
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g oY @ ST @, I av ¥ g N
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FT | Fgd ST A | THHT UF &Y oA
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FIE U FATA T AHEAT 4, E.‘TR’ "mmmm:
@ TE T feEw A A FET T e
3400 FATEE R | 74 Y000 F9F fe 7 il & fw & wsT W,
T ¥ famma § gy S wraer 9@ IR ST fr Tag I ava
2 98 7f F %, IEE A1 AwE A AW % grm f& SAEr S afear o ew
F IO E | q8¥5 H q,000 FUT

&% @9 a1 97 A1 F 21, @ o ﬁwaﬁ%t\ . qg, _ﬁ;
a7 TT Yoo FAT TIH AT WAT & 1 T WS 6 F @ & S oA
FEE T, @Y g wETr a3 WE A 9FT FT AW G AT A

FET AT, UF 92 F FOF a9 d6ET
21T & | WL T g AT GETAT
T3 g, a1 7F | O &1 fmaw

aAET & wC F1 22, qfagt § a7 |
fFegmst g@m A FT Az

7 g, afeq a7 Faw-fag awErd ¥ P a5 e |
AFT &, St FEE WO F@T 8§, .
forerdy daraTe T 7T T &, Ffee R w1 & femema & domn wie
aTe frar ¥ fae sweRre ar 21 9 # UF §0 T F ¢, THET AL a7
M Emam TR E , gfa'gomgznumqgm
wﬁaﬁaﬂ‘t‘?’f%aﬁrmrﬂ TEHT
=g At ¥ o0 ¥ oF qEEa F Eﬁ‘f'fﬂﬁﬂﬂ'%@i’ﬂf@ﬂfﬂﬁrﬂg_
AT 2 3@ § 5 aeer w71 o0F A @ &1 & aw g o ag g aw
3 f5 a7\ & mfge 4 fraar dar @d @ W fE e FOT wEH A=
ﬁmwrlsai’rﬁmﬁﬁmﬁ o A9 Foad 9w fa=d
¢ i & fgome & A, 9T & s w® § wafE wo
Fgaw%ﬁwﬁwvﬂﬁ-ﬁmw, ¥ gg ™ AT T AT g F
7w e ¥ FdT ST & | 3 7 ATAAT qEart ¢ | 7% & W A femmm Ay
W‘T—ﬁ'wgﬁﬁmm@% TFA | ( Interruptions ) AR
FmaT 2, Gar 99 A @, @t ;ewrd &, 3fA & S-A R T &9 Fg @

2gA7 1T WEEA I O A1 47 gy g, aifs &1 7l iy 7 w0
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T T ag g ¢ R e Ay
¥ fvauad oo, Iga g
T S o @ R ) F & A qars;
f g 2 # ga-wwgT 3 W U9
FHET &, &, &, T a1 Afa% § T qgra
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1 A AT w9 AF FAET 8, A qww
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T I g # ferew e, At
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AT T | #1 FrEt
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drE g% AR A IIH A_A T BQ
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F gHEr AT =T 2, zaiET a@
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= g ¥ § uF 99 a7 #g
AT ATEAT § TW AT F it H g
ot Wt A #v oS faar g
rfed 98 = ST F fame faar g
T W, IF, &9 ALY 2, AT & &0
& | gaTdr A A 6 ) Hue & afad
TH ISAAT &1 AT FT FFAT F £ F
WX A 39 a4 FT ST @ grar
aa fee gy & faar &9 99 gFar
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& facg 7t &, wpwT & & 0w
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FHFTT F7 a1 derEe 98 gt €
M oy & § gfas qA = FsOa ey
wfa Fom aew g swR agurd
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FT AT § W WS F1 T gEET
MR & | T oA A F F 9 F
e g 6 a® 7o qo Fo F Aw
a5 T TF WOAT F1 Teal & oFeat
g & & T A

T gy § & g Y ST Tmear
g f dfqam #t 2y & gm0 F1 &w
AT I qgi A W E 9w § fe
3 fir siweft &1 w2an T4 g Aifed,
fesdr &1 agar wm der fed
# =g f= &t s s
FEM, AGATET FT F@AT T FHT
mlﬁﬁ-m?ﬁﬂﬁm
fa & oY wrawr igstt F &Y, #9 wOAT
AT § @ 0 g famre waw F
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[310 aw wewER fga]
FIEA § &9 ATT A(AT G A7 § A1
agl 9% T AL FEET § g A
AT AT FFAT § 7

aHt I I ST g AT A oA @
g WM AT AT F oarEey #
St FF 1 & R IS ArvaE
Afem & 20 @ @ A A GETE
Faxd g e ? = oawfa
o = #1 gar qvEe" @ fE
e & sfey s wwEr IEE
o = & Ffg aedid wEeEr
Fora ? ag WA 2 fowwr sEmm g®
M AT NEF m =
1 AT 9 At 6 ot 339§ ag
FEaF g A AT AT ag &
fF s #w) T 1 fa feg
AR Az e me 3 o d
Tz F I ww A 9§ AR o
sifear werze # w2 #, a9 F20
# S, ot f @ S sz
TR AN AE A g2t FOSAE
raudgg . ..

=t mwit ;- wS off w7 gl
HFT |

To TW wAEE Afgar : FT FI
@rit &Y, wm Ff #E oEr wEr @
A 7] faar

IITETE WIIEY, AT 2T AT ATE
FAXATEZF AT ATE | ATCHN
qE A1 A 939 F A 0¥ FOET @
axa g fow & gy wfaq o fs g
a1 UF g& ) #ie qEEE &1 a|
g # d2 I F1 AT Aelad Fitg
T FTETE | T2 UF T FH A1 -
FF f WRE AT & | uF &
FZF F < W F FH F dTETq T
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of No-Confidence in |
the Council of Ministers

faar, twoAm aq wET & WAl W
FOT I 99 ATET & ST |

T TEmET oF A faafaar o
4T 2 | TG AT FfAar 9mg 5w
F w0 § A% Fedfadt & qewi a1 3=
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9EMET FET §, A0 g9 FFqAT qTET
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" 3z Y Tz 9ngan § fF 19 A% a2
FermT ¢ fF s An A wee 2
=T # , JfEa o ag wifaq g1 mar
fF #7 & #7 firgmma ¥ o9 A agd
TET ST SHT4T 79 & HIT 0 T
F o abmAaAmr I s g
AT 753 ARG TUAT HATAT FIH G
A H oAl aHa A g | AfEa
Writ A F oF ART G| qH AHFAE
g Fazad Eolvazang faag
g2t E1T agifs aCFTT g & T2 ATIAT
q | OF FHAT IS AFAT F AT A HAAT
FAQR AT IAFOAT F1 ¢ FAndos
HeAl AZFT | IA FOUAT K £ A7 ATH
frag E, fam # 7 913 w97 fFa am
qATF TFAE |

T §F F AT gAr 2 fR i A
TAGET AT IA @ & | B AT FIE-
| &7 T AT R HOT A T n T
qar = fe st Sma =m=iovo
FFET AT HIAETH FT o GHEr
AT FEAT FT AR o &HIT R
fooell 2 &% | =912 32 A A
fagY ar A grar & it Fra & ) @EAT
gifes A Ford F feamw @1 g
g & vEaT 7 fok s g | ®e-
AT 1 gE TR FICE@E H FAAv
g 1 g FEw HagreEr @ afwe
AT H T2 A AH F I9G qT4E W82
A ¥ fas @ & 1adfaw ¥ Gwe

840
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¥ E FTF U TTHTL K1 0 A AT G 7
I A FEw d gAA qAEE A2
FfAar #T g AT AT Wre
A= § OF a1 28 aFT F3 AT Azl
g oy afrtfe endAa o fas
FHfgl $1 9T a7 FET RS §, 7O
& 91 fa g #5192 F1 I w0
qrgd § AfFT TR FHAITHEY
St T1 AL F1 T TG ARG £

9 ¥ agq %9 = &% @vml &
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F sz shfrmfat F Sifw st §
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@ am T g fF s § e
araqEY, 9 & AN ITAT AT
R fogmm #a@wR ! wEe A
R FTagdt F: 3 § 904 F1 1 3= famTs
qugdr § W HZ H aANd WK
WUIETE GAaT £ AffA sA Ferdi #
qaiarg W AEl, aWEER Gar g |
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99 FIIAAT WLAE 1 A KA AT
I fAeTfRar & 1T AR YE
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SAr & FfT FA )

difs #1 a7% WG A WA FaAr H
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RAM AN AT AF A IRF a=T F e &
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giaffaadauaat F (F A G
§ wify 47 tw fam fFare @ a0
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9T T G FLA | qH GAT ATAT
fea;a@R WA AT FA
Y dTHFCF G wET g, FAY T
T AT A T FR AT 2 faoda
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g fr AraraAdt w1 A 4T o AR
A AT AT, AT qEE A
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FAwEF I

FEHIAFT § 7 A9Y T97 99
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TEIAT GF FLAT AW [T JA AT
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AT | Fe 4T 9IET 99 fa HqET w0
#Y Az F:F g0 AT R AT I aEe
M AT a7 G A g Al qH AgA
arad 290 B T AT 1 A A2
a9 8 | 7 TE Y SR AL SAE ]
famr | H1Y FT AL AL IT G132
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FHATAET A, gATd A v fan @
FCHETL @ 6 A H WTOE /A 99
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[zro o =T wfgar]

oF q@C @ W A AT g
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BRI | FFE meuy dW,
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¥ qE oY To WAMT U A q 1 IT
FY Fvearg w2 af, ad qE 0 A AF
2 f5 aw &1 &« Tvad § 96 99
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g & §rHA &9 faarT &1 @A agm
wifs § a9 98¥c ¥ 2@ w20 § fr
¥ d@aqu # fggem @ fazw Afx
fardt, #T "z sy w5 F fagri
¥ feara ¥ fardh, wifs wom wo
Fw fF sa T F ez oE W
Y, AN A A FT AlEF §, e
faerlt =nfed 1 &t 9 9 ) oF TR
ghwem A7 1w wfawfar #7
AT § gGW HAT T AT FOBGAT
drr wEE SHY wf wwEr wfea-
Fifear ag amaEt | afew @F adw
T FUTEA & | T wwHE A ofiar



1845 Motion

¥ ufwm & Fgfaew & a1 # o famre
w94 9ifed § § w9 797 qiir | ofear
T FHfOR JERTS ERET,  TEEY,
2 T IS I FT GEAT FA a0
AT AT qTAETR J1 AFA  GHEI,
JTH 99 ATHAAL § TGN AT F - AwAT,
Wi #R qHOFT § 92 79 aaae 4,
I3 ®F F1 [HEAT L qHA G | A FT
AHEET T I ATFT T aF  ofan
# 7Y Gar g€ 1 7 wwwman § fra qavs
# 3z A &t faar T 9w fggam
3 st & afy g7 wo 1 Ay oA
R AfaEgmar &4 & 7 S\ gy
e AT R gu 1 ag & FeA &)
e fox o fegmm T @w
o AT A F Ay G s
FIE ATHT AUAT AT F AT F A1
HOAT /T FT AE FET &I TR HL,
az &4t am g 7

TF  AAAEE G
agd §UT g |

I T AAIER AMfEAT : g7 &qT
g afer sma W s "o A
9 @ &, A% av @l goAr g 4 &
Aifagmar 1 1 & w9 w1 A
F HI ot gaw g | 7T A g fawamw
2 7z wa 9 ¥W F fF @, qesR
T g Y AFET A FE SUTRT WS,
e fow @t f afvega ww & Sy
A e yeEEt § g ) wbifE
e at feaw =t av | & w9 A A
feamar g ewa ygw WET &1 93
AFET F1 a9 AR T 98 qamag
T T | 3 ATHEL FT IR K20 OF
Sl 71 w2z awx w1, 3z 9T A
zere 4t o 3o fam F® q& AETEw
F1 o7 T 7 TAwE e o
a fedt a3 IEF W faar, faget
it g @Y, 3z IFd Y F A7 )

qg 991

AUGUST 21, 1963 of No-Confidence in 184

the Council of Ministers
wAT F1 77 TIT AAA AT Al
AT AET g9 A g sl gEr
37 T T Afad o W w9 e,
TA FTA ATET &1 99 G467 T8¢ 72407,
at fagram &1 fRw Sify &t <=
ALY QU |

fFe et g § & qusr @F
ZATE R FT AE T ATIN | WG
F1 oF fagEr = g AMT ) 99w
L 5AE T ¥ aW A9iEr g

o TW wWART AMfgar ;- F
Fifoer FEW fF Adr § 9wkt HOET
I T w A, A oy st
TEE R | A 487 9T F & wear
tar g 5H oA famdr g =i
M F1 B1F FT O TEE I¥ T
TFR ¥ fam A w

oF AEEm §EE . FIEE
A



1847 Motion

To TW AATER Sifgan : FIAMY
ST UBAET FX F AAEE TH5E w7
wE AfFrad oA Af &
Ht & 7 F15 faslt werd AE 8
3 fer Aifr Frae 2 A ew
o W AT ¥ OF 9 F7 5 1 W
ST § AT g & q9T T
fe g R g Sww W
RIS F AS FT 9T IreiT v
e fm T
ST S aEd F AT gard s
A RO | A4g & W9Hl 4| |
¥4 g gy  fF faeelt & Tromeel ®
qFEe WX dEmET § wEEl 7 o9F
FH WL AT A TR WA GATE
gt 4t e =1 qed & AT 7

Tga am  F=ar § gfaarsi &1
ghaard ¥ o facter Sifx &
wraeg AE AT YO WA FT I
[T T OF A9 AR fammn agm
ST 92 UHT %27 7 9 fF 99 9=
g fFmsmar ! 9=
fegeam &1 ez & A€ awr ® g
a1 Fr  faeer Aifa, |7 A Aif
o @ &% Aifg 7 "8 ¥ qger
g Faramr e fFosmIm e
AT A ATEH I AT L W
T e § A Aify &f@e o wr
A1 gar WA ¥y & 5 ogw aram &
@z, @mar & 7z oA, fer oAy E
f& zw gfgar @i A 1 w9 AT
T AR & qeATE Ot FEa E Foew
FAR AT 7 T A6, TR WL FI
Fr A ogdt § 9t F7a F fF omwoEw
O ZATs aeT A forem & fom
fr® o & 3 | wOT W w"THAT
AT a1 Fed f6 gw e W AT
ot sfaw & ag & & % g,

SRAVANA 30, 1885 (SAKA) of No-Confidence in 184%

the Council of Ministers

oigead +1 a9, fF 37T aFer @A
oM W9 T, g 9FE g9 W
A A TEAl, FOC TE F {4 UAT
Fgr g Fwar |

wa | WO HE! 1 0% AT
I FaaTS | ggr 9 Fgr 9= g
I WG HACGET A | @re
g1 A fF &7 w1 ¢, FfF I mw
far Qam e dvm ¢1dw Wi
T IA A F A gfew A
¥ o =W gwst fear g, 93 5=
qUEW & W e @ 9, w69 &
I H A|A &1 gRarEer 9r, &l
go T AF | a9 FOG AT TE
1 3= #71,  d9 gfem v @
HIGUTYE F1 2% A% § TeT Ag )
A d@Esl /129 & T T A=
7" FU, HAT aRA &1 HIEAT  F
qgal fE §51 #

T WET B & 98 & al §
T AT | fEET WA Od A W
q1eT Fgq F9EL § @IE, e 9=
¥ A 9am HdraH g a= ¥ avs A
FZT Y WIEA a1 faeg e & @ @I |
g G AW w4 ¥ 8% G
71 & 5 arem urE aedE & el
F1 TRl F99 ®04 g 9% L@
g o fox wmi 21 Sfew sEsr
qf FE TEY O 1 mifEw anEd
OIF TWAHT & THA FT Gq4= 947
ar ? dr q e e i e
F T F w9 wige w7 fZam F#:3)
TWH  AEEIA H A FY W[ AEE
g7 |



13 49 Motion

THT a9 ¥ § WIUET 54 UF WK
T Y qaTE g T g fF oA
qffem &1 @@T & A § o8
qeYe & TgT guM HAT F1 faegA
famradi dr1 o= fegeam & WEAT
THEF AGEG § q@ wOA qA AT
g W HWE 41l 'Y, 39
8 fax af & FfeT ww AR
¥ qIfReEar FY 1T T a9gd saET
fa=r gy et g

T TTOE] AN & AL A FD
FEAT  ATEA E | OIS OTEr F
IHF AL F qO HAl X HEGL wET
gfs fAmm A 21 77 &
qgAaal & wimk 9 oF ag ArAAr
AT ATEar § 5 e o 3w & wam
wet #1 Ao 2w Fr afw F fwdr o
S & I H, g a1 § dqer F faai
H, ag & wza1 9rfzn fF ag faams-
qEA EATRI S | 9 a4 # Wes fFET
A6 WU Hl & T g | A
F AT | FE AT TH qIA BT T FAT

SRAVANA 30, 1885 (SAKA) of No-Confidence in1850

the Council of Ministers

FT W A A ¢ OFT O @
Al T 9T fFETET 7 Fa ve AT
Se FIg &IAT H@T & | amr &y
G ¥ § oF G911 gfz gEIC T
=T Z1 a1 T@ &1 A § eI
AFAI § | g I-¥o FTIT fFara
AN AT W U9 H O®UAT F9ET,
qAT, AT 9T, TV I FE, TS
foar 78 wo@ & 1 AfF g9
T G FIA FT FFT AT E AT AT
a% fear s 2

w ag i frEa e &
T HATTF fGaT8 | &9 ¥ =’/
drfmg T s Fagndt i g
FegAATAAA g 1 = A fegeaw
sﬂagan"]‘aﬂ:rwm"rﬁm

: wa;gﬁfmg;geu F
W 9@ ¥ fFe qg ¥ ¢, &1 0ig
feq @& FIEK 30 HiF FT TEIC A
IAE YE ANV E | d@TH I AC-
FX ¥ #g fe 91 39 0 7 aw
gt Afesagag g e
FTO F1 gX F 97 0 § g7
FHAR @ T AR faeaq & amaer
# foegw are @@ & 1 qeve #
R Sw AWl oA FEroan, w30 o
FT e, W TEAT § FOAd g 99T
T E T | W w41 S
w1 W foeaa & fag T AW &
FI oY Iq R & JUW HAT q
CEICCIE T I C I i
W ¥ a7 IEHT qg WadAd g
a1 fF AT w99 1 99§
Sg #&T 7 A9 f¢ oF 9@ ag far
fr fosaa & wroer & @9 g0 agd
FA@R 4, ¥T gW qFAAC Fl W@
g g 7% fasge wma § wifw
9 W a9 FEe 9 | ™



1851 Motion

[s10 wm wwg wfe)

v H HIIR OF WiweT [T E |
I9 59 9F TW A T G q=q
FET 9T 19 AT #X g7 o W
Hqq 9" @ EETE G519 )
wffq oo 9 o W 0 37 FA0T
e WYeE 42r FaT @ o R gw e
T HIWA AR TR E
ag #wiwE qga fau w2

gH  FL |

To TW wAlgT Afgar:

a WA g gz F w1y At fw

FotfwEn o Fafwdd § = o9

@ a1 S 7 feufr T @t st
T 38 79 e F wmw ¥ few-
w|E T HErafed T #7 gEr ar
aarn faws @ ar o

gt g &1 aga = fear
ST g mmz%awazr%
& 3w o gre Wy afew ety §
g AR S MM W gEeAfa &
& e frreeT A & 9w gt
F1 89 q8%2 ¥ fomgearw =nfem ar
91T 9 F A9 g % Ay
SR HEG! H A Al S9rfge 9f

SUT WAl &1 quarar Ag aran
foraeft & §—

AUGUST 21, 1963 of No-Confidence in 1852

the Council of Ministers

st garEEl (AWORT ) ;o e
gt AE )

o TA WA wfgan @ e
ot 2w freay == s &, &fsa few
WY 98 U @1Fa & 719 FET FA §
framdtag w21 FTUa@ERd
FE gOFC A& W 1 HAAl o«
UTE A< {9 J9 ¥ @, at g9 7 dy
I AR AR 99 § @ fEx
Y ¥ 5 § wfa S &, § o @rar
g & g fagmam s99 @ mar w1
g 39+ fau 38 7 #7 9w ) AfsA
g /AT F1, FE TH AE T fF
fegmm W FAER | oL, AR
g Afadt & qFEa § T w4 qTR
T gWTT R FIT AEHT 4 qAT
T o7 FAT A=A FE@T FL W@
g1

qYM W BRWT WL wefqai
Ay f, IRa s EfwiA D
AT wHE IEE W9 A1 99T
gare #r  fawdErd g & 0 az
=¥ OF AT AT AAA |

foT ®gr s & fF 9 F sy
dar faar |+ @z T faegw T
g1 dAF s & mfay ax faeger
mm% s fm 9t @A
g fod w0 & 1 @ g wEH o
!ﬁ'& T fear 1 &fe wwx
9 W F g wA o s fs
4z a% W§er § AT A9 A avar fzan,
A AT HA T AT B FIAA FAT
IR FT FA AT | W T NE
BT & 9N A w7 v g fw
ST O AU 99 H 92 i weAT 2 E
fars &1 a7 ¥, g7 T T § IaS1



1853 Motion

1|r @ T, 99 AW OF 4§
BT HT AqTRT FU |

aa ¥ FO TH diw wgm o
9T AT 7 O e fawfaem 9800
M AgzFzam I g franaw
Tad forere §, w9z § wfa s
2 A A9 ¥ 97 IW AT @ AN
% A ¥ TR FT G W | ]|
AR a9 FT U7 HIT 4 a9 T 31
2 | o fa 947 F FICU HIAL AT
g & frwar, wmar, fagew
gt wdt & fom o@m Swi oAy
#rer fasar § 7 agd ww awE A
EA g1 mraggfdatam s
faar =T F1E Fg%T av weRr G T |
7 aqa fag #r§ a5t < 78 F7 @
§ | WEE a@ UF WEHI AT @
w§ foms w=@w ¥ T FE FWE g
C ISR L . AT

=t @rlt ;T A9 A9 F AqATH
g

o W AT Wifgm: wq

19 F21 T 97 )

ar e R foRee A &) o
g aFar g f& & 0w w9 feed
STz 9T 9g= S av 74 it o
F AW ¥ o faw w1 =k
o | A FEr 2 5 e W oar o
gae s g fd cmgreit Wi € ar
afrm &1 & @ 91 9ga ¥ gEwaAr
g | e F g wem Wz § R o
afa aET WK FAAT O # 1 A
FE gE E A wAM A Aoz
ya Wt § 0\ I F o o qEew
g oy 2w «ifve Fg g & 99
qEwl & I A o faod ¥ A
I ¥ fodee @w owigugr &
IAFT AW TS AL FAT 1 Qe OF

SRAVANA 30, 1885 (SAKA) of No-Confidence in 1854

the Council of Ministers

A E | a7 FATAly Foaw fe arl
¥ g aud qarr F7 o497 fr ogEd
qgTE F A ¥ A3rE WY 4F Wt
facge oo @ & 1 Y AT AE
4 | I HEAT 1 ITEIH FT HHAC
T FX AW | HY Fo fami gz
war wel & g fFan fF qar fees
¥ o G ggac wor @ ¢ fE
3 Fr§ oz frew arer g ar gEey
g FT I | IAFT WY FAT AT
m? 99 & S frey g g oan
gl T g | qEEET § oar T
g =t A fET O W A G
< faar 5 gz ot ar=it #1397 Amfga
qa HIT GTHAT AT 39 A1 & qvag
% 3w gar a2 et ¥ four v & 1
o1 FT AFL TF AR g FhAT g
afe & 3z waen g f5 9@ asq wn
Wt AT AT A9 9 afer oS
% SO FET 9 )

TgT st A farg s w1
&1 a7 farg o & f faam a9 sman
§ T w1 Wifas A7 gEr a9 St
& o &t wiferw 1 ghET # wEEy
FY Tt sawed fageq @arg ) &
oY & 9gT A9 A% FTA Awzan
f fergeam 7Y ol 2fam, feare,
fret gt ofi® A meTwsrwt
Fr g AT AZ 42 A7 9 g &
famar & o=t g9 e 2 eo
dFgT T & IR o9 % ;o fawy
HAGT AE 3 a9 a6 W & A5T 9y
|qrE A g AFAT & | HWH HEEL
¥ fagro # FFT AL A7 99 @ &
§ oot wo Wgar § 5 faww wEe
F fagwa &' 2 "wAET 9@ o0
Ty #R HIEL T AT I
A A FEFE W™ E



1855 Motion

[gTe Tw watzT wifzan)

SUEAE  HElRW, | WA WA H
oF & wa s g M Az 3z fF
# FATET adTg F 99 9% ma
Fifs 7 qmm T @Y E G @
g foe ot &1 s wmx § fF g
FHET FTH FT & AT fewver
A1 fak Tow 7= F e 4@ *2
Tt § afew e @9 @ w9 § fod
a1 wE 1 ffETs wwEl S AT
gq AN TN $9 oy £ 5 aewtTw
difa & Al & FoC U aaE @
A1 WA AE UF TE fFoew
™ g faw w3 ™ 99 &1 e
e a3

™ 0% ¥ § "y & fees
T I X F wagaT e ¥ W
% 9T FEATT AT & | TRl 9T 9gd
Airs @ @1 Qe FMOF T A
WA AFATE | T RRFAEH
g feafa € &t & wie awwe w1
3T FT IFAT & FEAA 12T & AfRT
TRECTTET Q883 ¥ AR ¥
gz fafs wz i g fegem
1 ST FTAWEA FOAG FEL FT
T & 92 § AEEL ) F 472 F1 q@
F2AT ATEAT ¢ 1 AfAd # 3g Aer
e g fr 38 ager gf afidfedfa &
TH R H TN & T A4 A9
U9 AT | H WA IAE AT AT
F@E |

gz #er g fw gzt ox war mar fe
fairg ger 2@ ogWT & 1 @ET 2
g @ erifE ¥® GF § o wmag fae
¥ sz wwx @ wfew gz e
fo e 7z zzm g 2 1 AfE
Tera @z Ao # fFaa 22 gu & 7
Tt F oufavea @ ogu § 1 FEm
A AR T Wi g A R asT

AUGUST 21, 1963 of No-Confidence in 1856

the Council of Ministers

9§29 aTal &1 arg #T a1 F2AT
& o 7 gt wx fawe Al oA
& F 5@ ¥ ogudd ¥ foaer &
area £ ¥fF T W gEw w7 9%
§ 97 T 9z w70 5 9vE arwg Afrar
g% g9, A1 AR AT FT A 2 A3
SN @ A g Tm & Afga
¥R AT FT g FwZ &Y 2
az 9z agi & a7 fawew T FE
¥ T gy fadndi ow F Ak #
Faq T @ FEw fFoadt waTen
ST 8, AT AT A, Afew A
TR frawa g fF o
a1 | W G A | 3w a9 e
UF T d1 21 QU T Qe¥e &1 drmy
T@A qTAT &7 A1 A & 21 © e,
98E% FT HHT @A T FT |

AR WglEw @ AE AEAW
TR WA FHA FTOAH FL

grasar & fF 58 qu T qave
&1 @1 AT ATt § A fad @
dar fF 47 wE § sz @7 5 oo
Fam g st fF FFE 92 o FER
aE Mt F faww § a1 ge A
oy Jw g o s e e ¥ faers
g€ AR v 92 & faars a9 €
aff 3 gz am g fF s Q@
g ¥ =9 ST &1 I 9 e
™M A W agEedT § w©A O a9
# wrwm FEm fF 8 g aEe ar
U TH G ¥ T A AfEeT aare
qT3q THH TEL T WO |



1857 Motion

Y =iy o w9 T grfedi ®
GE TrEAT AT R ?

o TW wAge wfgm o S
2f, #&w gzl § B2 ITEAT ML
g! '

T veT B AT 7 @ S
«f afz TaT I WA a7 qO©T TSI
g & & s fEoamg ¥R
oA gUA SRAl #1OHT FER A A
A A TT HEST AT |

o qa#Fr az g fw am & feg-
A A AT FATT FLAT FL A9l H
gfee &1 g @ F w;ifs & AT
1T ¥ Fega1 Aaar g oAz am
TER T F AT HIT A FT
TH ATHIT B OAHAT AT A 8 |-

Mr. Deputy-Speaker: You must close
now.

To TR WAL wifgar: 79
o, o e A d gwfeaaar g
TR EZ AT AA A Z O AR
ST |

Y WAl 7 UF 9K OF J99 &
s # w21 a1 f5 ag @ &Y wfwEi
1 gewEaTEl ¥ gEGr A 0
FHFET ¥ o TTEMHET ¥ wEw fEar
qr | I FIA W AGH H IR
gewrgaral  wgr a1 | faege &
arg & ard &) @Fi 7 gedgaTdt
¥ gz T=OHr & 1 AfER Ro=30
T &1 gEwaTal §1 % a9 Al gerer
T ! ® Fgm @A §
ST ¥ fr 9@ g AU §HAA
yaia faaren e w7 3 &, fam
AL F1 qe, o1, @1, 4 EEX
yoo ®rg T arwr &1 formwr @i

SRAVANA 30, 1885 (SAKA) of No-Confidence in1858

the Council of Ministers
T3 &1 A1 far 3, 97 92 o g0
o # 93 faFTeAr e ¥ 2 AT
Fugl  =91C fF a2 g |8 0%

goarsaTal A ¢ |

H geAsaTal  THR 4G wT |
§ wifs q@= F@r g | wifr &
AT 9% fadig =@ Avear g sfea
# o9 § o FEw fF faegw y—e
¥ oo 1 97 @ § AR 99 aw
9§ WG 9% AU F1 § AT
g afea gor wn an fow e & fag
A AT A T AW A T AT F9T I
#z T ? 3z w7 o owa A e
TE) Tz sTfE
@S A W4 5w awE F wi-arg @ 8
TF A A &S T =T TERAIH
fipar &t

it @ : frr ¥ Ad fear
q1 1

TTo TW AAIGT Wifgan @ @
[N  OHT FgT TAT AT | AZ FIA
A fF FEFewe fa S @A weer
e 4t fF az faeir gaem 780 F@
q I 97 29T ar fAer 29er &%
fm 2 & 1

st omm ;. wEw § 57 fmm
G|

To W wARET wifgar: az
ga @\ W@ K IF AR AT A
7z faor #war § @ FTET R oswET
oy & T s MY
14 brs.

ag I o ogE 9, e
HEIRA, #§ HIIHT AT W AT 9%
wHiTa & fF AR wue oS &
v BT 91, = faet ¥ 49 gu
FIFAT F qIX F w97 Qv av fr fe



18 59 Motion

[ =10 T wAtaT Sifzan |
WTE W T @ BT AT Sy
g war oot 9ar & gEer
wg o FT @ fFromr oAz
ooz @t & far o, &4
saer wq & 1w faw gwew &
& Jar @Y W R AT WA A FATy
A EE T THH O ¥ WL I®
g FT A I F g9 Fgr o7z
TWMAaRE | TR R
FuIu s AR 5181 § frEem
s A g fF s HeET agw
U= ¥, 9z fea & A1 a6z & aran,
F § A_SAT w0 O E | I
QT § A %0 a1 fF waw w9 AT §
agT wife® 8 | OF T W, afam
wez, fom o f& 22 o #7 gw g
aifge o FfFT 9% a9 A IR
g 9 fe B/ S F a o w2
TET ) W WY FE A I E R
F iy o wré Frft et flt &
ST AT.AT, Y wEmn aE 2,
SarE ot A, 99 7% fF F woEe
axcfammaam | FJOaTAAL
& fasft gren a4 fear 1 s SE
el wEea # o, At a7 anfaw 2
amr f& &3 foft @ w&
gfer zRWT WO WAT ¥ w4 Wit
€Y, ®§¥ ST F 0§, FAT HT FOE,
FHT TR F TR TS HET R
oF FETT 9T WE ¥ waE g fa
AT AT T F TR & T q, AT
ATH q2 W A FATE | @E HET
3 #azagmfFEge 1 F g aw
Hemrafesm s d, AT s
qerd #X & famwmn w0

st mel : g9z MR 9r
FAE FRFAE

AUGUST 21, 1963 of No-Confidence in  1860:

the Council of Ministers

To  IM WAL Wfga: az
agr & fF 93 320 oy a1 5wt ew
EgE qesad #r ot | (Interruptions)
& awan & 5 ampnat 2 9 W=
# o faege @ Fm g, W
I ¥ weer qIz ¥ w2 AT AT
g, aTfF FEI TeawgHr 7 T 99 |

TS F:H & SO H w7 A9 R
¥ oF W H w21 AT R ST
F A ¥ QU TEE AL ATear g |
Hogar §a% iR 3T g 1 97 =@
UG AT 9 FAC & HIAT qAT § FH
w, o OO W A gEr | #A
Mg o fF wum A S ge T
23, oy # R & e 99 4,
fom & T ¥ aw ST F© W g
§ Mg iawa @ e
o 43 WeqId TEATR arem AS g,
7z weaa g fawree amem

st Tm wgm afgw (ET) :
IuTERy ff, wiA-HEe & 9fy S
AfeEE-9aE gATE q9T-Faq AT
gy, AEE FIEH T W 7T F
gufeqa fFar &, 39 #1 fadm #3@ go
FITH T I AT FT TAIATE |

14.03 hrs.
[Surt KHDDILKAR in the Chair]

gz uF tar dfazifes waww @1, o=
f =Y smrm w1 qe-afa #, iw F
TTHA FT OF JEATL T FL, THASA A
re®, fadmdt a= %1, 72 faorw war
ar fF F w59 ¥ e few wFE #T
FEITE AT ALY E | TG AT A 2H 9
sTHAY T, Y gATE 9T ST 6 A
§, ITH GIAZHA JaH LFA fAT
aa oF qg 9 feafy a1 et et
WS FT gA o AE gEr ar $ I
MRS AoEi sugRage dfw



[

1861 Motion
T WHTT T Swrq g4 § Iufoww
e mam w1 gd gz w7 fear mn
fF aw afawm 1 wawAr & S AT
UF UF I G & aT9" T AT OFAT
%] ¢ A A fHaT 41, 39 1 F0 ®9F F
gfeura FI7 FT HT9C AT T4 |

a1 affeafa s & T wow
g, 99 # 91U U vF afwm F € §
|sT g1l @ | W 7 & fw gw afa-
eifas oftfeafa & s0 ¥ &9 & a@
gé fa a1 2w oF qF # wag g
Tg agq * ofax sy # wfawEm-sam
oz faet a=t #1 qreae-faady Aifa,
ZeTEl, ATl A1 s o fa
o % & gg fag & mor fe & o=
feadt @y @ # gfesm fead
I £

ST FATAT & g1 T fovaam Ty
geare wfqvare &1 s A9, afew
I F 9% gu A FE T AT
FAR AT & s A g fag g fs
T F W § $ A
F=9 9T & a9 F A & qA Juleaq
o, 9 & o3 793 & 3T AT et o
7z ¥71 wfawam &1 5w ¢ fF o=
faindt we fa<ifemt & wrwmor &7 39
=T garAw ¥ f@r mn, §w e
faindt &1 goer dRT 97 g g
TC AR 1% A= F (e gt FT A
o arfeat ded & T

3 ¥ §iez 99 F qOLg ST |
7z UF 91 Ufagifas gz § 5 w5
umat ¥ wwm A faadt @@ ooE
FAEIA TATHE F /14 31 M1 & v
&1 wEaT ad, 9= fF g Az g e
T H g favam &) qrEAr Iant &
gT 8, famn g7 f wem & TWwATR
2
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"t & faelt w70 T & Hedig s
¥ @t wer #71 ofq:m ww & famar 2
fa faerdy ==t &1 &fnf wix ga= wfer
g 2u ot § QAT e 91 8y, fi A
TET FHE T w2 ATE T 2 )

afeq &Y & qqea # wEa 2AT 2™
¥ OmT | q2 2ATR Ar s RTN 9T & &Y
LA AR T F AT E | aH wAY
¥ TG dET & oF g7 20 §, o
g @I arEd | T A e
seM AR s A g §, 72 IR W
fie g | fainit a=r 7z qwm & &%
FAG T 9 FT FYO 4T Fo@TEH &
gaTEE AEl 2 | RWTO T g
PAR AWM F TS AR T | W
TH I AT WAT E, a9 a% W AT &
a9 JaGT F ¥ F 39 F1 Aq9 H4 |

2T T Sfta H o agr afEdw
o SR e wifa & wifa 7 @I ag .-
2w wifa W =gy § o wEE g,
At wifa 9 | 7 & greae 2w #1
wFE faar 1 iF =0 72 qwg we
arf.u fF cardt e wrEAT wEET
AR fawmErdt aF 49 ) ifmw &
7% & Fa7, geamwi ¥ fag ¢ fF famme--
FE AMTTE O% A ¥ 9 F &
& U gg Wi @y & fF faeradr
AW d ST F1 G @F KT T2 &
&, o3 13 T T A E 1 7@
AFTET UL F1 5.9 & o fF 99,
H fa= gq

fatndt 9 9T gz WIOg FNA &
o &7 9T I qaT-RTATHT &1 HATHT
#1 AT H A6 AZ gU | qZ AW qA
g1 gu o forw aws wE W 8, '
R & 1 gH AT At aifzn fw g
g9/ g Ffrede FT HWETHT F FET
1 wgifeai 9T 93 Fm ea A O -
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[ 7w wgim wm3a]
AT S AT 1 72 g ey
¥ a2 §% fafaw g7, #feq g3 &
39 & a1= @ F Awdr gd | wafas
T2t & 3% 7 g (et s gw T v
e frgr | 23T wETw F1 uisne
2R BT TAT-ITMZA AT A FT | ZATQ
THL FA-H6eT g 6 20 AT FHHT
T gTOIqOr & 7T 4T |

AMFAT F AT AT WA UF-
T ¥ I g A, FAH W A 9T
M W AW EW F AT EY T T,
faafygi J 21 w8 & T T,
TR AR 3 TR ¥ I9 OFAT F TFT
T & H ®Fr= A fdar 1 AW
TR, TR/ AWRE #FA R
g1 daE Gy #1991 9w faoe
a7 fafaed wFaE & T s
Fifedi T gAR I H TR AL I A
T = A, 94 5 I A faw <A
FAM & | ST A1 T 3 FT ST
9 ET | Ao THoTHo F TUIGHT I
T M AT FL AZ FEA F gezar H F
T FTRNA T ogA S afeq st &
Fgr ot f5 S mmewor Fom 1 Yo
moﬁogﬂ H‘Wmﬁ,ﬁ?ﬁ-‘
THHE A, AW A AT ST qoaw
T & o o¢ faoedm & ama w
e 2 T oY o i &a aréf & &w
TH FY O $7 H g F qg 1 faf-
foFr W Hiw 3T SE 41 T FHO7
Faequ fram w7 g9 & g Y
Froramt &1 a7 qoar faar )
e & WmewE afFdwmag dew
gAT E, 9 A I F4T A gt o
FT TAW &2 TEL G T, AT
®r anfa Fata w1 Ty fafew
oL I H T & 1 IHN LG H H
gy w A ) T g At &
gfy Er¢ &1 HAaT I T HI TR
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e T § 1 THY a1 O A AL
T & TR Aem #ogw wmifa ag
B @i mawmd fF
HAS & I AT FHIE 9 A F
Wag aFa §, OF OF 5 A qf®
T Fod WARM FTFaT & 1 T2
AT waTaEl 1 afeq F4AT

e, HEET WO & g9 A w
wa, faddy zor arer oft, fedmre €
1 favig @ag & @ &, I 1 A=A
aq FT 9% 2T TfEd 1 SfE g fr
frerm g e F o aw
3 7z gufeas famm, 99 & &3 @
FY I FEI AL T T A IT G
AR wTEEl A 9 faan, dfew S wag
¥ AET G & 412 I fAEw &
F AT F1 WTFA AT A FEl

qF il Ay fgar S w1 A
AW gAT E, TEEI gAT ) g
SO © ATHIT 9 IR gL NuW
AT ST 9T W AT AR T ATHHT
femr 2, &t fareear s @E awTET av
fF ag g@< AT @I ST WTEw
F § IR G | IR AUl A@v
fF ag 78 sy gd fr @l AT aaer
T T e & | o s & d-
a1 IR afwa fean, & I
T I FEEEE § I #
fear 91 | 99 T99 IR W T FT
ard Fei forg T N W g H g
F Y qg FTARMEW JARXFA F
fod w8 9t W § 1 0F IR e
3 | I 75 TN o1 5 o aw &
% 9% 9% 9941 & FB aE, A 7
AT | ST A A | I qg e
q1 frFoF aq JgU@ies § § qar
Femafed &7 8 go A £, AT A
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FT, ST F IEOART FE AAAY
JAFT AHE HAWE ST UL qEW |
I G & FeAed & IRl AT ATE ARl
g1 | TR &g faar f& wara w4 off
#F G quAR wd TH WIAT "
2 81 uF gfeaa oft I faert g
fog ¥ #g1 T & fF o= T
TET 9 FUE FA 97 @ g 8
T Il e ot fREr 2 W
gfemr MATw@ &) WHCE IR
difrar g ifs W T Ed
gar 3, o fwr g 2 fs
9FE g FETEN g @ WS
7 ag W fmargm g fF o=
AT T @S g g A Sy e
o fom famr 2 fe =eite g9 &
gl } 1 A AE, qg e
aff yaq F Ay A IEA Fer 2 fF
qgr 9T Ero Hlo FXZ F1 o Hro Fig §
qEAA 9T YL ATE 3L FATT Je o AT
sdgm 2 58 e 1 s
F ATAT I FIET FX @O
2 W HF A wiws f@ gu €, wfex
g Fgd &, Wi @ ¥@A QT A4
T w2, A g oFe a9l
TR B qW R A AW T qfE-
T A TR a T @i g
gH AT 41 | et o 9T T Fiz FT
qEwq o7 Zat fee @9 w¢ faan
T AR H I F g9 AEr q
qar = fF ggEAl ¢y Ar@Agr 41,
¥ ATE 38 FATT I A 97 ST A
€1 FEH Agr @ FEiga $IE A
g7 | 48 HIFHT ST A%T & AT AA
g & HI I F W g AT i
ST wOA F1 OWIAT ATH A AT
2, FE AT HUA U H =W AFHT &7 AEAT
Gar g 2 awar g & refy ot ax
A @S goT &, Afa awaa # oA

JEAEt & 1
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weafy Bt & g7 Y FeoA A 0
2R 9L F oI WA AT ST A
T Al mEr & ) o qeems S A
ST A St T X AT FE 2
TAF AT St F oW T § 3w
foam & fF 3@ wga | 7 91 sqom
2, 9@ IAITH CF IR ST R 1 RAIA
gAY /7 gHIL &1 AT I9 A @A & A
I FT AT AT 91 8, A §W a9Er
T & 1 A i ot o o o F
I TALE AT IAR FAW AG AT
w1 F faamsTans & 93 2 | q¥a -
71 &1 7g uF fraw g e o= #rE
EATY /A & G271 &Y A gaat a={ maT
FH I FL AT IAFT AEE &Y AT AT
N WG AAT FE, IERI G AT A
I qE A TEOT FA7 fagig F
A a9z Fg fF gam WA 5 Fre
AR mEEgafe guaw & W=
T T A, T A AT AT § 1 A8
NE WAL ST FT AT w7 FS A FAd
# T @ aE ¥ @ oA 2 Al AR
TR AT A g 9T §, s
H T FWE B wmaEATaR
I qETET AAEfT # w8,
7z F Tz weRi ® o ggAr  ATEAT
21 gEW WA S FT w2,
@ F WY I | T A 97 s
frm AT afgg ar

7 g W g fF Afem ot A
arar qifdfzd dag0ma a8 € i
AW F TTFET AT, IAR HqT AT
FT HEIT F HIX &9 F fEers
foar w10 | &g @ e § R oS
TiT a2 2 fe oen F1omeet A
FATE AT | W T WA qE AT
IF FA 1 A o dewates
TF TUT AN FT F FEIET I UL
UF AeA ARG SgfEad & 4T &
fom TF1IC FT 98 WATAS SETC FL
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[# T #gr avEa]
g foe T 1 (& g ER FR
g, o Y9I T § , IEwT agA e
qF T@EA Ag! fwar 9T aFar g

FIAAd e g, (dfeasit A en
FIm Ty ¢fe X FaA
gt 9w @ s gunErgfe y
aEwE 2, 39 ¥ faenfEd 1 4@
SwEET g Fgn a@m g ofF
T WA A #T 9 A v o3
T W JWEALAG W LT
T I ATE Yo TAI I &Y &FCAT I8
a A g HaG | Ifmm A
T I TUE TR &, A A D
T WX FPAE A TE w6
AN &, ewaay frar far
fRwmaEsggam 4 gr & fom
T WA A AT IAH A §TW
P % weam ¥ ap e
wifs T gf & I qEE ) qg
F AR A § Wty et ft
A= Y Y 8, g g oA
uF AR F | AH AF IRET
TS AE ) /et g fE o own
Y 919 ®T FETAE A+ |

gg ¥ &7 wvan g fw arE & afar
g1 e g fs o
EE ¥ AT @ § a1 a9 "7 g1 AT
wfed | § 50T F g7 q=A H qg Fg 3T
Wl § a7 qp A w7 & T
oET A FBA ¢ WL WEE & AGl
gfeF 29 F IO OH T Fg4 F A6
3w ot F@, sufeea 1 gHET I
feai @rAr anfgd T #1 oA HHAT
=1fed fF =0 s & oo 7@ T
TR A ET ATHFATE |

1 % "rae § =10 wifgdr 7 Far
S5 wmamsigw ¥ fgma @ @
o @9 9 G FarE T F s
wgar £ fF oFow A A Sy
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™ P FT AT W@ P,
g g7 fagar ox-=Ege 919 F Ay
g9 &, 39 F §EA F grAE @ I
3, foaey < feweimrfes Anfades
gt & famw ot srImT T R,
qg 8§ FTHT qEA P G@@T0@ § |
S gar fafew g & w9 #
Mo Al gmmar g i
amegn A fam & & | oA A
I O Y gH A w@we fear
oI 9 9 AX § | T FE aW
fgard =& &1 sa=T @ a0 W
A arar ¢ Fam s ew J fgmd
£ oo A fom a0F @ a8 SR
FoONT F §, Aa@aw T4 ¢,
I T ¥ faard Fogew W
IAR A TFT FC a%d & fFE
AR T FOET 1 GgFe T F g0 3951
FE I F1 GFG F | WL A0 TF
T EfF wald ¥ fomald &
oY IR &, L 9T A9 F g &
Mag & grEwar ¢ | famaw
mowT  gEveRe g, fam e #
FeaAT o ST safaes €, ST aar
I H T @ dm @ R @ sk
TR TETEA TR amEsAr g

AT ATE W A TR KO
o faindt i d e wga & f s
I AT A9 12 W wTE A
A AT AT ATMEA | A FAT AT ATE
fE aET A @I @ iR T T 3 U
T &, TS wA qrAri A W A&y At
faerar &, w9 ® ¥ @1 & ¥
T gRaTAE g8 & mua mfasTe R
LEIARE G ATIFAEF?
a%ar § & ware s 21 o adt 2
Tif & , @ T F ITRAT ST ADY T AFAT
g oafF et Fu A H G U E
& gTer ST AATE H o WY AZT W7 aA
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T Amoama O, q oAWE &,
JEE W @, ®WT g qmwAr 2
T gOE &Y, T T AEGT
¥ % =g g sveq araTETw @
W@ ¢ 1 gE SR F 92 AT
S AN wefes § Toa §f a2 S
& (A ET AT €, 9z e & feww
ERTAET & 1 o9 =med § 9= wiaer,
TS | W19 q1EH & T F A 6 qwv
wfazsr @ afs e FT 9z TETAG @
THET T 7 ¢ fF ST & A
EAFRTO FT ST \FAT AT |

WY gATY GuaHlg qIoET & HiFS §
q T /YT AT g Ifgd | O HEer
g9 #Y WHA T@ar wfgd  fom d A
TATAE, | TET WrEAT 2w gy
wifed P g ad), f=fadw
TFR T F A AALFOE F
frafor & qqar A st arg 2

AT FIT FIA@ AT difgar AT A
gz Wi 7 foyam we A FgAEfF
et T § g1 A el A | T
q w999 UF BRET THAT W@y
AFAT § I FTH 48T THAT AT Y
At # o e e &9 S
& I at I A A e T W q
g awdat g | WA I F a1y
T Hell AT # ag F1 fqar Ay
B4 T WA JHA § WS gwar &
T IawT difgs geoEeE g | e
W &1 1 #aew I o7 am  femn
A 78 &N T qAerd el THAT
amfear | g5 FEArdr @ wEAT 3
A Fw T

=t fifa o - e & 93 <m0
arer g, W

*t T g g FFEN FET
fFpagiTwR F AN 39
® ¥ AW MW AR IT ARAR &
A T | W AR A, gard Am-
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gargAde &1 qrfadt § ar wrerefedr
g, SerEwAw &, 91 3§ &1 9WIT g,
77 Y /T & fag &) oA € fF A
# 41 98 U &, uF g0 69 0w
& | grfeamaifadel § oF gal &
@ 7@ awa, a1 gL g, M1 §,
T Fefaifaa §, & wemaitas §
AfeT xR wvay AT & § A AR
ifedt &1 Aifs £ 5 e7 &9 & a9
qEEM F4T | fowr a0 ¥ e ay
1, W qaw Fw A gfiie g g
ar F=1 & avw ) & awwar g fF am-
FATEAAE TiferEr &1 St Sresfef
g, o SET g, St 3% #r qiferwar
g azsAfag Yot § | Smramar
AT ETA AT F a9 ow
g, 9T avz § Al avee &7 A
#a ¥ g agiE gIEAEA 4§
g1 @A |

iF 9T I WIEA gET At A+
HETAAT AET | WS AT5 & WA qAT-
aifas Tsgl ¥ ewrd foay w71 fF @i
feflt o8 & sTd W ¥ ¥
far dax § 1 9 32 wuRfaw &
Y | £W & 3§ @ faar | gadEy
g &7 v ey | 9w GEr AwEE
FT9 E4T &, 98 & 913 WA & a9
9.7 dfugt @t § 1 wT 29 A AfF
T A e F Frd wfev A <
£ A [UAT IR AWIE @& AT F.7 fF
fearifes &im ¥ @ a1 wt & Ay
W@WRE £, ®9 ¥ W § Al end
HELET ¥ AT § A wATE &, 2 o
oot eWY oA # W o= &
ol TET & W ¥ 4e &
JFaTdT § AR 9 A1 o1 wEEE Af
g IH F1 20 Farg 3 AT g FTEAT |
W " 3 iWR |9 3,
qgE AT F A, F@C AT I &
Yo W A9 E IH b A9 § | gd
fedt & /@ W FT wEWEEAT
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[ = g1z qEa]
TEE | WL ATH W T AT A @
AT oF Fad SO A S gETe
wraeT § ag 44 & 6 St ot gw faoig
TR fgRmr aa g aw d
agt T iAW FT A 9 AT §, g
Tz 9 R a7 quEm s g8
¥ foeit fomifes 97 & 7381 &t
S A FATE I AT AZH
faig fear 131 SR EAE 3w o
Az g ar 7 71, ey 38 0w dEe
a1 9T § | AfEw gak faindy 39 %
o 7zt T A o w3 § W Awi &
arzT 91 # fagrz w97 & Mer ofesr
& faems W a7 10§, 9w & fadrg )
HATH 9 &, TFT F7 E, | Af6T A
qg Y §9 § T TFIC A7 47 A8 72 41
f& faindt o= & =7, faonft 29 1
UF W|E 3T w7 FgAT & F 9 A
Fa1 T v 2fw ¥ # eafay wma-
FAT 42 § 5 g7 79T @A 7% I
F ar 79 %7 T, FAF CREET 71 TPE
wES ¥ IF W A" &L | Al 0%
WY ez WA WA AL AT W A2
F a1 fF o= wFe wr /g o ogd
TAT F WIF 97 @ &, qra F A
7 a1 38 &7 A e 9w § weA
g, st i oft arfewr 7 72, Tl @@=
1 FAT1 §, ATFA FAT AEH FT FTH 7
g AEY WW AFAT ! WA ARG &Y
gfaz oz 7€ &, 7 faTww & @ @
T Fg F fF 9 A@Aw @, e
T | qrEA " g A
W AT AT AT FHTE Al TF ST
ar fsd | ZHT 9 TR E=F E
a @2 e @ & Afer o 3f=
I+ F am 97 fadt: w5, 92 w24
fFagazm oz dwad g &
a1 g f& Fo F1 zoet gfae agar
qedt, ooy Aify agEar oo fa-
=W e faw Srog 9¢ @9 § 3z
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fem s ¢ f feafa &6 &
wE §, 92 WIgAT FTA § fF I W
@ fear 9@, 9w § oMW 9T
g ST G | T3 WIATEAT FT T AN
TA_awre ¥ feafa e ager anfed o
q@AF F TE 9% LT K TGN ZAT
fea 1 & wwman g fs s agd
st feafe & a2z m=r 48 w0 AR @
SETT T FHETH F1, T fF aErd
ararfas  aw™ #, wor w7 faeig
ST |

OF WIAAG 9 W g &
£1 74T AT T S o

=it T wg wizw - Ag ¥ oowTE
= |

TAR A F HAW F AL H IB
faaz Far g g 1 F A o fewe
TS 7 F F AgE I oA
F7 fagre famr s | TEAEE A Ar
F71 &1, T gfw 0 o9 e aE AT
fear s 1 fgrgmam & A1F T F
fordr 31 %, 1% @97 a1 Arfas &0
9 JeT A & fAd Fun Fr M@, a7
WX Wy ¥ A fAwean g, dfew AF
w1 & far o= w AR € 0 vEA
W1 §@ 34 & g FeA7 9rgan § W fw
99 o & 9T W9 & 418 # &3 dmeAr )
HIT HiF W & IR §

=t Ho Hio Tl : F19 &I fFaTa
g’

=t Tr gy aiEy - A A A
gz Fqd 8

“gY qut # TET 91 a9 fegme
# #HEriEor #IR FAEEoT  qer
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graqer faacor #1 AT A1 FFAT A2
feafa @ T &1 =nfge (7

u; wifee Rfadl a@AmeT &
ATF GWHE T Fg FT AL FAA TR
f& w09 T qoo FWl H FWHIW
g A1 & aud gFar g | AfEA A
vt Wt e g T, fenmdfes
e #, 3% (A7 TaT FEA. FE T4
Sfaa g ? Fiow wre £, & AG @,
AfFT g00 aul & ar= FT AIEAT FT,
SIfsw & &0 FA1, Tg 6 A0 FY
water e afawer & farg @@ § 1 W1
W% A gaTdr WifAw g IE a8
WSATYY SATEAT HA FT FATA TEA IH
¥aw T | IWA ORI FmAr
A7 qfzq ST FY FAFETSAT FT AT FET
T F 0FTF F A aw # o #f
o9 F AeE Fafead F€ A1 3@ ST
FT TRET WIET, TA@ WEFT FT g EFE
wrar, Ta & fadt gi g f& wm s @A
¥ o F57 w0

A A TH ag faarw & fRm &
AT FT AAEE g W Ag AT §
fov a; off seqE AATE IW A FAW
W AT A afed FFT FRAT AT
0 9% & a7 & 4 W fodee w7 AT,
HrIeTee  foEe 99T, g@=FT w7
UM

Shri D, C. Sharma (Gurdaspur):
Mr. Deputy-Speaker, Sir, I have been
listening to thee discussion on the No-
Confidence motion, a very ill-timed
motion, 3 very mischievous motion, a
very anti-social motion, a very
unpatriotic motion, for the last
twe days and to tell you the plain
truth I have had the sense gf extreme
“let down' whiie listening to some of

871 (Ai) LSD-T.

SRAVANA 30, 1885 (SAKA) of No-Confidence in 1874

the Council of Ministers

the speeches which have been deliver-
ed on the Opposition benches. I think
of that day when this House rose to a
man to pledge itself to the great task
which was before us, the great task of
vacating the Chinese aggression, the
noble task of getting back every inch
of our territory. But today I find that
on the floor of this House people have
been singing the praises of China.
They have been comparing us with
China and some section of the House
has been gloating over the compari-
son. Everybody knows, every journa-
list knows, every politician knows,
that it is very difficult to find any
statistics about China. It is impossible
to know what is happening in China,
how much land they are cultivating,
what they are producing, how much
stee] they are producing. ...

The Minister of Shipping in the
Ministry of Transport and Commauni-
cations (Shri Raj Bahadur): How docs
Mr. Lohia know it?

Shri Sham Lal Saraf (Jammu and
Kashmir): He has his own sources.

Shri D. C. Sharma: How much grain
they are producing, nobody knows it.
Even those countries which have the
vast network of espionage have failed
to dp so. But lrere is a Member of
the Opposition who stands up and
says, China has produced so much of
steel, China has produced so much of
grain, China has produced so much of
this thing or that thing. I hang my
head down in shame when I see these
things, that a gentleman should fabri-
cate statistics about China when no-
body knows anything about China and
when, more than anything else, he
should try to compare India unfavou-
rably with a country about which no-
body knows anything. India iz an
open boek. Anybody can read it
This is a country with an open door;
this is a country accessible to every-
body, to friends and foes and we al-
ways place our cards on the table.
But China which is like a secret socie-
ty and which is a closed book to every-
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[Shri D. C. Sharma]

body should be known to the hon
Member of this House is what baffles
my comprehension. How R3s he been
able to gt these facts and figures?

Shri Kashi Ram Gupta: Why dil
yow send the cooperative farming
team to China?

Sari D, C. Sharma: The cooperative
farming team was sent (o China so
many years ago when you were not
here. You do not know that statistics
go on changing from day to day. You
are only parading your Iignorance.
What can I do? Statisties are a living,
dynamic thing. Tney change from
hour tc hcur, from moment to mo-
ment, fro:a day to day. You are talk-
ing of th: .!mes when the cooperative
farming t.am was sent. I think no-
body could be more ignorant than
this.

To come back, Sir, to what I was
submitting very respectiully, that a
man should compare us unfavourably
with China passes my comprehension;
and then, for any one on the floor of
this House to pass remarks about
those persons who are not here is a
gross violation of the traditiong which
we have built up in this House.

1 think, Sir, that the speech -which
all of us listened o, a very enter-
taining speech, a speech which could
have dong very well in a Ram Leela,
that speech was, I should say, in bad
taste and showed sentiments with
which, I think, very few Indians will
agree. And when we were told that
we ghould face the general elections
and then we could see the results, I
wa: reminded of something. Mr.
Deputy-Speaker, I have been a teachaer
and sometimes I have presided over
theze prize distribution eceremonies.
Many of my friends also might have
done that. What happens is this
There are some studenis who get
prizes on account of merit; there are
some students who get certificates be-
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cauze of the excelleny work that they
nave done; but there are some siu-
dents to whom we award consolation
prizes. These three musketeers of
Amroha, Farrukhabag and Rajkot are
the winners of the consolation prizes
of democracy! And they talk tike
heroes as if they have come after kil-
ling some dragon or they have come
after killing some giant or they have
come after overcoming some great
difficulty. Nothing of the kind. De-
mceracy sometimes takes pity on some
persons.

Shri Bhagwat Jha Azad: What can
they do? General elections do not
suit them,

Shri D. C. Sharma: They have been
crawling to reach this stage, and the
public k=aows it. The electorate
knowg it. They were beaten so marmry
times; they said, “All right. let us
give these men also a chance”. 1 do
not know why they should feci #o
boastful about that. I think that
success should not go to the ™mead ot
a person; we should take suceess hurn-
blv, we should appreciate success in
a spirit of humility. But humiliiy is
unknown to these persons and there-
fore they talk so extravagantly about
their gains,

I have not found anything new in
what they have said. But I am wor-
ried about one thing. Of course, my
friends have said it i5 more a censure
motion against each other than aguinst
the Government. Are there any par-
ties who see eye to eye With each
other? Of course, there may be free-
lancars; there are some; they call
themselves Independents, and yet
they are in some groups, they may
be toeing that line. Sir, when I was
a student of the High School, in al-
gebra we used to fing some exercises
cancelling each other, some eguztions
cancelling each other, and the result
used 1o be zero. If you take the spee-
cheg of the Members of the opposition
and see which has contradicted which,
who has contradicted whom and can-
cel them, you will find that the total
will be equa] to zero.
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They have not said anything new;
they have not made any constructive
suggestions, They are talking about
proportiona] representiation. Propor-
tiona] representation is something
which hag been given up all over the
world, And these are the out-moded,
out-dated advocatez of proportional
representation. Ewven in small institu-
tions like universities or other bodies
this has been given up. It is practis-
ed only on a very small scale, and in
small bodies. But they want us to
have proportional representaiion when
we are dealing with millions of voters,
crores of voters. I think, Sir, ".cthing
can be a greater travesty of {ruth
thap this. Now, they are talking
abou! ger=ral elections. Have we not
had these general  electinns? And
what have they done? 1 think they
have Ween talking all the time in
those three generaj; electionrs. We
have done very well and, as some-
body said last time, these general
elections have bheen very dangerous
for the opposition, gpecially for the
opposition leaders: thev are generally
defeated i the genera] elections,

But I am not going to base my argu-
menis on that. But I can say that
general elections will come in their
time and general elections will be
there, and general edections will be
fought with all the vigour which we
command, And, then I can assure
you, Sir, that the results will not he
what my friends contemplate. They
are living in a jotus land; they dream
of capturing power. It is the dream
of an opium eater. I think that the
general elections will not make much
difference so far as the supremacy of
the Congress at the Centre is concern-
ed and so far as the supremacy of the
Congress in the States is concerned.
We will still hold the field, come
what may. and I can tell them that
their calculations will go wrong, their
hopes will be disappointed, the'r am-
bitions will not be fulfilled. That is
what wil] happen,

I want to say one thing. Tg whom
will this debate do good? T think
Members of the Oppasition }l'-a\'e not
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bouaght  forward any new points
which we do not know already or
any new argumunt which the public
does not kaow already. Four whose
benefit is the opposition speaking? Of
course, I do not think they have that
intention, but I can tell you thai the
speeches of the opposition will be read
with the utmost joy, with the uimost
zenze of self-gratification, with the ut-
most sense of self-congratulation, in
Ching, in Pakistan. They wil] gloat
over these gpeeches. They will say,
“This is what the Members of the Lok
Sabha are saying and this is what
they are aiming at and this is what
they are thinking” (Interrupiion).
I can assure you, I know, I have said
that you may not intend it like {hat;
but you wil] fall into that trap. They
wil] quote your speeches, they will
broadeast them on the radio. What I
say is th's that these speeches arc not
going to dislodge the Government.
These speeches are not going to dis-
lodge the Counci] of Ministers, But
these speec! "z will be a grist to the
broadcasting stations of Peking and
Karach!. They will provide food * for
the press of Pakistan and the press of
China, That is what will happen, and
I think we will Wbt feel very happy.
Because, one thing that we have done
al] these three days is this, that each
one of us in his own way, has tried
to spoil the image of India that the
world has get. 1 do not talk of India
as it is understood by the opposition
members; the opposition will not see
any £3d in the party in power, and
it should not.

Shri Kapur Singh (Ludhiana): You
see much good in yourself,

Shri D. C. Sharma: [ should be
afraid when you gee much good in me;
but I must very respectfully sav, Sir,
that the image of India that we have
given to the world for the last 15
vears is going to be besmircheq by the
unbridled speechez that they bhave
made on the floor of the House. What
is the image of India in the onlzide
world? T am not talking of this
world to my left. a few benches to my
left, but T am talking of millizns of
people who are living in this wedd
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[Shri D. C. Sharma]

All over the world that is the image
that we have got? The image of
India that they have got is this, In-
dia has meant democracy on a big
scale, India hag made a thumping suc-
cess of democracy, Nobody can deny
that ang every country, Sir which
stand; for democracy is proud of it
Whenever I goto any outside country,
1o any democratic country, people there
feel happy to loock at me because
they think that 1 come from g coun-
try where democracy is a going ccn-
cern, a successful concern, where
democracy is prospering, where de-
mocracy is doing so well. Well, what
are they doing here? They are try-
ing to say that democracy is a failure.
Whatever you may say, the world
knows that we have made a success
of democracy and even the statements
made by the opposition shows how
much latitude the ruling party can
give because it is interested in demo-
cracy. Democracy, as we understand
it. is a synonym for tolerance, for
large-heartedness, for open arms of
triendship ang that is why I say, Sir,
that the world understands it.

Therefore, I would request hon.
Members of the opposition not to be-
smirch this grand image of democra-
tic India that the countries of Asia,
Africa arid America have got. What
the people there know is this. They
know that India is a country where
we are trying something unique, Tt
has not been done anywhere, (Inter-
ruptions). Of course, it hag been done
in Israel to which my hon. friend has
sometimeg gone ang he wil under-
stand this argument of mine. They
know that we have attempted plan-
ning on a big scale within the demo-
cratic framework ang that we have
tried to raise the standard of living
of the people. Somebody said that 25
crores of people were earning only
three annas per day.

Shri S. M. Banerjee (Kanpur): 27
crores, It is in the Planning Com-
mission’s report, That is nearly 80
per cent.
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Shri D, C. Sharma; I know it
These things are said not to improve
the standard of living of the people
but to say to them: Well remain
where you are, you are getting only
three annas per day. Remain where
you are til] after 100 years or 140 or
150 years our party comes into power
and then we will be able to raise your
standard of living to four annas or
four and a half annas. So, Sir, this
is what ig happening,

Now, I would like to say something
about our economic policy, our de-
fence and about our non-alignment.
Everybody speaks highly about our
non-alignment and 1 should tel] you
that our non-alignment ijs only of
military blocs. So far as tyade, cui-
tural exchanges ete, are concerned,
there s ne non-alignment in any
part of the world. There is an exhi-
bition of American books in Moscow
and there iz an exhibition of Russian
books in New York. What ] mean to
say is this. Non-alignment is there.
Th's non-alignment is known the
world over though some of my friends
from the opposition do not know it.

About ¢conomic policy. I wish to say
something. Is our economic policy a
failure? Why do they have an Aid
India Club? Why do so many coun-
tries of the world give us money to
make our plans successful? Why do
they give us money? Why is it that
an unknown country is going to give
us Rs, 60 crores? Do you think they
are going to give the money so that
it can go down the drain? They be-
lieve in our plans. They believe that
we make good use of the money that
we get. They believe that we will
spend every pie that we get for im-
proving the standard of living of the
people.

Then, Sir, something has been said
about steel plants. It was said that
steel plants are making a profit of
0 or 0-04 or 0-05 per cent. Well, how
can you expect a child to have the
same strength which a grown up man
has got? Our steel plamts are yet in
a siate of infancy and as they grow
they will show much profit and would



1881 Motion

compare with any other private sec-
tor project.

An hon. Member said something
about the condition of landless
labourers. People living in Malabar
Hill, people living in Marine Drive are
talking about landless labourers!
Anatole France has written about a
French w:oman wearing diamond ear-
rings and talking socialism  People
living in high altitudes of society are
talking about landless labourers. Are
they having their tongues in their
cheeks? But I tell you that landless
labourers in India today are much
better off than they were ever before.
They have got their pieces of land and
their wages are determined and nobody
can say that the landless labourer is
not having a fair deal in our country.

Somebody said that the country is
suffering from a mood of frustration,
a mood of unhappiness, a mood of
depression, ete. and that these great
physicians have come to dispel that
mood. - 1 remember the words of a
great American poet, Robert Frost who
said *“I had a lover's quarrel with
life”, They feel unhappy because they
love the Congress and know that Con-
gress is a mass organisation and not a
splinter body with membership of a
few lakhs. Congress is a mass organi-
sation. People love the congress. They
love the Congress government because
they know that the Congress govern-
ment stands for the welfare of the
people in general and above all they
stand for the leader of this country,
Pandit Jawaharlal Nehru, because
they know that he has his utmost res-
pect for and utmost faith in the people
of this country and is thinking every
minute of his time to serve our coun-
try. I think, Sir, this no-confidence
motion is ill-timed and I am sure this
House will give it the treatment which
it deserves. And I am sure the House
will give it the burial which it de-
serves but I want to say that the
House should give it a decent burial,
because, after all, the Congress party
rtands for decency.
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Mr. Chairman: Shri Buta Singh. It
seemg it was agreed that he will get
only five minutes, He may please bear
it in mind.
Shri Buta Singh (Moga): I vl try
to finish even before that.
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[Shri Buia swingh]

I rise to speak on behalf of the Sikh
constituents of theg Shiromani Akali
Dal to endorse the case which Shri
Masani has made against the Council
of Ministers of the Governmint of
India. In addition. I accuse the ruling
party of the country of three particul-
lar mortal sins whicn they have com-
mitted, not only in relation to the
Sikh people, but aiso ‘he entire Indian
nation. These three mortal sins of the
Congress rulers I list as follows. The
first is that they have deliberately and
through evil dispcsition destroyed
inter-group faith amongst the various
secilons of the Indian nation, by violat.
ing the solemn pledges they had given
to the Sikhs before and during 1947.

It is well known that on account of
their peculiar political  importance
and their historical significance, the
Sikhs had been accorded the status of
a third pariy in India in 1947, At tha
time it was gpen to the Sikhs to carve
out for themaelves a separate destiny
and a separate homeland. but they did
not choose to do so. They did not
choose to do so for two reasons.
Firstly, they were convinced that they
could not realtse their true destiny
except as an integral pariner in the
destiny of the Indian nation as a wholw.
Secondly, they were stouily cpposed
to any solution of the political pro-
blem of India based rn physical par-
tition of the country, The highest
Cangress leaders, and specially those
who have held power at the Centre
since 1947, formally and solemnly
assured the Sikhs that no Constitution
of the country would be enacted unlesg
the Sikhs freely endorsed it, and fur-
ther that, political arrangements shal!
be made such as can give the Sikhs
“the glow of freadom”. After power
passed into the hands of the present
rulers, all those solemn pledges were
mot only perfidiously repudiased, but
all the cleverness peculiar to foreign
ruders was employed to divide, frus-
trate and to demoneties the Sikhs.

I am not speaking here for the con-
cession of a Punjabi Suba. Punjabi
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Suba is already made a Dead Sea fruit
by the Congress rulers and the Sikhs
have been aiready reduced to what
they are. In any case, the Sikhs shall
got what they duserve, and taev are
not entitled to any more than what
they can take and heold, Such is the
Law c¢f the Jungle. But what I em-
rphasize here is the complete cynicism
of the Congress rulers in repudiating
solemn pledges made to the Sikhs who
constitute a vita! part and parcel of
the Indian pecnl.s,

I remind this House of the one rea-
son why India remained weak, divided
and subjugated during the last one
thousand vears. It was becausp there
was lack cf mutual confidence amongst
the various groups of the country. The
present’ Congress rulers have sown
afresh the seeds of this inter-group
misirusi which cannot but lead ‘o fur-
ther misfortunes to this unfortunate
country. This sin of the Congress
rulers is of such a magnitude that
history is sure to condemn them with
much greater vehemence than  the
acclaim {o which they have got fhem-
selves  orcustomed  at the present
moment.

My seccond accusation against the
Congresr rulers is that they have sys-
tematically and deliberately ernded all
the founds:i'né of a true democra'ic
Soeiely. with the object of capturing
totalitarian power for their party.
True democracy ean be sustained only
in a society where there is an inde-
pendent press, an enlightened wmiddle
class and an independent and fearlass
judiciary, The Congress rulers, dur-
ing the past 16 years, in the name of
socialism and in the name of simulated
emergency, have destroyed the foun-
dations of all the three, The people
of the coun!iry are now almost com-
pletely in their grip. Those who have
lived through British slavery and Con-
grese freedom, and are not now on the
right side of the right people, cnvy
those who died as skves. Neither is
their ‘mind free of fear’, nor is their
‘head held high'. Now, the building
up of a truly demooratic and #&ec
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society in India has become a truly
Herculedn task. I accuse the Congress
rulers of this mortal sin also.

Lastly, I accuse the present rulars
af the couniry of having denigrated
the moral bases of our social structure
under the pretext of secularism and
planned economic growth. For the
temples of the shining gods they have
substituted  tangible works and
achievements of man in the shape of
dams and industrial plants. For the
Golden Temple of the one timeless
God they seek to substitute the Med:-
cal Research Institute at Chandigarh.
They have banished God and con-
science from our social awareness, and
have thus tried to strike at the very
roots of our moral foundations. This
can only lead to chaos, communism and
slvver,. I aecuse the Congress rulers
of this mortal sin also.

I therefore say: let the present Con-
gres rulers quit the seats of power
which they have occupied through &
minority vote during the last 16 years.
.+t them go for the sake of the Indian
nation, Let them go for the sake of
the country. Let them go for the
sake of the opolitical health of
Asia. Let them go for the
sake of the good of mwankind. Lei
them go and quit scon, for, there is
no decent alternalive, not even a pro-
cession in Delhi of a hundred thousand
peaple from Punjab. led by the Chief
Minister of twe State of Punjab.

Shri Karuthiruman (Gobichettipaia-
yam): Mr, Chairman, Sir, the great
poet Tiruvalluvar has said:

“Pal  kuzhuvum pazh  seyywm
utpahaiyem vendu alaikkum kol
kurvmbum illadu naduw.”

Ever since the time of Tiruvalluvar,
caste and other group complexes have
given trouble to the orderly adminis-
tration of the State. The State should
be free from too many groups and
divisions based upon distinctions ef
race, religion and caste, it should be
free from anti-social and destructive
elements which disturb the peace of
the nation, If these elements gain the

SRAVANA 30, 1385 (SAKA) of No-Confidence in 1894

the Council of
Ministers
people’s mind, even an orderly Gov-
ernment will find it very difficult to
function.

The so-called no-confidence motion
spznsored by  Acharya Kripalani
reminds of a story in the Panchatantra.
The alliance of threse parties is like the
alliance of the rat and the frog in
that story. A rat and a frog had an
alliance, their legs tied to each other.
The frog being an aquatlic animal and
the rai being a non-aquatic an'mai,
they could not live long. ziarday,
the frog, the DMK, tried t: leap out
of this circle, because they say they
do not stand for this nation, Their
philosophy of a nation is quite a
different thing, which cannot be under-
stood. It could have been undersio d
in the eighteenth century under
Robert Clive’s rule, Bu' now we are
in the twentieth century where we
think in terms of a world naticn, world
peace.

For your information I may say thal
as early as 1946 there was a conference
of the Justice Party at which the so-
called leader o that party sponsored
a resolution vequesting the British
Govarnment that in caee independence
was granted to India, Madras State
should have the benefit of direct rule
of the British Government. These
people come here and say that this is
a polyglot country and all these things.

I want to itell the House that they
are the most anti-national elements
prevailing in the country. In 1057
when the Prevention of Insults to the
Mational Honour Bill was brought
before the Madras Afpembly, these are
the pecple who voted against it. They
have no business to exist in this coun-
try because they say that the national
flag can J& insulted. They are such
anti-national elements that cannot be
tolerated, Fortunately or unfortunate-
ly they are here, but the people of
Madeas will teach them a lesson for
ever in the 1967 general election.

Shri N. Sreekantan Nair (Quilon):
Exterminate them.
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Shri Karuthiruman: Even in the last
electons, they made false promises and
misled the people. They have pro-
claimed that for one rupee, if they
come to power, they would give three
Madras measures of rice, that is, 5
kgs. per rupee. I am afraid that it
will not be possible even at the end
of the Fifth Plan and even if 50 per
cent, of the cost of cultivation is -ub-
sidised. There is so much of politics
in this cry about the rise in prices;
Shri S K. Patilji showed the real
polit.cs behind this ery. To get cheap
popularity they raise these slogans.
But the farmers of India and the rural
people of India are behind the Con-
gress. They raise these slogans for the
benefit of some urban people but 70
per cent. of the people are not bene-
fited by what they say. Communists
want controls and State trading If
the Government imposes controls, they
will go t> the people and say that
because of the Congress regime, they
have got these controls, God forbid
controls. They say that we are short
of foodgrains, But they should give
remunerative price to the farmers and
a fair price. The present increase in
agricultural production is partly due
to plans, and partly due to advance
in the methods but chiefly due to the
prevailing prices. But these people
here say that the prices ghould be
lowered down without looking to the
farmers’ needs, without caring for the
cost of cultivation.

It was said by the Opposition that
non-alignment was not fit for our
country. This is a product of the
divine leadership of Mahatma Gandhi.
Once a college girl wrote a letter to
Gandhiji: how she could guard her
chastity without sacrificing mon-
violence and truth, Gandhiji wrote
back: it is possible to guard chastity
by a resolute will and by your nails
of the fingers and by the teeth in your
mouth The defence of India does not
depend upon military strength alone.
In the nuclear age it partly depends
upon diplomacy and world opinion
and chiefly upon the morale of the
people and the army We were a
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down-trodden country under the Bri-
tish Imperialism, We freed ourselves.
Even this dragon can be fought with
tooth and nail of the 43 mililon people
of India.

The opposition says “that the Con-
gress got only 45 or 46 per cent. of the
votes whereas they got more than 50
per cent. | am reminded of a 200 yards
race where ten people take part The
man who successfully runs all the 200
yards is naturally declared successful.
The people who are defeated, if they
say that that one man ran 50 yards,
another ran 76 yards and the third
ran 100 yards and so all the others
put together have run more than 200
yards, can they claim thus that they
were successful? Will any sportsman
aprpove of it. Wil] any political party
in the whole world tolerate such a
claim as is now made by the opposi-
tion? Shri Govinda Menon pointed
out why in any democratic country
any ruling party cannot get more than
50 per cent, of the votes. If they go
to the people and get more than 40-45
per cent, of the votes, well and good;
let them get a majority. But they
would not get a majority because it is
only the Congress Party which stood
for the people and for the welfare of
the people, whether in or out of office.

Kambar hag said: puyathurai vulia-
renum poraiyudan porundhi vazhdhal
jayathurai aranumadhe Even if we
are fully armed and equipped, peace-
ful co-existence is the secret of success
in any nation, Instead of adding
strength to the Government, the
motion of no-confidence wants to
create confusion among the pecple, 1
am ‘afraid that this may give a handle
to the Chinese aggressors to say: here
is an opposition like this. In a demo-
cratic country it is true they can bring
motions like this but this is an ill-
timed motion, They express their
want of confidence in the Council of
Ministers. What have they done?
Thirivalluvar  says: wvankan  kudi
kathnl katry aridhal gl vinaiyodu ain-
dhudan mandathu amaichu. There are
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five requisites for a good adminisira-
tion, for a good Minister: a minister
should be reso'ute in action, have the
welfare of tne mespie 4 heart, possess
learning and discrumination and be
ever active. Can we find any person
who satisfies these conditions more
than Pandit Jawaharlal Nehru It is
not that I am praising him as he is
our leader, He is not only the leader
of India but he is the light of Asia
and the leader of the world. If there
is going to be world Government and
I am sure he will be chosen the leader
of the world government. Why? Qur
country has got a long history. We
had Asoka, the great lover of peace.
We had Akbar the great for the
national integration. We find both
Asoka and Akbar in the great per
sonality of Pandit Nehru. Long live
Pandit Nehru for the state of the
people and the nation.

it To fo wafwr  (wgAw)
qumfs a7iEg, o Aifgar & AFOT
¥ TR IB A Aag A ¢ R
T =ro Atfaar v Amw foar 30
# qgd SATAT I FT ATH AT AL AT
YR T dFI7 IRl gifaq &
weH g € fE @ tar mwew 2
TEAT A1 FAT ITF ;T H W AN
wFAT g A "= g faF # avare
T arfearde § AT A1 AT FE FTE
BRI | T WY 9T AE Uw  W@e FfT
Y g AT TET § —

“aar e § ae E vad A E,
Far g i ¢ ot P 91 Py

o A a1 F1 o1 aF0T g€ & 1
W1 EA qgfeEd difqarae & 0%
T &, AT AW HAT ®Y AFEEA
F7% =9 (40 & Aewd A FT
qAFAT 2, AMCH F HERIT  THGATA
FT FFAT &, I ¢ F AT F@T =A
At & e 5 fom fe #1210
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5% s e samar w9 &1
AR RO

“gga M gAd 4 9.7 # faw A,
1 1T At oF FAvd gq fawar 1"

faadr ofr ar 3219 &1 § & 41 \FaAT
21 @ agar 2 fr zaw Az Ay o feew
T ATE F AFEN TEIEIA F94T, IF
waL Mo Afgm AT FT AFAE 1 T
S AWFATE FT TFATE 39 O TIAOH AW
foar mar 2, & awm g f @ awA-
4771 9F JUAATI! &1 A% §  AUAAT
w1 w19 g, FifE faia 7 aua=Er
F1 weama aw faar 2, 39 97 A1 fEAT
HT TAETT q6T & | AAT 4 I 97 7A-
¥ faq Fv @1 1% 7T, Afew 0w
#, zafrr  FOaErd &1 @@ s Ga
3, WX Aq: GEETC IET 97 FTAETE
FT 51T G0 F7AT 2, AT T8 OF AATF

A

T TF, FF MW AF, F AF-
L gd, 378 &1 §5 T F=TAT AT
a1 f sz #1€ 758 2 & agr O T899
Zrit, #fea w91 o w5 AT #1 35
TR g9 F AR § W Ade 69X
wg=r & fF a1 F7 a7 g
sqre fear & & omema gurEmAT BT
ATl HIgE A gHTC HT9 T A0
fear 2, Fifs q. w19 918 A1 2
TFaga, WM g AT ge 7 A
g7 & foo & 97 9w G w7 F
far 79 =1 wmd fwar o, 3 wax
3 =Bl 77 Fg I ALT AHA W WH
FgT A FT AT T fawar, A1 g9
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[ 10 fRg AATERT]
FEAT GAAT ¥, HAT A1 2R OF AT
# A¢Y W@, AT EH ¥ 47 g 9T
FIT & EOIET AL 2

daifE 97 w21 7, TR 9T a2
Td fF1 o7 fr 7w oo & 016 =m
FHF FAT T ;AT g | Arfgar Aiga
Fog i fr s AT AT T 7 @
T AE 9T fEar 0 & AE AWeEn
fo @ g quas @ 39 51 G970
g2 M FuAml a4 fam smfew
TF § A 45 ¥ 7 3w fafzar fawe
FT G 97 7@\, FIAAT AT 4 TEF
FezraT A # 5 oq ®9E 99 39
F a1 £ ° wifav ¥ d4r+ 2, faa 1
LA AT AT 9F W
ST T gEATE § e 2 e oAvr
FeITET wad !

T HR(SAT TA9 F1 HGTH 9qa
T, ATaA AT I F 194 fF w0
TS FT T 8, T0% H AT
2 Az @1 T AW AT | AfEA a-
Awrfest #1 719 7% fama fwar 37
w7 4t s 77 fred & fam ga-
{5 & w7 & 337 92 o
%, A1 W1 AT TH AFE HT 97T AT
AN FTAE, AT AT EFAF ?
SR #1 0F @ fE St A aw
v f50 oz af F@, O F
fam &t mme w2 e gt 7
1 @77 477 2, AT T 7 AT FqTIEL
1 7923 (67 13 ganfgo w74 % faa?
AT GATG F OF O HAE0 A, AT
HTE A= 2, 39 %1 9979 34 & fAq
TgEs TIE, A1 39 FT fave i
famm sm v 12 7

A AT H T HIAAIA AT,
ST WETAEIT mER, 7 & 7 fa ver
TF F. AN WA | FTEE g A
w=TAT A far ) 99 # A=A
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g aATAT 9gAT 2 f® S ave A
HET 2, @@l & AW AT wAwEqr g0
#faspa &1 weaiAs g1 34§ wad
HOFTT 97 TAAIE, wETA, 93 A
& 1 97 g §IY FieErzandn, anTAT,
§ A1 F7 3F—F wraArg wemol #1
1AM AT AT I E-— 1T
F7 9T waar i gary e anEe
F A7 97 g7a 4 o7 Fg% vA T
(T AT 2 AT ORI ATA AT AT
BsrEar 2

7z vAAE w9 #1 fFw T w27
qg UAATE W F1AEHE A faETE ) 4%
wWraaE #1 fren &5 T =
g1 32 A0 ® A2 TEEW A W
T 9 2 fF g7 TeHs Fwar
g

oTa Affzar A1zg 7 Fwr 2 fF e
THIG &1 94 41, aff wF 20 FaE—
T F AETAT AREA 7 fFA
A F ZHAGTE 7 WY G W OUE g
g & WfFEAm ww FT qEE
F7ar g ag e § —

AT AET 2, A1 T 9 W EIIA
FoTT AfET | AT AGIT IE HedT
93 A TH AH F AR T T I
Famr 2o 1"

e ST wTE ag A wgd F, 3 9
e & gwmar £ | W1 oifee
ot oaEr £

a1 fF @ T2 F21 &, 9@ duA-
T FT TATE FUAATI FT AVE 7 Far
T ¥ W I A #7 avE ¥ P
™, ST FETT AW ¥ G T AEd
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%, g T 8, e o ¥ fr
@A Wi gE Ry, I F A
2w a7 0 oA oF 47 AR m;

2

FAT & {13 741 & ST AT FEd
gz A=Al A qifqa 7w & 3 AT
1 qT |

¥z mifer T AT oTEEE F A
# fg==r 1 vr waw gt 41 5 w4
F1 2 FE F AL, WARA T FAAT
strer’) 7z 3% &, AT & a7 AT 9
ifFwma T s @ty oA 6T
¥ for & o7 e <2 2, A emp &
anie & fa 781, afer &= #1 "
w7 & A7 2, wifF = Y e
£ 0E & 1| W TMe AIfEAT AH FT-
T AT OFT FAA F AT R, Al
ffr oz fFft qo7 | flt oA H®
FH AZ AT AEAT |

wmit gAr wig, "I gEiag,
AT F amA AR A # wr w71
v frre 3T Sg F oAt & 9w
F71 § fr 0 9z 9 amEm ¥
WAATT AT, A gWET WA,
AT Fedl, #ifE & faw faae
F a7 9 £ 48 A9 gF1 ARAIE |
# 33 AAT F THET HT IUAIZAT ATEAT
giE T waw AN fE
FE T Tiew 71 w7 4w | A
S 39 AT QAT FT 9T AT
& a1 g fad wo=t #1 & T &, W
g feqar ST F AU A | AT AT
% 37 @1, feadt A T 39 F A
qzzrT gzifag 3 39 Far | & A A
ga #2315 waz awAl 23, qfeem
1T AT AAg 3 fq a3, a1 7902
T F1 AT F oI FA AT T
/e g g )
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st wgEE (TETH) - 9 T -
a9 ar Z A8 |

st 7o ﬁl’owﬁ?:’lﬁmﬁ,
fas &1 9% g7 v% A9 A599 4
A | FEET T z, "% =
AT HETA 551 7 7= | 3 A A
TE7 AfeFA 17 2 | TTAAT AT AAAT,
frr w7 3 #1¢ g - 74, 4
AT AEA FATAT HEU AT HET | T
A F41 7 R AT g A &
aFAT 2

wETT AT 2, Fem FTOEA T AAE
F7A) TIAN | 77 4 79 FG A Al
g a1 &7 TR AT & A e
F1 g1 AT 2, aATH #7 A@ W T
T GYT £ A F9 q T 0 A A
A7 A AW I91 GHI G, T
&1 a9 TH | WA F FER1 AL AE
AT w6 AEA F A1 qg 1 AR AT
ZT &, THE Al 7 fawrs 1 ATHE FEAT
a1 Afewa g, frer @91 s 8

g7 7 =T WA AT AE AL
I gn e S faw g, s o faw
F7 TH 4T A48 T F1 faaw oy
3§ AT [T g wTAw A F

e &, 1 99 F A& oF & a| A
AT | ww w4 g w0

# AT AzAr g W@ W A fE
oA H TEEE] F1odaEr g
a8 FAE AT 99 AT AT W AT F2d

2
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[aﬂ ilo o ﬂﬂ!‘ﬁ?{}
&, IEF! AT | W7 A THF AAvfEE
FHAT FET, FAHT A AL AT F

T § AEL TEETE 31 99 g,
Ha AT &1 AT & | AfFa w5 o w1
A FTE IHAT AT TEC AT AR |
gz F T o1 +ff aiR g, 9|
Za1 g, Seat e s s weaw
@ fFf gea o aw oaw &
qIET |

I A% X AR A3 3@ ¥ A9
AIH OF O FreT A TSEErErETd
F foF s g wer g | & w997 A=
AR § SR QO e FA § o #
A g f5 80 smEm & 1 g
awa 7 fawer ot f wat o & fawme
ST g AfER o &t Zart 9 aw
F & AT IAT W fea € A &
T A g fF A0 SEw aw
TEOE FT4 AU HET A& 20
AfFA wg 789 ooy A9 W7 £F
fumar o7 #7¥8 1 7 e w9aE
# WAgT AE FE @ g
Ffew oo St F 7 o1 € A
BrsT ¢ fF F1oie &1 a1 A1 go U0 HTo
F A # famm W@ @ Awa
faer #¢ =1 F1 faomw a9 F a1 weg
A Fd §1 gIfemT FOT %
g faar smu, @z O qeEw @,
Nt fr et o et & T Y
AT FEFAT | WL FT qATT OF
afaw gave 2 1 O am A8 @ T
i df ] wafere o wE oA #
TE %, A1 THH K% 77T A G | AW
F1E QT FEAT 2, A1 F I A A1
Gl WA "R § | Afed qg |aEr
ZAAT AT FaAT § fE W W W FW
AT A F@1 A qe off oF agr W
TAAT  ER 1 A A w1 oWTT I
wafar @i 3% us avme autag o
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T R oW TR T fgem
g I AW A9 9 wAAr § 81
gt A a1 St 3§ omE e
FT 7F & fF W wE TeEwe W
qg FHAT AT AT I F ATAA
# arfre &1 g w9 I wrE o
R R R R R
9T AT AT FE A N &E @ AE AT
F # ITE TR At @ @
Hix # IR SS9 AT 99§ FOW
¥ frfy qUER ¥ A% ¥ a1 78w
afe 12 7 ST FEET W o g,
W IuFT Aq1 @=r w7 famr amo, &t
Y T 9T IAFT THAT F=2 &Y AT |
Far & ot IW I 9T A qAT AT F7
| A | W &S Al AT A8 g
YT aiferdT & & AANE &, A1 T T
9T FATF AT AT AFAT & AT FHH
St qficoms =TT, SEET G| AT Heh
¢ wreT &1 a9 oF afaw qa
3 g EEE & AT H 2ATL OF e
F fafreew & oifseam % gg 79
FRAAGA AT A A W A A
3 i Pt 27 A% a2 @ o
mfa< 3% amar £ foeet aw; & a2
AT A T 2 S A # #
TIEUG &2 2151 A &
g &% 07 99T &7 21T 9y J 97
a fgam @1 fAfew @1 wa=er
qC & o § 1 5 AT H e Y
T2 FEN A T Az § faww
STe &3, # FwWen ¢ 3w Ay 9 A
g w9 F e g e g §

Shri Ranga: You are afraid of hav-
ing even a by-election. Why do you
talk of all these things in a boastful
manner.

it o fao warfer -

WX AR AW R
qETAT F HOT A7 A9 W w1 A
forr & afeam ar 2@y o5 sar 27 =7 |

ag UF
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¥ 7 fegmr, @ gaen fFan &t
WY F77 fF oF R AAr geeA 2
wAfFa & w5 g FT W A & A
FE a1 T2 TG K TAT FI7 TT0 FATAT
T [H TZ A

G AT AT Z@T FHRNG &1 a0

7o &1 T § AT @ T

(7#)
I w1 AT AYA WTE AU G F, q4g EAA
AT AL, AT AA L 1 FA
Tergea #1 g37 A AEAT E ALY
PR ATE TART FIT HECO A4S 2
st fegrm & fewmm #w @ &0

F FTHY 3T gE qANY | Wl T
a1 W oA & A g Fwefe
WTEET F1 AT & 47 FT WERT FT AL
qETaT § ag ar mar & fF s
wgfare qEf & fegram ¥ a®w@
T 2| I AR fegeam § arerEia
Y F A9 76 g T § | % amn
A EATE g gnm Wi wEEl 9T
FEA AT i ¥ @ grr & oA
TH A WIA AT H MTA FE0E | T
¥ WAl A, UFHAIfaE g FAT A AH-
TATEAHZ KT Gl £ TROT A &0 |
T =g 34 TG F THT AEHEA
Z a1 3 A€ a3 TAaW ET FAT FL 6
IR AR-UATEAHE &1 qifqEr 97 F
SEC A q7 ATEAAe RS qra g
|rfge | A F W 7 fw e
|4 ZW FL | oF AOH § T gET 2
Maga g framaramd fs zard
®T A 72T FLGT ¢ KT qHH 6 wEE
mglﬁwgﬁmg%w{ﬁq
qQiEl AT AT ¥ FW T a1 9797 '
/T w1 oF f29 uw g1 9, W
& 51T HIT AL £, 'rr@—rf #1 A, T4
EIFITdGn’FT"Fng g HITEAT 7% FT
T EAIT AWM OF S rrrfa?rrwsrmt

£71 (ALY LSD—3.

N Y
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#Y 8, 99 qiferdr #7 =W IF a@T B

aFY afe= gy @i 7 o g #@

%1 g wid S T A E

dzg a4 & F oF AR
gt 71 7% 2 fF s maaae F far
1 FH FTAFAEA FIAT g, AMQ A]
wagr 1T &M@ @ A B0 K FgE
Tzar g fF wue maeEE ¥ o9E-
ZAT &, W, FH H EF F@T Z 1 99
FTAT AT F=AT & WL AT | AFAT 2,
FfFT HT & 99 ° $F & | WAT HIT
q7amET W W § afeT F @ uw
Ty e M iFE A F A 3

ﬁqﬁmtmgﬂﬁ?ﬂi‘fmﬁl
afew 71 AOF 9T & gwit Wl
1 e & TR A e @
g% I AU F1 A | IR
Fard fF @ o § T § A fawret
Fa W W@ G A T X e
fare T F W @ R Ifew o A
fasreft dame & o1 T AT 9w q@
qFT-Ed # R a1 " S S
Zed A 7 9g Fga 9 5 o &
aFTd guEr A @ § A €
Qi AT R, T @dl R fear A @ e
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AT & ey Az Faider w9 fwer g
sast w=a far mr fr faas fax
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[ 1o fae umTIHT]
T EATE WTRAT Y Y AT & | A
Fiq § dfed Tg® F T A AT |
WX I T FIAW FT A AT g qE
GaT 1 ¥ T ATG &6 ariEE A
e o fF e ==, e wem
w7 7 A T 4 fF e 9 F faw
TR H A oft 56 | g gene
T 92 T E I A AT -
fordt mminm i @ aaTd i ag arfseam
#1, FHEE S &1, fF 7w o g
fegeam #1, ST WY ¥ dame A,
gg A€ & 919 2, A€ G F €Y
g | TR AT AR ? W A W
A £ A1 TEH A A @eEr § 7
WX LA UF A A wE Fig Al
9T wITE A T AT g 7
yar fag 1 88 e T @ aw
g7 9m TG FAS A qg dA
fear 2 o Sfs wAm fag =@
STEAT & HIT TET TA BAT BT T B
TFAT R, AN TEHGTE A g’
s aram i Ay ar ¥ 7 @@
|7 U |1 AT aF g {F 9Aq" F 9
AR E, T A § qF UF HHwE ATET
o fee= 2 1 uF wmAm ey §
EE AAT F, =@ TiAaraz &, fa
TEATE W A7 TAT AT AT R0
RﬂﬁWﬁTEHEﬁIWF at
fa AT & AR ST | W & A
fE diet = ¥ gra § z@aw and
SAF T H FEEA A F A 403 A
T gET A1 K 06 GATA FAIH
# &% femr | (9w ada 21 39 i
®FAE | AT AR ATTEE | TF

faam &1 29 F70 A9, TEN &1

9 TA T Ag A FuH a1 99

T § @3 79 |

A F9 2% 2T F a12 ot a8 T2 £

AUGUST 21, 1963 of No-Confidence in 1908

the Council of Ministers

fa fge 3 oo o T W@ gE R
IEW TR EF o 1 s A
T AT AT W W oA W
A 727 & A1 g TfEy

7 FET E FHEL A g § @R
w1 7 7z faam gamar T 5

Mr. Chairman: Shri Maurya, Ac-
cording to the arrangements, he will
have ten minutes.

Shri Maurya (Aligarh): Sir, may I
point out that it is totally inadequate?
I will require more tirge.

Mr. Chairman: He has to adhere to
the time limit, because the Finance
Minister has to reply to the debate.

An Hon. Member: He can do it
afterwards,

Mr. Chairman: Order, ordar, I have
called Shri Maurya.

Shri Hari Vishnu Kamath: Is the
Finance Minister replying to the
debate or participating in the debate?

Mr. Chairman: I am not a pandit in
English., I will accept his correction.

Shri Hari Vishru Kamath: It is not
a quesiion of correztion. There s
only one pandit in this House. ] am
not questioning that. I want to know.
something on a point of information.

Mr. Chairman: T accept his correec-
tion. Now, Shri Maurya.

Shri Maurya: My party was givem
an assurance that we will be givem
tweniy minutes. 1 am gurprised to
know that I have been given only
ten minutes. So, I am rather dis-
appointed. May I request you to give
me more time?

Mr. Chairman: Order, order. This
is the arrangement made by the
Deputy-Speaker. So, he may proceed
with his speech.
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Some Hon. Members rose—

Mr. Chairman: Order, order. Please
do not interrupt me when I am on
my legs. Dr. Lohia was given more
time because some other hon, Mem-
bers very generously gave their time
to him. Now, we must have some
arrangement with regard to allotment
of time for each party. Shri Maurya’s
party gets ten minutes. So, I call
upon him to speak.

Shri Buta Singh: Sir, may I point

Mr. Chairman: Order, order. I have
called Shri Maurya. Are you Shri
Maurya? If not, you may resume
vour seat. I think he can defend him-
self. 1 do not want one hon. Mem-
ber to speak on behalf of another
hon. Member. Now will he resume
nis seat or not? I want to hear Shri
Maurya.

Shri Maurya: I would like to know
how time is being allotted between
the various parties. Some hon. Mem-
bers are given twenty minutes or
more while I am given only ten
minutes.

Mr. Chairman: There can be no
argument on the allotment of time
by the Chair. Does he want io take
this opportunity to make hi; speech
or not? If he does not want to make
his speech, I wiil call the-next mem-
ber.

st )Yq : wwfs wEEa, &
HaE HLATE AT &1 941 &1 HEAH
T 1T 7 2 T 517§ At Fsfenfamam
AT & | qAE AHAT F@wrET T 4T
f§ {o fame gusr famm, wH sT0
difgar ®1 @wg 24 ar 7 17 &1 #E
T T I a1 ) AfEA A T
fF 37 fasio =afeat w1 & fx &
T § "y 7E @, g9 e @
FHY AT g7 foer | 97 S areEy
o 2, & A1 F8 & ST £
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[Mgr. DEPUTY-SPEAKER in the Chair]

Mr. Deputy-Speaker: I told you that
you will get only ten minutes.

Shri Maurya: That is what I have
said but some of the Congress Mem-
bers are objecting that I am being .
given less time,

g wEIEE, I F TG
AT AZEAT |, TH OHIA &, HOAT
w9 % 797 77 Fer & & favre =t a1
oz wafas Tzaad g1 F6 € S wIeEar
¥ famm 7 £, Tg & 91 aWEIs
fommg #37 §, WX ESG AR
WMIAT & | Fagt § & oo
a9 F TE T E | Agd H AWK
Afmim A H AT @ &1
A T & # 59 f s g Y e
w1 oF foow F AT E I A Al T w3
foor & aga & 1 fraars @ E A
e A § & 97 ¥ 79 1w A
£ N TT A8, TF qAEn
60T 2, 59 & T &= fEara
& 2, 394 @ %9 WWEnEl ¢, 399 &
T # fave £, 35 399 T SeEy T
W s zfrarEr faEmwme ¥ £
TET 97 WA T F A6 T TFE AT
=7 a7A E A1 59 #H T WA A%
& 2@ famr 3% ™ T F W smar
o 3T gu a7 A § wlvwmw
gae ¥ afmiEg gur § Pl
qrEl &1 #iv H, T & 9 ¥ g5, 99
FTAT AR E |

W ® o= g-17 o g
g o oAt 'O oEf #7 fmam s
¥E OAAT @ T mEe, |
LY F TET A W A £, 7 mE W
TH AYE A gawEdT H qATd AE) AT
g 1 gfz § @E A1 S A awd,
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afz s s a1 fodew & aw 9@
TR | q eyaear iAy 2w ey @
T WA TAT H AT 7 g AT
A AT AT (XA A a7 v E,
oI A 74T 777 7197 E AR w1 g
WEF AT FTA N AT L, I F few
s & fF 9919 & "= o & e
WY & g0 2 | AW et oar 3u-
TNl F T AT EET B AT L
Tz al & ag Fgar g awma & A
94T § SH 1 q@AT G AF LY W
a4t @t # wfafafy, 39 % fom=fa
HE AT A IH A T A W7 A% 0 o
Freor § & sifmare gema # afewfem
FTE

T T R, T qel Afae R,
gAY wiftzzgam 2, a8 1341 &1 afar
2 W wEw e % "R
HE A AOF T TOHT B AT I
F o< 9T €, 7 o S A afaw
% | uw gt afagm #r g § e
gaFId (2), 92 FAE

“The Council of Ministers shall
be collectively responsible to the
House of the People.”
ag gart "fga= Y ofax ara
¥ quet a=i ¥ AE ST |,
Wl g2 7E ¥ w9 W e, A
AT ATEAT § |

S 7 guan fEam oA oreu ®
FHAT AT | TEZ 99T H o =) F=ar
E @z FrEE J 9EETE ) wEwig
gqH HAET S ZH A # WA o
frr ot gt wrd wrd & A
Y, A T /AT g2 A TG AT
7T FIAW T F T4 TE 0§ 77 9
FzA1 5 fedmr fafer fasiime 1
# ardr 739 €1 aeT #1991 7
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Article 75, sub-clause (3):

“The council of Ministers shall
be eoilectively responsible to the
House of the People.”

=Y O T & Gfsq w4.g7 A AgE
AR IIT F Y9 F A F
Fg4 T A1 WA 9 ar qf dfae
F1 7z fowardr 41 f o1 o1 sigi |
THA! F, IH 9T WT & A SEAIET
TR T @ W AA &
I arfed A

F 9=i gf | 99 faAt § wmdw &
a1 | FAAE F A frgEe § G
T EE T § q@ A Ay
G F T e R E
T Fga 4 fF 70 w@ o g9 I A
@t fr g AA-reTER @, W oww o
v Fg aa gt & qu el s=w W
T U A, T TEC AR F AW gD
g6 I3 4 1 A WA 9 F A
# 9 €Y | o A § w9 gy
g A A EIF qF war W@ oar
¥ 7 § fF o w6 A an, W ar
A war w1 g fegr mmr

zreT, fage, s=faar &1 §9 ara=
& mar, g5 wrenfeal w1 gw AW
£ T | 39 AT F G FA F A
S gAY AT 4 T AT FEAET
7 & AT} 1 g wegT e A g
TE 97 HITUTT F WA W AR FT
T FFZOA FASTA FATA S 2 E
qfF o w9 7 7= § g fofaw
a7 g1 AEAT F

T AT AF 3 P oo & S
THAT A o4 AfE wwr A
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21 WY X 3 H 39 e w1 A
fear &1

weER, @ #ik waeafa-
o, ¥ 9 37 20 & A9 ¥ 39 whemg
& | 9 A W R AN F A%
A A e ¥z awar £ fr afz 7
Mo @ AT Fwa
A" AEE W T I &I AL a9 9,
Ug ] I@ AT § @R &l AT |
faamaz, =@ =i &1 awa G
ST =rfed | 9 Fgd SR & | AR
dfed sEREETE JEE ¥ dEw smE
& fawrw 4@ & afew At ae
FT 3T A G FT A 59 A
g, 03G9 T T2 0F T A9 E, W
seEETa arfadi &1 a2 # ) 5
¥a 7 gk faeli & amad dar @R
2 #m A T A I fF oA &
% fafreet foaa 3 § Wi qo-
qfqdi #1 dery £ Aife 9T § wEr
AMHCIT§ W T 7 39 51 e
e aT wtraT & 1 F4T 98 A8 I
f& aga ¥ 9w fafre g wfem
T FEW & "I I F FOT FREA
Ft FfET T S AR WA F |
Ig T8 O AL SIS | T T A& |
AfFs 7 3 e F1€ 20 78 o1 |

@t wAzfafasr 71 =i 2,
¥ 39 Y W amw SR g wf
i aoe Y = # far =
wiftq 1 F1§ Aeged &1, T Mg AT
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Ay AR R ¢ e anfaare
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W e W Fee w7 faer T 9@ &
77 FWE FATQ TEEAAT F AR
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FWW AT EH A GO g
faar 1 w7 & forsaes T e 9
fode # gra & & 1 & gAY & fr ot
9 7t W gAe 9 T & 1 #:
R 9T W g A I # 9E w
T FT AT THAT | JgT TT AL
AR mgmm g | HuF O 7 &

I 9% FL AT K1 FATAT A1GAT § |
T H fomr &

“In some villages of Andhra
Pradesh, even now, Scheduled
Caste people have to wait in a
row, with their earthen pots, on
the embankment of tanks till
some Caste Hindu would come and
pour water into’ their pots, accord-
ing to his own convenience. The
Scheduled Castes are not allowed
to wear dhotis below the knees,..”

Shrimati Lakshmikanthamma (Kha-
mmam): Andhra Pradesh was the
first State to have a Scheduled Caste
Chief Minister.

Shri B. P. Maurya: The Scheduled
Castes are not allowed to wear dhotis
below the knees, and a Scheduled
Caste bride-groom cannot put on a
turban with a turra in some of the
villag.s of Madhya Pradesh. In some
areas of this State, band music is not
allowed to be played at the time of
marriage among the Scheduled Castes,
their women folk cannot wear bangles
and other ornaments made of silver
and the Scheduled Caste people are
not allowed to ride a horse or use a
bullock-cart as means of transport....
it is to be admitted that untouchability
is still practised in many parts of the
country, in some form or the other,
the mosf common ones being:—

denying access to public restau-
rants and hotels and the use of
utensils kept in such places for
general public;

not allowing the use of wells,
tanks, water Laps and other
sources of water."
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SIMCUH WEEA [ AT &@H
T

=t ®Yd Wl a1 qA agd A A
FZAT E | T H IA T GIT AT F AT
A AqEET E

gw fioawa 7 fagg &1 fofsa-
Fa qet fea@mw frAfa Ffasg &
AT FHIE FT Faet #1 53 F 3E
FoTH g gdfadd § oF @ a4y oY
TOT TE N AR FEHEH L

Iqrene AgRT ;I fOE o A
9T AT A AT §

off W wW aw § 3w o fedw
¥ e o & a1 9 Jarn argAr g
#9 TH WA & S d A |l g |
AT 3 AWM & SifF gWTeE ¥
A § #1% @ma Ag 1 3fe gw
g Fga aigy & fFoow aw § wdy
7t g€ s fam # 20 FrEEr w7
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w3A Fg AW aTH AN 9T qiAwE
qa WA F, I ¥ W WA A E
S ¥ FE A SwET 20 7 Anoaar
g & aaa § faEAr g draw
faam @ mrs T Ted § AT § 70
T oA faar 7z # 1 sAifAQ & Fg
g frga 1 & & s wAa A @
o i T, s, Aaesfafet,
oo mrfz & & g g g fe oA
(W O gHAT A FL | AR AF AT IT
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g——Frgfare fom of 9w 90 1 @
q I8 AT 20 HTAT B IV AL fEar
2 | FfF 70 AT FATS # A
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affq 7 dzr ghoae gemar 99 ®

Sﬁri‘R. 5. lemdey: 1 want to know
what weapon he has got in his pocket.
ot &1 7 EGFL | IR
=9 % ghrarT #1 g7 T A #%
gFT g I Tt A g fF gw ¥ mw
FT IR T AT AT gH I gfaare
&1 39 F 9 ® €F 3 HL ag7 aaq
& | zEfe sftem # 7g Far e
g f& waudt &t g 730 ) 99 aw
ag BATAATE §R &1 TIET WL FUEr A5
] T & | T THANIT G R FT
FT & | g9 F1 SATIT ALN AMGC | gAY
faam =79t & 7R g87 B qAFETAT
afY arfgd guar agr i 7@ =rfgw
foarom a8 =rfge 1 =19 & forG@m
Tad gu AT Q300 fAzaes Fre WA
F1 ATATAF T F< fawrer frar o &
FEAT Z FF o1y ATTET F1 97 497 2
39 1 fagm g1 &+ wan =1fzg7 1 2w
Fga & fF ga mifaat #1 92T &1, Fuer
J1 HT 39 F A9 wwA a1, frasw
;A I AT HT 4 AR g ART Al
g7 iEdT #1 €I &1 a1 98 FTEd
A E i
Mr. Deputy-Speaker: Today also the

House will sit till 6 o'clock. Shri
Morarji Desai.

The Minister of Finance (Shri
Morarji Desai): Mr. Deputy-Speaker,
Sir, I have been listening very care-
fully and attentively to all that has
been said on the no-confidence motion
which was moved by my hon. friend,
Acharya Kripalani, whom I have al-
ways considered an elder for myself.
He moved this motion on behalf of
almost all the Opposition parties ex-
cept the Communist Party. T was glad
to note one thing, at any rate, that
except in one speech from the Oppo-
sition there were no personal attacks.
1 was 2lso very happy that my hon.
friend, Kripalaniji, did not indulge in
any satire of which he is a master. 1
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wag also happ to find that my hoa.
friend, Shri Masani, who was always
cavilling at planning and socialism,
has also admitted the necessity of
socialism and has been believing now
in a mixed economy.

Shri M, R. Masani (Rajkot): I have
always believed in a mixed economy.

Shri Morarji Desai: Hi; disappear-
ance from the House for some time
seems to have been very educative and
specially his contact with the Rajkot
constituency seems to have been
more educative.

Shri A. P. Jain (Tumkur): Do not
hold too much of temptation for him
there.

Shri Morarji Desai: They will also
know him and he will know them
very soon—there is no doubt about it
—ag he has known them in other
constituencies also. He never repeats
the same eonstituency.

Shri M. R. Masani: I prcinise to re-
peat it next time.

Shri Morarji Desai: | ary guite surve,
e will do it with great regret. But
that ijs a differeny matter. [ am not
sorry that he hag come here, I do not
in any way dispute the right of the
Opposition to move'a noa-confidence
motion. Tt is not necessary that they
should be sure that the No-Confidence
motion should pass, nor is it necessary
for them to do it only when they are
sure that the Government can be
changed and-they can take charge of
the Government!. I quite grant that
right, accept that right. It is not a
question for me to grant. It is their
right under dtmocracy and under the
Constitution. Whether they cxercise it
at the proper time or not is their
choice, not my choice. I welcome it
‘because it gives them a chence to
throw out all that is worrying them
and making them embittered so that
they may be free from all that mal-
aise and it is good for us so that we
hear all that cap be said against us
so that we can profit by whatever

SRAVANA 30, 1885 (SAKA) of No-Confidence in 1918

the Council of
Ministers

shortcomingg we may notice and what
they tell us and we can also profit by
getling a sense of patience and also
courtesy enough to hear even things
which may be said with great dis-
courtesy or unpleasantness. That is
a good education for us also.

There have been strange incidents
in this No-Confidence motion, mainly
one which ig very peculiar. It is sur
prising, but perhaps inevitable, that
the No-Confidence motion cculd not
be moved by the leader of any Party
but had to be moved by a leader who
hag no Party and that was so because
the other Parties could not agree
about the reasons to be given for the
No-Confidence motion. That is obvi-
ous because the motion was only a
short motion of 13 words. If it had
been added a 14th word, perhaps the
number of 72 could not have been
mustered. But that was also a good
thing. I would be very glad if the
Opposition could unite permanently
and remain united permanently. It is
a good thing for democracy; it is a
good thing for us. It is certainly a
matter of great harm to us that there
is not a strong Opposition. If there is
a strong Opposition, it would also
enable us always to see reason where
we do not see reason or where we
fai] to see reason and also to keep us
always on  the right path or doing
more and more service. I, therefore,
welcome even this temporary unity.
But this temporary unity was exhibi-
ted by giving reasons which were
self-contradictory. That was unfor-
tunate. I wish they could have been
uniled even in the reasons they gave
us. Both economie and political
reasons have been given and I pro-
pose to deal with both of them ac-
cording to my liking. I am not reply-
ing to the debate. It is not my place
to do se. The Prime Minister will do
so and he ig the person who is most
fitted to do so. But I would like to
give some views on the matters rais-
ed here as regards economic and
political guestions.

The one political question which 1
would like to deal with is what was
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[Shri Morarji Desai]

referred to by Kripalaniji, He said,
this Party which is ruling the country
has got only 45 point something per
cent of the votes, whereas the Oppo-
sition has got 54 point odd per cent of
the votes. 1 wonder if my hon. friend
Kripalaniji believes in the inference
to be drawn from them. And yet he
says this that he represents the peo-
ple. He doeg not represent anybody
except that one Constituency. Yet all
sorts of votes are gathered by all
sorts of Members of Opposition—
those who have succeeded and those
who have voted are jumbled together
—in order to show that thig party has
not a majority. Why did it happen?
It will always happen whether this
party is in power or another party is
in power as long as there are many
parties functioning in this country.
When many candidates stand in one
Constituency, voteg; get divided
amongst many people and the person
who wins does not necessarily get a
majority of the votes in that Consti-
tuency. But, if you will look at
Gujarat where generally there
were straight contests in most of the
Constituencies, you will find that the
Congress got 529 of the votes and
the Opposition got 489 of the votes.

Shri J. B. Kripalani: I accept it.

Shri Morarji Desai: Therefore, if
you look at these matters in. proper
perspective, I am quite sure that this
argument will not be brought forward
that this party represents minority,

My hon. friend Shri Masani claim.
ed that he would get a large number
of seats if it was by proportional re-
presentation. I do not know what
would happen if it were by propor-
tional representation? It is, therefore,
seriously argued that in this country
we can have our elections to Lok
Sabha and the Legislatures by pro-
portional representation. I doubt if
you would ever do that. Arguing only
for the sake of convenience, it does
not have any educative value, After
all, in this House, we meet here to
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conduct the Government of this
country in order that our levels at all
stages are raised and not merely for
the sake of debating a point with one
another. That is not what we are
interested in. At least ] am not in-
terested in that kind of thing. We do
not, therefore, claim any perfection in
the tasks that we have performed and
in the tasks that we are going to per-
form,

Kripalaniji started by saying that
the planning in this country has been
completely useless and ~ itg execution
has beepn more useless. If he had said
that the planning is not perfect and is
full of faults, I would not have dis-
agreed with that. There are bound
to be faultg in any scheme of things
for which human agency is responsi-
ble. No human agency can arrogate
to itself perfection or freedom from
faults, That does not give of course
licence to anybody to commit faults.
We must certainly see the faults and
correct them. Have we been doing
it or not is the question that we have
got to examine. What was done in
order to prove that planning is use-
less? Three projects were cited by
Kripalaniji—three projects costing
Rs. 25 crores. Even granting that
these projectg have been faultily
planned and badly executed or not
executed at all, is it showing a proper
sense of proportion to say that the
whole planning is wuseless because
three projects worth Rs. 25 crores
have gone amiss or the planners have
not been able to look gt all all the
foibles which would come in the way
of these three projects? After all,
more than Rs. 1,100 crores have been
assigned to industrieg in  the Thira
Five Year Plan.

Shri J, B. Kripalani: That was only
as an ecxample.

Shri Morarji Desai: And these three
projects would mean much less than
10%. That is so. Even he hag admi-
tted that 109 or 15% of mistakes is
excusable and even: if it is. granted
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that all these three things are useless,
it comeg within this limit of mistakes
which he says can be committed. I do
not say that. Also we would be able
to say that that is alright and we
have not made any mistakes. I do not
want to take shelter even in that mar-
gin of mistakes. But is it right to
condemn a whole thing from one
item? After all, even in these three
projects what has happened? These
three projects are not given up, The
project in Maharashtra is still under
consideration. But what has hap-
pened is this, that after it was con-
ceived there have beon certain other
thingg which have come to light or
new discoveries have been made
which made things more costly and
less economical if the same scheme is
procecded with. It is therefore that
we have to cansider it. And we con-
sidered it. Also, there was a question
of foreign collaborators. And if the
foreign collaborators shy at the thing
because of certain new circumstances
having arisen, it cannot be said that
the Planning Comm:ssion has made a
fault. After all, the planning that we
have got today in thig country is done
under very arduous conditions. We
must remember from what stage we
started. After all, when it is said that
this country has made no progress—
that was another castigation of the
Government by Acharya Kripalani—
it has to be remembered from what
place we have started. When we
became free in this country there
were many people in the tribal areas,
and even in other areas, who did not
get a square meal in a day for several
months in & year. That was the posi-
tion, Today that position doeg not
remain. Today nobody can say that
he does not get cereals, not even one
man in this country. That is the posi-
tion we have reached. But that does
not mean that we have reached a very
good position. Not at all. We still re

main very poor and we want to be
better, and better as early as we can.
But abusing the Congress Party is not
going to make the country better in
any way. If my hon. friends had
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shown some other things, if they had
suggested some other things to show
how things could be jmproved and
how better plans could be made, 1
would have certainly thanked them.
But_it is a good gign of progress that
those Who did not believe in planning
at all hive now begun to believe in
planning and are trying to show that
the planning is faulty! I think that is
some service that the Congress plan-
ning has doue, and if that is recegni-
sed we ghould be satisfied for that
kind of g thing.

My hon. friend Shri Masani said
that in the steel projcet there was a
loss in one year. Well, he does not
secem to have examined the whole
account. A large amount, several
crores were taken in as depreciation,
into the depreciation fund, and there-
fore it appeared like that. But even
if that were not so, in  the initial
years that is bound to be so until
tull production is reached. Does he
remembe: the case of Tatas where he
was serving for a long time? I do not
know whether he is doing so now.

Shri MRMasani: I left them
seven years ago, You are out of date
by seven years.

Shri Morarji Desai: They are very
able people and very good industrial-
ists in this country. It was a good
thing that he was there. But he does
not seem to have profited by it. If he
had looked at them he will find that
they gave only three dividends in
twenty years. That was the steel
works in Jamshedpur. The Burnpur
people gave three dividends, again,
in eighteen years. And yet that is
forgotten and it is expected that the
steel works of Government must
begin to give dividends even before
they are properly buil{ or before full
production has started. The produc-
tion is now coming in and they are
paying dividends. He also said that
wrong priorities are there...

Shri M. R. Masani: That is right.
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Shri Morarji Desai: Now you willl
say that that is rignt—and that Gov-
ernment is unnecessarily concentrating
all basic industries like steel produc-
tion which are capital-heavy indus-
tries. The argument is that we should
concentrate more on consumer indus-
tries  or light industries where less
capital is required ang more profits are
obtained and that we should not invest
more money in steel factoriez. Doz2s
he realise that steel is the tase of the
whole industrialisation?

-Shri M. R. Masani: Agriculture is
the base,

Shri Morarji Desai: Agriculture 1s
certainly the base. For industry steel
is required even more than agricul-
ture. We have given the greatest
priority to agriculture. That is the
first priority. (Interruptions). That
may be disputed by the hon. Member
because he believes in disputing and
not giving facts, but he forgets this.
He forgets that Jamshedjee Tata was
the pioneer of industrialisation in this
country and who s respected and re-
vered b =!l n~enle in this country. In
1907 ang oe.cc wiis be thought it fit
te bring the steel works in this coun-
try when there was no industrialisa-
tion whatever and my hon. friend,
Shri Masani says, he is wiser than
Jamshedjee Tata. I don't understand
this at all.

Shri M. R. Masani: He risked his
own capital, He did not invest the
ex-payer's money.

Shri Morarji Desai: Thet is true.
But still, in very adverse circumstan-
ces he brought a steel factory to this
country and then there was no indus-
trialisation and he had the foresight to
sec that this is very necessary, If he
tad not done that perhaps we would
not have been able to erect even the
three factories today which govern-
ment have set up; and yet my hon.
friend blinks at all the facts and says
that there should be no heavy indus-
irtes, there should bo less concentra-
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[ am glag that he believes in a mixed
economy at any rate,

Shri M. R, Masani: I was the father
of the mixed economy in 1845, whea
we were not independent. You just
do not I'»ww t': harkeround

Shri Morarji Desai: My hon. friend
geis very impatient when it goes
home. I did not interrupt him when
he was speaking. I did not try to cor-
rect him when he was speaking. He
speaks according to his likes and 1
speak according to my likes and there-
fore it is no good getting annoyed by
these things and trying to correct
things.

Shri M, R. Masani: In 1947 1 had
published a book, a Plea for the Mix-
ed Economy. It is no good your put-
ting things into my mouth.

Shri Morarji Desai: My hon. friead
Mr. Masani is more obstinate than
anvbody else. But these are matters
where one must give at any rate good
hearing to the other side but he is not
prepared to do so. He even jumps to
conclusions immediately, I have been
digesting all that he has been saving
all the while and 1 have come after
that with all thess facts and figures

An hon. Member: It is a case of in-
digestion.

Shri Morarji Desai: If I take only
the substance which you could give me
it will be nothing else but death but
I know what else I have got to take.
Even that I can take even if it is very
difficult and therefore it is not possi-
ble for my hon. friends to g ve me in-
digestion.

Then, Sir, in the matter of planning,
you would remember that we started
with a very low base, We started
without any experience of this kind of
thing, We had no technicians when we
became free. Wg had very few tech-
nicians. We had very few who had
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experience and still we had to start
with it. We started that in 1951 and
after that we have gone on profiting
by experience and working it better
and belter and even now 1 cannot say
that we huve perfected the  whale
system. We have gof to go on learn-
ing as long as we live. If we do not
go on learning everyday and working
better we will become more stupid.
Therefore it is necessary that we
should go on like this. As hon. Mem-
bers have pointed out certain faults,
we will certainly profit by them, But
is it a case of finding out only the
faults? It is only a case of condemning
the whole thing without any facts only
because this Government has got to be
condemned? I can understand the
despration to which the opposition is
reduced to because there is no chance
for them to get power but this is not
the way to get power. I wish they zet
power. I do not want that congress
party should merain here all the
while. It will be a wrong thing at
any time for oneg par.y always to re-
main in power. But congress cannol
give up its responsibility. So long as
another party does not get the confi-
dence of the people it is impossible
for congress to give up its responsibi-
lity. And therefore it has to go on
going to the electorate.

An hon. Member: What about
Kerala?

Shri Morarji Desai: Somebedv
asked, what about Kerala. There was
nothing wrong in Kerala. 1 don't
understand what has happened in
Kerala,

Shri Nambiar: When another party
was in power in Kerala you throttled
it and you did everything including
+violence to throw it out.

Shri Morarji Desai: Again my hon
friend is running riot and therefore he
is trying to attribute that to us also.
If anybody has been responsible for
more rioting than anybody else. it is
‘my hon, friend. They rememebr only
riots becausec what else can they do?
They wanted to create riot in Bom-
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bay and they have faiied. Therefore
they are sorry. These are al] the things
which are happening. But we are not
like that. We believe in democracy.
And I have every hope that my hon.
friends also one day will come round
to that path and will give up the
wrong path in which they are now. I
have no doubt about it in my mind, if
we have sufficient patience and if we
are right in what we are doing.

Therefore, in the matter of planning,
if we are not planning properly, that
is, if there are some mistakes, we are
there to learn, but nobody will be able
to say that the planning in this coun-
try has been barren or desolate or use-
less. The testimony of all those eco-
nomists of the world who are unbias-
sed and are objective is there before
anybody to see. Not only has the plan-
ning benefited this country, but it has
benefited other democracies also. For,
there was a feeling before that plan-
ning could not be done in a democaryv
and planning was associated only with
dictatorial governments or with coms-
munist governments or with fascist
governments., because then alone they
theught that a'plan could be carried
out. And. therefore, we were suspect
even in the eves of democracies that
we were going on the path of com-
munism. But when people realiscd
that ours was a real demoecratic plan-
ning, we found that other democracies
also were copyving, and they are also
now thinking in terms of planning.
That is the service which we have
done not only to this country, but. I
think, to the democratic world too

Then, my hon, friend Acharya
Kripalani said that we have failed in
coal, elecerticity, iron and fertilisers
which were to be the basis for future
progress; he also said that there has
been no progress in agriculture In
the matter of coal. there was some lag
which is now made up. We have made
some progress which must be seen, If
there wag a temporary lag, that did not
mean that we had failed. Bottle-necks
are bound to come, in planning or in
the axecution of planning in a coun-
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try like his, where the resources
are poor but where the popul-
ation is very large, but without
any technicians, and where the
technicians also have got to go on
increasing every year, Therefore, we
have to depend upon machinery from
outside. If, therefore, we have spent
the money that we have said we shall
spend for the Plan, and we have not
fulfilled the targets in the sense of
achieving all that we wanted to
achieve, it is because we are depend-
ing upon imports from outside coun-
tries where the prices go up from time
to time. Then, again we are also short
of experience, and we are gaining
more and more experience. We are
also in a hurry or in an impatience, a3
we should be, to see that we made
more progress in these things. There-
fors, we want to plan as much as w=?
can and to bring in as many projecis
as we can, of course, consistent with
prudence, with as much prudence as
we cap muster. Therefore, the esti-
mates increased. The time also in-
creases. It is not that the time in-
creases for no reason. In order to ful-
fil the task early, we made an esti-
mate that we would take a short time,
but then the time increases, because
the time is bound to increase, and the
thing is bound to take its own time.

Shri J. B. Kripalani: A barber
learns by shaving fools.

Shri Morarji Desai: I do not know
that a barber always goes to fools. I
never realised that a barber picked
up on fools. But I do not know how
my hon. friend knows so much about
the profession of a barber.

In the matter of electricity also, we
are increasing the content of power
production. In the matter of fertil:-
sers also, we are trying to increase
the production and it is increasing.
But there too there are limitations
which prescribe also the I'mitations
of progress. And yet, we are doing all
that we can to see that progress is
made. But to say that no progress is
made in the face of the figures that
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are there is something which I am not
able to*understand from people of the
eminence and intelligence of my hon.
friend Acharya Kripalani. It is only
because he is very much, perhaps
annoyed with us ever since he left us
that he is seeing nothing good in us
after he has parted company with us.
But I have every hope that he will see
as well as his better half has scen.

Shri J. B, Kripalani: I &m not a
hen-pecked husband like you.

Shri Tyagi: You are the son-in-law
of the Congress Party.

Shri Morarji Desai: You need not
abuse me like that. I did not say that
he is hen-pecked. But if I say that his
better half is really better, how am I
wrong?

Then the guestion of heavy taxa-
tion is raised, that there has been very
heavy taxation and the burden of
taxation is too very great. Now, if
it is granted by everybody—and it has
been granted by everybody—that we
must have our proepr defence—even
more than what Government is doing
just now—ang .that we must develop
more than, what we are able to do
today, that means we must have more
investment, more resources. On this
we are all agreed, If we agree on
that, then we have got fo produce
these resources. How are we going to
produce these resources? There are
only two ways of doing this. Either
do it through taxation or loan, or do
it through deficit financing. I do not
think anybody, at any rate in this
honourable House, will have lost sense
so completely that he will ask me to
do deficit financing. After all I have
heard from day-to-day in this Hous=
that there should be less and less
deficit financing, even less than what
we are do'ng just now. And if that
is so, deficit financing is out of the
question. And I hope the honourable
House will admit that we have kept
deficit financing within good lmits.
We have kept it even much below
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the target that was fixed for the
Second Plan, For the Second Plan we
had kept a limit of Rs. 1,200 crores;
but we brought down deficit financing
to 950 crores. In the first year of the
Third Five Year Plan it has baen less
—it was 87 crores—and in the gecond
vear, for States and the Centre alto-
gether it is only 132 crores,

Though it should have been 240
crores for Contre alone, it has come
down to 132 crores for Centre and
States together for 1962-63. For 1963-

" 64 we have shown a deficit financing
of 182 crores. But it is my hope that
1t will be brought down and I am
happy that by the various measurcs
that we are taking we will be able to
show that we are well within that
limit which we have kept. But if that
is o, we have got to have more taxes,
and who else is going to pay it? The
tax we have levied this year is of
course heavy. I myself have said that
it is heavy. If you are not to bear
this heavy burden to drive out the
Chinese from our land and to make
developments. .....

An Hon’ble Member: Are you going
to drive them out?

Shri Morarji Desai: If Government
1s not going to drive out, is the Oppo-
sition going to do that? The Opposition
is doing everything to put spokes in
the wheel and spike the guns which
we are preparing. To say that we are
not making any effort won't be a pro-
per criticismn at all......

Shri Ranga: Please allow me to
interrupt him for a second. Let the
Prime Minister say that he is keen to
drive out the invader and to vacate
aggression,

Shri Morarji Desai: I do not know
why this interruption should  hawve
bron mad:. The Prime Minizier has
sporen times out of number that the
Chinese will certainly be put out
of nur land., He has onlv said th°
which we all say—that we will v
to do s¢ by p.aceful means, if possi-
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ble. If peacefu] means are not possi-
ble, then certainly by force of our arms
we will do it. There is no doubt about
it. A'hd_.he will be a mad man who
says thai you must always act like a
buil in a China shop and then get
destroyed ourself without preparation,
Who is gaing to say that? (Interrup-
tion),

After all we have provided Rs, 867
crores for defence for both revenue
and capital expenditure. It s more
than double of what we had provided
for last year. For the last four or
five years, we are increasing our
defence expenditure in order that we
make our armies more efficient, larger
and better equipped. It is not a
matter where it cun be done merely
for the wish of it. It requires some
time to train people; it requires more
time to make equipment and ammuni-
tion. It requires even time to get it
from other people. And it is not as
if we have shied at getting it from
other people. We have never shied
at doing so, But there are always
various reasons which delay these
matters. It js not as if we do not want
amimunition or larms, whatever we
require from all friendly countries
who have been very good to come to
our help and who are also giving us.
We have been asking them and they
are also considering it They have
given us several things and they will
give us other things alo in future.
But there are certain considera-
tion which they have to take into
account, which we have to consider,
on which there ‘s no dispute. But
these are not all econsiderations which
can be trotted out in public. That is
‘~{ how wars are fought. That is

»t how defences are made and that
i not how political transactions are
made. If that is how it is done, then
there will be an end of evervthing,
bhecause then nothing will be obtain-
ed.

Tt is, thercfore, that I am not frez
to spezk about these matters, and I
have to hezr the inpatient criticism
my hon, frieads. T cm not quarrelling
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with their impatience. If they are
impatient, certainly if they tel] me
more about It, if they criticises us
more about it, we are not at all an-
noyed about it, because we feel that it
is good that they are at us in order
that we may remain all the while
awake and exerted in this matter.
For that I certainly ithank them, But
may I tell them that it is not good to
go on doing it all the while because
then it will lose its prodding effect.
After all if a horse which is running
is whipped all the while, the horse
will fall down; it cannot run faster
than it can.

Therefore, there should be a limit
in this matter also. It is for them
to consider. 1 am not prescribing
anyvthing here. I am only begging of
them to comsider this because the in-
terest of both of us—all of us—is the
same. And in this House, even when
there are different parties there are
some matters on which we should have
nn difference of opinion whatso-

Shri J. B. Kripalani: Bribery, cor-
ruption.

Shri Morarji Desai: This is a mat-
ter on which there can be no difference
of opinion except my hon. friends, the
communist, because they look at it
from a different angle, a different
point of view. I can understand that.
Put even they claim to be as patriotic
as other people and they say that they
are as much interested in removing
the Chinese as all others are.

Shri Surendranath Dwivedy: And
alsp you.

Shri Morarji Desai: I do not know
whether they are. If they say that I
am uniust to them, I will have to
bear the blame, because I certainy am
not sure that they are. That is my
feeling—from all the actiong they are
doing. 1f that iz not so, would they
have wholsale strikes in the untry?
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would they stop everything at the
time when all these things are being
done? Would they want to do it?
They say that they are interested in
mobilising the resources, Would they
be interested in asking for more and
more dearness allowances and spend
the resources. which are very valu-
able, which are required to be spent
for these other purposes, for these
other matters, ang in exciting people
in the name of poverty to run riot
and then to go against at this Gev-
ernmen in order t bring it down?
Certainly, I do not think that that i

prompted by patriotism. I cannot say
that that is so,

Therefore, the taxation may be
heavy as it is being called, but, after
all, for what purpose is it imposed?
Is it not for necessary purposes? If
these purposes are not necessary, then
certainly this taxation would not be
necessary, but if the purposes are ne-
cessa'y, as they are granted to be, then
the taxdilon is necessary. And have
we not*excluded all articles of mini-
mum  consumption or consump-
tion by the Very poor poople
from this taxation? We have done
that except the item of kerosene,
That we had to go because we are de-
pendani on imports for more and more
kerosene. And the ‘nerease in  tax
wag lessened at the request of several
of my hon. friends here. But the
taxation has served z good purpose, I
find, in the last three months. It has
reduced consumption of kerosene in
this country, and it has saved foreign
exchange. Consumption was rising in
the first three months of the year, and
now it hag gone down. 1 do not know
whether the trend will persist and
whether again it will go down, but in
these three months it has happened
and the policy has succeeded.

At the same time, we did not in-
crease the tax on edible oil. On the
contrary, we took it away from edible
0il. We have, therefore, made this
taxation only in such a manner that
it can be borne Of course, it can be
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borne only with difficulty, but difficult
days have got to be borne with difi-
culty, and if difficulty is not to be
borne, then difficult days cannot be
borne and we will go down and
perish, and it is therefore that
we have got simply to do this.
Instead of that, if we ask them
to do something else, "we will
not be loyal to the country, and
we wil] not be loyal 1o the votors or
the electrorate. This, is why I am
pleading with my hon. friends to see
this matter in its proper perspective.
Therefore, al) this talk of heavy taxa-
tion is unjustified if it is meant to ex-
cite the people against the Govern-
ment by giving that as a reason. It
is therefore that, when the Budget
was being passed, I request my hon.
friends to see that the people bore it
cheerfully when they went out after
it was passed, to see that this was ex-
plained to them, that there was no
opposition on this account so that the
people of the country could meet as
a whole the menace that is there on
the northern irontiers with sugcess.

Shrimati Renu Chakravartty: Why
don’t you control prices? That is the
main point.

Shri Morarjj Desai: Madam, do not
be very impatient. I am ecoming to
that, and I am coming to you also.
(Laughter). Some people may mis-
take me, but I meant I was coming to
her party,

Shrimati Renu Chakravartty: It is
a hardy annual, go ahead.

Shri Morarji Desai: It is always
started by the hon. Member. Other-
wise, [ will not have to reply. I have
never made any attack.

Then it is said that this taxation
could be avoided if nationalisation of
banks is made or if nationalisation of
export and import trade is made or if
nationalisation of genera] insurance is
made. There is a great fondness of
thi3 nationalisation ip certain guart-
ers. We i nthis Government a! any
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against it. If nationalisation is necas-
sary, we will do it, but we do not
want to indulge in the pastime mereiy
for the sake of doing it. After all,
what will nationalisation do? ‘Take
the banks themselves.

Shri Hem Barua (Gauhati): It 15 a
Congress Member who moved the re-
solution tp nationalise banks.

Shri Morarji Desai: There are se-
veral friends on my side who are
sometimes affected by the thoughts
whieh you propogate, but that is a
temporary thing.

Shri Hem Barua: It is very good, it
is a compliment tp us,

Shri Morarji Desai: Yes, I am
g.ving you z compliment, but it is no
compliment to my hon, friends if they
are not affected by good thoughts. In
the matter of banking, if you take last
vear and if Government had al] the
banks with it the profit would be
about Rs. 6.5 crores. Would this give
me all the material that 1 require for

defence and development?

An Hon, Member: What about the
deposits?

Shri Morarji Desai: They are Ziven
out to various people; they are not
l¥ing in the banks te be taken by my
hon, fricnds and by me. We do not
believe in expropriation; that is not
a system in which this Government
believes and it will not believe in it
whatever my hon. friends ‘may want us
to do. If we nationalise them,
we will have to pay compensation. I
have not calculated how much it
would be but on a rough estimate it
wil] not be less than Rs. 100 crores.
Where am I to pay it from? It will
take more than 16 years if I have to
pay from the profits.
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A
Shri Prabhat Kar (Hooghly): What

is the paid up capita] of the whole
banking indusiry?

Shri Merarji Desai: I do not go
with all the figures in my head but
ag I said it will require about Rs.
100 crorcs to nationalise them and to
give them compensation. The deposits
are about Rs. 2000 crores.

Slri Prabbat Kar: You can give
them defence bonds.

Shri Morarji Desai: Even then
there wilj be interest to be given; it
will not ke less than the profit that
accrues. Then as soon as it is done
my Hon. fr.endg wil} immediately come
for higher wages for the workers and
will say thnat Government must set
an exampie. Therefore, the profits
also wiil be less when it comes to the
Government. Instead of all that, we
have sufficient powers with the Re-
serve Bank to see that the banks work
properiy and see that the banks do
their dutyv to the country. They are
doing it* they are investing large
amounts, several crores in Govern-
menl securities according to the limits
prescribed by the Government, That
limit wag recently increased and they
ar, doing that. Therefore, there would
be no use whatsoever in doing it. On
the contrary, it will hurt us. The same
thing applies to nai’nalisation of other
things. If we nationalise al] the other
inclustries g they say, we should have
{0 pay aeain compensation. Where is
ihat compentation to come from? It
ha: 1o come [rom whalever resources
Geverament has. Instead of Thaving
running industries and locking up all
the money with you like that, is
it not better that whatver money
you have could be invested in
new industries and thus increase
the scope of employmenf in 1the
country ang also the prosperity of
itk mountry, That is what this Gov-
errment is  Joing. Thiz constant
irotting of nationrlization could comie
onlv from rigid adherents™to a philo-
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sophy which is not good to this
country.

Shrimati Renu Chakravartty: Cey-
lon, Burma and Nasser could do it;
only we could not do it.

Shri Morarji Desai: [ bez of hon
friends not to make invidious com-
parisons. Every country has its own
priivsephy a.d 1 do mot want to eri-
tivise sn country. I only say that it
is not gord for us. If it is not good
for us, we will not do that,

I will now come to prices about
which my hon. friend is very im-
patient. In this connection, I would
first refer to what my hon, friend Shri
Tridib Kumar Chaudhurj said. Iie
quoted the Times of India. I hope I
am right; and there was a heading:
“40 per cent rise in cost of living in
one year". I do not know whelher
he read only the heading or he read
also what was written inside because
i he had read what wag inside I am
quite sure he would not have made
the mistake which he has. What was
the survey? The survey is complete-
ly unscientific, there is no systematic
investigation. There is no collection
of figure anywhere. They have jump-
ed to the conclusion from one fact
here and another fact there and a
third fact from somewhere, and have
jumbled up evervthing, and then
again made wrong headings. The very
first sentence says that the cost of
living has gone up by anything bet-
ween 15 and 40 per cent varying
from centre to centre. But the hzad-
ing says that it is 40 per cent and not
15 to 40 per cent. But even that is
wrong. This is how the Times of
India goes on. Apart from this,
throughout the text there is no con-
sistent refercnce to aany  particular
periog of time. Although the head-
line refer: 1o rise in the cost of !iving
in ono vear, the text hirts at so- c2il-
ed  increases in  the cost of living
sometimes over a poriod of eighieen
months, sometimes over the perind of
the las: six months of 1962 and some-
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‘
li:ngs_ 8s in the case of their table,
Guring the first six months of 1963. It
15 also clear that far from having made
a s;stematic survey, the newspaper
hzs consulted at random individuals
and organisations ang have recorded
their impressions, just like the impres-
sicn of my hon, friend here. The
genera) conclusion formed do not fol-
low in anyway from the so-called factg
as the newspaper has reported. It is
only a sensationa) printing and noth-
ing else. That is all I can say.

Even then_ take one instance in this
matter, the case of Kashmir where
they say on the authority of the
President of the Kashmir Chamber
©of Commerce, the cost of living in
Kashmir has gone up by 40 per cent
in the past 18 months. While we are
-expected to believe this statement, the
only facts quoted in the report would
suggest that the rise in the cost of
living could not have been anywhere
near this figure. The table in the re-
port, for example, shows that in the
fair price shops, rice wag available in
July, 1963 at the same prce as in Jan-
uary, 1963, that is, at 36 nP per kilo-
gram; wheat shows only a slight rise
from %4 nP to 69 nP per kilogram and
edible oils from Rs. 2.42 to Rs. 2.70
per kilogram; sugar from Rs. 1.30 to
1.55 per kilogram and kerosene from
86 nP to 83 nP per litre over the
same period. These commodities form
mearly 70 per cent of the consumption
expenditure, and yet, the paper has
the hardrhood to say that it has gone
up by 40 per cent. If this is how we
are going to rely on the figures in a
¥ery responsible House like this, I
Ho not know how we are going to look
after the interests of this country. That
is the only question that I have got
to ask. I hope my hon. friends study
these matters before they quote those
figures. I have ng gbjection to figures
being quoted, but the figures must be
properly quoted and properly scrutin-
ised.

Shri Nambiar: When was rice sold
at 36 nP per kilogram? In which year
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was it sold like that? It is an abso-
lutely wrong figure. Rice was never
sold at 36 np per kilogram during

Shri Morarji Desai: This is only
abqut what is happening in Kashmir,
It is in Kashmir; not in Kerala. The
figures are absolutely correct,

Shri Nambiar: They have been
quoted as the figurey for India,

Shri Morarji Desai: Why does not
the hon. Member hear me? Why

should he sleep at one moment and
awake immediately?

Now, by how much has the rise in
price taken.place? The genera] index
of wholesale prices has gone up from
127.1 in March, 1963 to 135.7 during
the week ending 3rd August, 1963, that
is, an increase of 6.8 per cent. I sm
well aware that the recent trend in
prices has caused considerable con-
cern not only to us here but to people
outside also, but we must be aware
of what these things are. Therefore,
we have got to examine properly what
is happening,

In part, the price rise is due to
seasonal factors. In every season,
from March to August, the prices do
rise; they rose last year; they rose in
the previous year: they rise every
year. From September to March the
prices go down; from March to
August the prices go up, because of
scarcity or because at that time all the
crops have come in as the case may be.
Therefore, this is merely seasonal. Six
to B per cent. between March, 1083
and August, 1963 compares with last
year not very badly. If you take the
whole year, that is, if you compare it
with last year at this time, the rise is
only 3'5 per cent. Therefore, on this
to say that prices have run away is
only to beat the Goverfiment with
wrong flgures. That is all I should
say.
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And, why have they risen? It ‘is
mostly on account of three commodi-
ties: rice, sugar and gur. Was Gov-
ernment responsible for making a ba_d
season? 1f rice was produced less, it
was not due to any fault of the Gov=
ernment, it was due to the fault of
the season which Thappens in
this country often. My hon. colleague,
Shri Patil yesterday replied in the
matter of agriculture and other mat-
ters very ably. I need not, therefore,
repeat those arguments. But whereas
rice has gone up, and gone up mostly
in three States—Orissa, West Bengal
ang Madhya Pradesh—it has not gone
up so much in other places. f

Shri Priva Gupta: In Assam also.

Shri Morarji Desai: In Assam the
prices are generally high and that is
taken into account. But in  other
things the prices have gone down—
wheat prices have gone down, jowar
prices have gone down, bajra prices
have gone down and in others also
the prices have gone down.

Shrimati Renu Chakravartty: See
the figures. What is the price of
jowar?

Shri Morarji Desai: I can give you
the figures. The index figure for the
wholesale price for wheat in the week
ending 3rd August, 1963 was 905 as
against 926 in the corresponding
week last year.

Shrimati Renu Chakravartty: What
about bajra?

Shri Morarji Desai: Similarly in the
case of jowar it wag 109'0 as against
140:1 last year. For bajra it was
1333 as against 136'5 last year. In
maize it was 107'1 as compared to
110-9 last year.

Shri Priva Gupta: Those statistics
are lipsticks of the Government
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machinery. They are all
figures.

wWrong

Shri Morarji Desai: May 1 say, Sir,
with all due respect to my hon.
friend who has the habit of getting
up every time—angd he does not want
to miss any single opportunity of
making us hear his voice he says it
every time—I would only ask him
only one thing. Will he grant that it
is only the Government which has the
machinery for getting statistics and
it is only those statistics which the hon.
Members also are using? They cannot
get any other statistics from their
brains or minds (Interruption).

Shrimati Renu Chakravartty: See
the Reserve Bank figures.

Shri Morarji Desai: These are all
Reserve Bank figures; these are not
otherwise.

Shrimati Renu Chakravartty: But
these figures show something different.

Shri Morarji Desai: You can send
them to me and I will verify them
again. I am not interested in wrong
figures.

Therefore, we have got to consider
that these rizss are not abnormal.

Again, when we talk of stability in
prices do we mean that prices will
remain at one place and very low all
the while. After, all, if prices of
agricultural commodities have risen,
they have risen because incentives
had to be given to agriculturists, and
agriculture would not come up if
that were not so. In this connection,
I was very much surprised to hear
from the hon, Member, Dr. Lohia
that foodgrains production or agricul-
tural production has gone up from
Rs. 6 crores to Rs. 8 crores. He for-
gets that it was Rs. 5'2 crores and
not Rs. 6 crores. He goes on disputing
figures that he does not know. He
may be a great economist, but if this
is the basis of being a great economist
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I do not know what value to attach
to that great economist's views. There-
fore, we must have a proper sense of
proportion in the matter of  prices
and not run away with them.

What happens when prices come
down? My hon, friends there come
up immediately and say, support the
prices and bring them up. If they
come up by twp points, immediately
they shout that they are going up.
They want ug to perform a rope-trick.
A rope-trick cannot be performed like
that. After all, there is bound to be
some resilience in this matter. And
how we compare with other coun-
iries in this matter over the last
twelve years has to be seen. I have
seen these figures often. It they do
not want these figures, what can I do
about it? T hope they will profit by
these figures and not repeat the same
stale argument all the while in order
to make a point which is entirely
wrong.

If we take the wholesale prices in
India between 1950 and 1962, they
have increased by 21 per cent; that
is, at the rate of 1'6 per cent annually
at the compound rate. This can be
compared with a corresponding rate
of 34 per cent in Australia, 2'1 per
cent. in Denmark, 1'7 per cent. in
UAR, 48 per cent in France, 2'1
per cent. in West Germany, 3 per
cent. in Japan and 2'8 per cent. in
UK. let alone 22'7 per cent. in
Brazi] or 30 per cent. in Chile. There
are a few countries, like Canada,
Switzerland and the United A States
where it is less than that of us, where
th= record is better than that of us.
But, even there there is no basic sta-
bility of prices.

Shri Priya Gupta: What is the pro-
rata percentage of corruption?

Shri Morarji Desai: My hon. friend
is again up.

Then, my hon. friend, Shri Masani,
talked about controls. I do not know
what control he was referring to. Does
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he want that there should be no con-
irols on import?

Shri M. R. Masani: Minimum con-
trols.

Shri Morarji Desai: They are the
minimum.

Shri M. R. Masani: They are the
maximum.

Shri Morarji Desai: Who says so?
Let my hon. friend point out the
spheres in which the controls are in
excess. If he does so, I shall cer-
tainly give my very respectful atten-
tion to them. But it is no use merely
making a vague allegation that there
are controls, This Government is not
weded to controls as a philosophy.

Shri M. R, Masani: Since the hon.
Ministey has asked for an example, I
wil] give one. Change the policy of
licensing for industries.

Shri Morarji Desai: Does my hon.
friend mean that there should be no
licensing of industries?

Shri M. R. Masani: Yes, I say so.

Shri Morarji Desai: If that is done,
does he realise there will be no money
to meet all these things? Also, all
sorts of things will come up and noth-
ing good will come.

Shri M. R, Masani: Certainly not.

Shri Morarji Desai: How will that
improve matters? After all does he
not know that no license is required
for an industry which requires only
Rs. 10 lakhs as capital.

Shri M. R, Masani: There should be
np limit.

Shri Morarji Desai; There can be
no limit to one’s folly but, certainly, a
limit must be there in the case of
licensing.

Shri M. R. Masani: There is no
limit to his confusion.
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Shri Morarji Desai: Then, it is very
easy to bring forward suggestions.
The question is how they are to be
implemented.

Then there was the question of cor-
ruption and the Congress President
was quoted in this matter. The Con-
gress President has clarified what he
had said. It seems what is quoted is
something different from what has
fallen from his mouth. He said that
these are the arguments which are
made by many people and, therefore,
we must take note of them and be
careful as to what we do so that we
give no opportunity to any people to
say anything about what we do. That
is what he has asked them to do.

An honr. Member: Question,

Shri Morarji Desai: There is no
guestion involved here. This is what
he told me when I asked him about
it, and I have no reason to disbelieve
his words. But, if my hon. friends do
not want to believe his words and
want merely to stick to what he is
supposed to have said, then it is a
different matter altogether,

Then, this talk of corruption, if it
is applied to everybody, it is some-
think which, to my mind, is not at all
honest. Why should it be applied to
everybody as if everybody is corrugt,
as if the whole Congress Party and
the entire governmental machinery
are corrupt and only my hon. friends
of the opposition are the angels in
this country? It looks as if they are
the only angels who have come from
heaven in order to man the opposition
and the people here, on this side of
the House, are all people whg are
useless. I do not understand this
argument or reasoning.

Shri §. M. Banerjee: They are all in
hell.

Shri Morarji Desai: If we are in hell
and if my hon. friends are in heaven,
I do not want to go there. (Interrup-
tions).
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It was argued by an hon. friend that
we have large foreign debts and we
have got to give much interest. After
all, when we want to develop and
develop fast, we have got to have
debts; otherwise, vou cannot advance
further. But against large debts we
are building up large assets and if
those assets are there, the debts do
not become that liability which can-
not be repaid. That has got to be
done. It is a wrong philosophy that
my hon. friends are believing in. I
do not think, they will do the same
thing, if they have got to do these
things at all, what they are preaching.

I have only two more points or two
more things to touch upon—one is
what was said by the hon. Member,
Shri Lohia, and the last thing that I
will have to refer to is what was
said by my hon. friends from the
Communist Party about myself,

Shri S. M. Banerjee: Why do you
not say something about the CDS?

Shri Morarji Desai: If they want to
hear anything about gold control and
CDS, certainly I will say but a great
deal of time has gone.

Shri Nambiar: We are anxious 10
hear about gold control and the
CDs.

Shri Morarji Desai: If you want it,
I will certainly touch upon them.
But I think, a sufficient answer haa
been given about gold control......

Shri S. M. Banerjee: We want to
know the reason for your failure.

Shri Morarji Desai: ...... and com-
pulsory deposits, but T would certainly
mention one thing about gold control.
It was said that I had said that there
was no suicide. I had never said
that there are no suicides. I only said
that there are not hundreds of suicides
as it is said. I have enquired from zll
the States and I have it in
writing from them that in all
there have been 17 deaths like that
and not 165 or 200 as it is being said.
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Not only that, but even among these
17, several are not due to this but due
to other faCtors also. Yet, they are all
being tagged on to this matter. I have
got fa:*s and those who have any con-
cern - facts cap come to me and I
w.il ..o those facts,

It was immediately said that I did
not even know that hundreds of thou-
sands of people are being arrested
every day in Bengal.

Shrimati Renu Chakravartty: Ilun-
dreds definitely.

Shri Morarji Desai: Hundreds of
thousands. It was said, that was the
rhetoric as my hon. friend, Shri
Mukerjee, admitted rhetorically......
(Interruption). But there cannot be
this exaggeration hundreds of thou-
sands. I have read it in his speech; it
is here with me. He has said ‘hun-
dreds of thousands' when there are in
all 5,400 people nearly arrested bet-
ween July and 10th August, when they
started. But they are not in jail to-
day. They have all been released be-
cause they withdrew the whole thing.
They realised the folly of following
persons whom they should not have
followed. Therefore, they have with-
drawn; they are pot dc'ng it,

Shri S. M. Banerjee: They should
have followed you and committed sui-
cide.

Shri Morarji Desai: I they had fol-
lowed me, they woulgd not have com-
mitted suicide. It is only because they
went into the hands of 'my hon. friends
that they had to commit suicide,

About the Compulsory Deposit
Scheme 1 had explained in great de-
tai] the rationale and the purpose be-
hing it and the use of it when the
Bil] was passed. 1 was glad to see
at that time that the Bill, even thaugh
it was opposed in the beginning, was
passed without a division when it was
passed.

Shri Ranga: No, Sir.
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Shri Morarji Desai: It was passed
without a division.

Shri Ranga: I raised my voice
against it. We dissented from it, You
are talking about truth; consult your
records.

Shri Morarji Desai: No ballot was
called for; votes were not recorded.

Shri Ranga: It was voice vote. What
more could we do?

Shri Morarji Desai: I do not say that
hon. Members agreed to it. I am not
saying that. But they did not call for
a division as they call for on other
matters,

Shri Ranga: What does it matter?
We dissented from it and we continue
to dissent from it,

Shri Morarjj Desai: My hon. friend
need not be angry.

Shri Ranga: We raised our voice and
said, “No”; they said, “Yes” and we
let it pass. That does not mean that
we agreed to it Why does he twist
things like that?

Shri Morarji Desai: Why is my hon.
friend unnecessarily angry?

Shri Ranga: We know your habit.

Shri Morarji Desai: That is not my
habit. That is givén to you. I do not
do it.

Shri Ranga: We know, how perni-
cipus your twistg are!

Shri Morarji Desal: I now come to
what the hon. Member, Shri Lohia,
said. I heard him for the first time
in this House. I never had any oppor-
tunity of hearing him at any time be-
fore this. I had read some of the
things which he said for some time.
Thep 1 gave up reading him because
I found that there was nothing else
but abuse of some people. Now, if I
say that there is nothing else but abuse
of some people, I will read from his
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own book and then you will see what
he has to say also for my hon. friends
there. Then, it will be known. Then,
they canclap him as much as they like
to their heart’s content. I would read
from Hindi which he thinks perhaps
as more authentic because he writes
in Hindi. There is also English ver-
sion. But I would rather read from
Hindi beicause he considers it more
autkentic. What he says about Parlia-
ment we must know it. This is what
he says. This was in June, 1963.

“fege @ G9% 24 @97 feaia
FIEAg FATE | 3T F 10 ATF
fay qg'oa—{uﬁ fre; sarw o7 fadit-
famt ST Y AT 2 | ‘TW TR T
F AR FY gEAT 31 AT & AT
war 7T 2 fF g 51 8 fas
YT HAl AT g TEOA FIA FT AT
¥ ¥ foo &1 3@ &7 wewfa & o @
fe woFre faadt aggr w7 wvmE=
&) w9 ¥ fawr guw vy fad w0
ot o & gvaey | weaEl &
wTaTe Iufead fed s &1 s E f
oF w9 aver o ¥ femgEm @
9, FHI-FWT g 9O AAY FOET
¥ uFWE CRAMW F AW, 07 ¥
FHfAEz Fg I ATH 9T T A
F T, .

(Interruptions).

1 hope the hon. Members hear it.
Then I can say it again.

An Hon. Member: It was not
audible.

Shri Tyagi: We could not follow.

ot wreeadt gAY L L W
¥ FHfare F3 A AT TN T JgHI
F F=A1, w1 WMl 7 a@aarsE
F = § wafas wisy”

Now, he has something to say about
Congress also.
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“oiz_fezatfas eaz amw Frafaar
1 (oft-at TTNaET FEE- AT
F AT ES Wi A a7 www g
st fifers garet #1 9o AT T a-
T F9y FEA o gH oF wE G2 A w7
w4 a1 & a9y &1 aqHE avg §
a‘rﬁémrmrriﬁ'ar(ﬁmg "

That is what he has got to say about
everybody else except his own friends.

Shri Tyagi: God help him.

Shri Morarji Desai: And this is the
gentleman who was being clapped
very heavily by hon. friends there.
Then, look at the other taste in which
he has written it again. He says:

& @19 F sufema §9 & 9. owEw
AT AT 2| I F o AT FT /AT
FrE gaer Afeq FHAT FT THaT @
Mg gty g armm
FOO §, I A 9gT TET A@L KA |
# s ¥ fegmm & goda o
LECG] smar f& oF faqg 99 &
TET FI AT THT FT I§ A 92§
& -—orar 1"

Several Hon, Members: Shame,
shame,

Shri Morarji Desai: This is a book
which I did not care to read before.
But I thought I would get hold of it
and see what is written. This is how
he brings out that Rs. 25,000 are spent
on the Prime Minister everyday. It
is on the line, on the reasoning which
is given in this manner. After all,
all the police which is there is for
security. All that is no Prime Minis-
ter's account. No policemen are
engaged for this purpose. They are
there. That expenditure is always
incurred. Is it argued that the Prime
Minister’s security should not be look-
ed after especially when hon. Mem-
bers like Shri Lohia are out to preach
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what they are preaching? 1 do not
see how can that be done, There can
be a '‘mad man in this country and
there have been examples. Even the
Father of the Nation was removed
from us by an assassin who was also
taken in by preachings like that. (In-
terruptions).

Shri R. S. Pandey: Shut up; shut up,
(Interruptions).

Mr. Deputy-Speaker: Order, order.

Shri Ram Sewak Yadav: It i you
who killed Mahatma Gandhi. (In-
terruptions). T q—E TE" g ? o7 &‘;

SET |
‘Mr. Deputy-Speaker: Order, order.

Shri Morarji Desai: I hope the hon.
friends do not speak lke this, My
hon. friends should not get excited on
this side. Let him get excited. Why
do you want to get excited? (Inter.
ruptions).

Mr. Deputy-Speaker: order, order.

=t /Y :  wIeAr WET FT oA
Fiaq-7-1 & afe oF o g

=Y T ¥TF QN : /1T 7 I
K ﬂ% . (Interruptions).

Shri Morarji Desai: My hon, friend
gets angry. But he need not get angry.
Let him examine within himself the
consequences of what he is saying
and what he is doing and it is there-
fore that I am bringing this to his no-
tice.

Shri Priya Gupta: There are con-
tradictions in the sayings and actions
of the Prime Minister, (Interruptions)

Mr. Deputy-Speaker: Order, order.

Shri Morarji Desai: The hon. Mem-
ber Shri Lohia made his personal at-
tacks against the Prime Minister. Sir,
I do not think that these attacks
should be taken notice of very wnuch
because he has been doing that con-
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sistently for many years. He says he
has been waiting for 15 years to do
this in this honourable House, Well,
he has now satisfied himself and I hope
that satisfaction will give him better
sense in future.

But, Sir, I should like to refer to
three or four matters to which he has
referred. One was—he said—that the
Prime Minister only remembers his
relatives and Kashmiris and what has
he to say about it. He referred to one
General—General Kaul probably, But,
does he know that Gen. Kaul was in
the Army before the Prime Minister
ever became a Prime Minister? (In-
terruptions).

Mr. Deputy-Speaker: Order, order.

Shri Morarji Desai:"He refers per-
haps to Shri B. K. Nehru who is Am-
bassador in U.S.A, or Shri R. K. Nehru
who is Foreign Secretary or Secretary
General here or perhaps to Mr. Kaul
who is in Russia. (Interruptions)

An hon. Member: He is rebuking.

Mr. Deputy-Speaker: Order, order.

Bhri Morarji Desai: But, Sir, I say
that these three gentlemen were not
engaged by the Prime Minister at all.
They were in the Civil Service
much before the Prime Minister
ever came to Government. They
have been there for more than
20 years and therefore to say
things like this is something which
is simply showing a perverse taste.
That ig all I can say. After all, it is
not a crime to be relatives of the
Prime Minister or of any Minister and
it Kashmiris are clever and if many of
them get into the army or in the civil
service, it is not the fault of the Prime
Minister. Should the Prime Minister
pass a law or should any Prime Min-
ister pass a law that when he is there,
nobody belonging to his community or
family should ever be in the service or
they should go out of service the
moment he comes to power? (Inter-
ruption).
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Shri Ranga. They should not be
taken to the top.

Shri Morarji Desai: This is how the
hon. Members are behaving. (Inter-
Tuptions).

Mr. Deputy-Speaker: Order, order.

Shri Morarji Desai: But, if they have
risen by their own merits, where is
the question of not going to the top?

Shri Ranga: They do. But others
also have gone to the top.

Shri Morarji Desai: What is the use
of saying this? Then, he equally in
very bad taste referred to the daugh-
ter of the Prime Minister, Sir, again
in his book. The taste with which he
can write can be seen; how he has
referred to her. I am athamed to read
it but, I must bring it before the
House how this gentleman refers to
these matters. He says. (Interrup.
tions)

Shri Frank Anthony (Nominated—
Anglo-Indians): Read the English
version. Let the whole House under-
stand this.  (Interruptions).

Shri Maurya: On the floor of Parlia-
ment why is he going on with all this?
(Interruptions).

Mr. Deputy-Speaker: Order, order.
Please sit down, Mr, Maurya.

Shri Morarji Desai: May T say, Sir,
that this is what he says about her:

“When I made my prophesy 5 or
6 years ago, I had not known this
story. I had only knowp the actors
in the drama rather well but this
story confirms my prognosis.”

— the prognosis is that she will
succeed the Prime Minister—

“lI may add my personal reaction
to it. I would prefer Mrs. Gandhi to
anybody else in the Congress Party
if for no other reason than that my
morning newspaper would give me
a pretty face to behold.”
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Some Hon. Members: Shame,

Shri Morarji Desai: This is how the
hon. Member refers to these matters.
and the story goes through the whole
book Rs. 25000/- A Day.

The hon. Member is a brilliant per-
son intellectually, but when brilli-
ance runs amuck it also runs bril-
liantly in a wrong way. And that is
what is happening to him, and
1 hope my hon. friends here, instead
of encouraging this kind of Wrong
brilliance, will give a proper place to
that brilliance and see that that bril-
liance is utilised in a Yetter way, in
better taste, and in the interests of
the  country, rather than in this
wrong way which is good neither for
him nor the couniry nor his party.

Then I would like to refer to the
hon. Member, specially Prof. Hiren
Mukerjee, who spoke on behalf of the
Communist Party on this motion, He
said that he would be satisfied if the
Prime Minister reshuffled his cabinet
and put the Finance Minister and the
Food and Agriculture Minister out of
the cabinet. I was surprised when he
said after that—and gave me a certi-
ficate—that I was a very straight per-
son. He said: he is a very straight
person. He repeated it thrice. He
said: he does not shilly-shally, does
not dilly-dally, gives a straight ans-
wer also. Now, it only means this
that he does not want straight men;
he wants only men who would be
caught by him and deceived by him;
he would want people who would not
be straight but who would do tricks.
Is this what he wants? But I know
that whatever or wherever I may be
they will not want me; and perhaps
their party may not want me also to
remain in this world because I am
a constant menace to them, as they
say. But they are very much mis-
taken. I have no enmity against them.
I consider them as much my brothers
as I consider others, even though they
are mistaken and misled and are quite
on a destructive path. But I do be-
lieve that if I have patience enough,
they will come round one day. And
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1 have not lost hopes of people, and
that is the Indian philosophy. Of
course, they do not believe in the In-
dian philosophy; they believe in some
other philosophy. Also, I think that
one day the Indian blood will call to
them and tell them that that philoso-
phy only is true, and then 1 have no
doubt that we will be all right.

But 1 know their game. Their game
is to divide this party. Their game
is to create divisions in this party to
show that the party may be destroy-
ed, so that they may have a full
ground to play. It is like a bird
which only waits for dead bodies; it
does not wait for live men but it
waits only for dead bodies. And this
is what the Communist Party wants.
It wants the dead body of the Con-
gress, so that they may have a full
play. They are not bothered about
the other people at all. They think
the Congress is the only impediment.
And they somehow give me the tri-
bute that I am standing in their way,
therefore 1 must be put out. Well, I
know that for fifteen years. Not only
they want to put me out of the cabi-
net but, as I said, they would want
me to be put out from India or from
the world.

Some Hon. Members: No, no.

Shri Morarji Desai: There is no-
thing in common because

Shrimati Renu Chakravartty: It is
political.

Shri Nambiar (Tiruchirapalli}: We
are satisfied with your quitting the
cabinet for the present,

Shri Morarji Desai: When they say
this, the objection against me is that
1 do not believe in Congress socialism
or in the socialism which the Con-
gress believes in and that I am not
here carrying out the policies which
the Congress Party has laid down and
which the Prime Minister, as others
believe him, has laid down. Are
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Minister?  And they do injustice to
me; I have no quarre, with it. But
they know that I would not stay here
for one minute if I did not believe
even in one item of the Congress
Party programme. ] would sooner
quit than  remain here. I would
sooner quit the Congress if I did not
believe in it.

Shri H. N. Mukerjee: You have not
been straight now.

Shri Morarji Desai: And there is
not one item that I have done, there is
not even one thing I have done which
has not the concurrence or the full
approval of the Prime Minister. What
is the use of saying all these things?
There is no one policy which is fol-
lowed which is against the policy of
the Congress—it is not only nol
against the policy of the Congress but
is entirely in conformity with and in
furtherance of the programme that
the Congress has laid down.

Shri Joachim Alva (Kanara): Sir,
my hon. friend Dr. Lohia referred to
the Prime Minister's dog. I remem-
ber the story of President Roosevelt
when he referred to his dog. The
late President Roosevelt said: “My
enemies have attacked everyone,
around me; now they have started
attacking my dog.” This is what I
was reminded of when Dr. Lohia talk-
ed about the Prime Minister's dog. {
also remember another story which
I read long ago, 3 years ago, in Nasik
Road jail as a prisoner when an
Anglo-Indian jailor handed to me a
book and said, ‘This is a book written
by the jailor of the Andamans jail
who looked after your political pri-
soners’. And there was a sentence
in that book wherein it was stated
that prisoners in jail had to remain
alone and secluded and they loved to
see the sight of dogs and flowers and
they love to see and play with child-
ren too! I also love to play with
children. Dr. Lohia is a happy bache-
lor and he does not like children per-
haps. I have never seen a flower in
his button-hole and about the third,
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I am sure, he does not like the sight
of dogs. Dogs are very faithful ani-
mals. If you have a dog, you like to
have a second dog. Many ministers
have dogs. My wife warns me that if
1 get a second dog I shall be turned
out of the house, Now, I want 1to
warn those who have one dog and like
to have a second dog and a third dog
not to have more than one dog. Dr.
Lohia likes neither flowers, nor dogs
nor children.

All the three hon. Members opposite
make a very strange combination.
Acharya Kripalani does not like the
face of the Prime Minister. Mr. Masani
would like to be the Prime Minister,
and step into Nehru’s place. Dr. Lohia
has made a very vicious attack on
the image of Nehruism and the image
of our country. The hon, Finance
Minister has made certain revelations
from the book written by him. All
that I can say is this. It comes from
-a diseased mind. 1 was a great
admirer of Dr. Lohia in the past when
he was removed from Bombay to
Lahore jail in the Quit-India cam-
paign. Not one paper dared to write
about his transfer to that jail but I
had the courage to write about that
in my journal, the Forum, and ready
1o take the consequences. But Dr.
Lohia has passed a long way since
then, Being a lonely warrior in the
battlefield of his imagination his mind
has been thwarted. He was also in
Germany when Hitler was there, and
1 think he was hardly 13 years old
when the great Pandit Motilal Nehru
joined the non-cooperation movement
and he was less than 20 years when
the great Saroop Rani the mother of
our Prime Minister faced lathi charge
in the streets of Allahabad. This
young man who got his shelter in
Anand Bhawan in Allahabad when
he came from Europe should not talk
against a guru in the fashion in which
he has done it. When a gentleman
ceases to be a gentleman he cannot be
moved by a clean talk, a clean mind
and a clean act. It is time that he is
thauled up. We have seen how his
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followers have been trying to pull
down parliamentary government to
pieces. If the discipline and character
of Parliament is gone to pieces, you
and I will have a very big and
solemn responsibility on our  shoul-
ders. OQOur children and the school
boys and girls look up to us. But
when they come here and sit in the
galleries they put down their heads
in shame, because here the gentleman
starts standing and shouting when the
Speaker starts speaking. These are
Dr. Lohia's followers whom we see.
If we see the followers, we can judge
the tree from which the fruit has
fallen.

Dr. Ram Manohar Lohia cbjects to
Rs. 25,000 being spent on the Prime
Minister's security. The hon. Finance
Minister has answered him very well.
Does he want the hand of a Godse to
fall on the Prime Minister?

I was the first person to suffer after
Mahatma Gandhi was assassinated. I
shall tell you a story in this connee-
tion. I wrote a small piece about
Shri Jamnadas Mehta who was put up
for trial at the Red Fort for the
murder of Mahatma Gandhi, and 1
wrote in Forum that he pretended to
be innocent when he was guilty! 1
am grateful to the then Home Minis=-
ter of Bombay, Shri Morarji Desai,
who ordered the police to show me
the diary, because a civil defamation
suit was filed against me. On that
occasion, I had the opportunity to see
the diary written in Godse’s own
hand-writing. On the 27th January,
1948, he went to Bombay and met and
stayed with Shri Jamnadas Mehta
who was once a follower of the late
Pandit Motilal Nehru. On the 28th,
he went to Delhi., On the 29th he
was in Gwalior, and on the 30th
January he shot Mahatma Gandhi.
So, these are the persons who secret-
ly nourish ambitions to kill the great
ones of the land. What shall we say
of others who can be hired out on
Rs. 1000 to kill anybody they like?
You can hire out easily one hundred
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people for one hundred rupees. It is
a sname for you and I who are the
guaraians of our land that in order
to protect the image of our country,
in order to protect Mahatma Gandhi
and in grder to protect all the leaders,
we have to have hired police. This
15 a shame for which the whole popu-
lation and you and I are equal.y res-
ponsible. You and I are responsible
for the safety of our national leaders.
What will the world say, and what
will history say, that the great ones
of this land suffered for their coun-
iry, but the moment they assumed
power, the assassin’s hands were
ready to hit them'? So, we have to
protect our great leaders. But for
this sum of Rs. 25,000 which is spent
on the security of the Prime Minister,
God alone knows what would have
happened to him.

An hon. Member. He has not said
that.

Shri Joachim Alva: I am not con-
cerned with whether he has said it or
not, [ am concerned with the money
that is apportioned for the police pro-
tection of our great leaders or of any
VIP.

We have seen what is happening in
other countries. There was a Minister
here from Burma, Mr. Rauf. I forget
his name. His brother was an Ambas-
sador of our country. I know him.
He told me that he wag absent on
that particular day in Burma, other-
wise, he too would have been shot at.
Seven Ministers were killed, and you
know what happened in" Burma, We
do not want that kind of thing to hap-
pen here. But these people first want
to remove the image and then the
others. These are the things that 1
am concerned with in regard to the
security of the land.

Now, let us come to the question
of leadership, the organisation and the
followers. What kind of leader have
we got? Have we got a man of less
calibre? Go round the world and see
for yourself. I was for four days
together seeing the House of Com-
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mons, bult Mr. Macmiilan was not
there on his seat, for all those four
days, though he was in London.
Though oid Mr, Churchill, the great
warrior was there sitting on his seat,
the next day he fe.l down in his bath-
room. But our Prime Minister, when-
ever he is in Delhi, day in and day
out, for every hour almost, except for
an hour or 1wo, is always on his seat.
That is not a small thing. He is there
on his seat, with all his enormous
physical disabilities, with enormous
physical pressure on his time, with
innumerable calls and what not. And
yet, Dr. Lohia says that he wallows
in luxury. You cannot get a better
leader with that noble calibre. May
I say that it will take a long time
before another Prime Minister will
come into this country with a calibre,
nobility and sagacity such as that of
our present Prime Minister? Suppose
you go to his room; he will open the
door and see you in; he will get up
and greet you, an act of grace which
I hope the ordinary officers of this
land will imitate,

An Hon. Member: They would not.

Shri Joachim Alva: The Members
of Parliament are sometimes shocked
when ordinary IAS officers do not get
up and greet them. I am saying this
not because they are representatives
of the people but because unless they
learn to greet the ordinary Members
of Parliament, how will they care for
the ordinary man in the country? The
Prime Minister has set the highest
pattern for others to follow.

I have seen him going to the UN
by plane in 1360. 1 was an ordinary
passenger travelling in that plane.
And T can say that the Prime Minis-
ter of ours has got the smallest
retinue of any VIP in the world.
When the last Prime Minister of
Turkev came, Mr. Adman Menderes—
Shri D. C. Sharma wil] confirm me;
we met him in Turkey—he came to
Delhi with a full load of Members of
Parliament and friends on his plane.
I would not say anything more on
this. T am only stating facts. I have
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nothing against anyone. That is not
my business at all. But he came with
a full load of Members of Parliament
and friends on his plane. Then, we
had Prince Norodom, a charming man
of great culture; he came with a load
of people generally on his plane
though his daughter was no doubt a
good dancer and so were others in
her troupe. And I saw Dr. Sokarno
having his ADC on the platform of the
U.N. I am not saying anything which
1 have not seen or heard. Here is our
Prime Minister who enter§ a small
car as if he cannot go in a bigger car.
We have other magnates who want to
change the pattern of their cars every
three months. Here is a Prime Min-
ister going in a small car just to show
an example that you need not waste
money on cars. He does not think
that though he is an old man he needs
a bigger car.

Shri D. C, Sharma: He is not old.

Shri Joachim Alva: These are
things which you and I know. But
then these Opposition Party men here
who have worked with him and dined
with him—Shri Masani has served
under the Prime Minister, Acharya
Kripalani and Dr. Lohia were his
companions—run and scandalise the
Prime Minister. It is time to call a
spade a spade!

How can this party be knocked
down? India has faced three massive
general elections, the mightiest per-
haps in the history of democracy. We
have a leader, a great leader, who has
won these elections after contacting
millions and millions of people, and
after the third election he fell ill and
was luckily snatched away from the
jaws of death. He has had to pay a
heavy price to pay for electioneering.
You and I are just here on this plat-
form, on the platform of this Parlia-
ment, because of this wictor. He is
an unchallenged victor in the elections
which no country in the world has
had.
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1 have also witnessed the Presiden-
tial election of President Kennedy.
You could not be sure till the last
minute as to who would win. It was
only when the American electorate
made up their mind before the third
television that the people knew that
Mr. Kennedy was elected. Here the
Prime Minisler goes from place to
place beyond his physical capacity—
4 o'clock at Hyderabad, 8 o'clock at
Aurangabad, 9 o'clock at Belgaum,
10 o'clock at Hubli, 1 o'clock
at Manga'ore. 1 have seen him 40-45
times getting out of his car to greet
people, whereas you and I are not
perhaps able to get out once and wish
our friends.

Now that is a heavy price to pay.
That is the leadership we have got.
This leadership we may not get in the
next generation or hereafter. This is
a leader who is unchallenged. Bring
me one leader of one-fifth of his
calibre and then you can cross over
and take the place in the treasury
benches. You have none like that,
mv dear friends. Let us be very clear
about that,

I remember what Rajaji said at the
last Congress Party meeting in the
fifties. The words are ringing in my
ears. He said: “I am going away
from here when the going is good™
But still he has not left politics byt
is clinging to visions that should have
vanished from his mind. He is acting
as a Swatantra party mentor and is
giving political and spiritual flavour
unto his crowd of irreconcilables.

The Opposition have ignored every-
thing. In the first general election
the Congress got 357 seats. In the
second genera]l election we got 371
seats. In the third we got more than
what we got in the first election. We
got 361 which means we lost 10 seats.
Now these three knights are intoxi-
cated with success. These ga'lant
knights were saying blood-curling
stories—I will do this, I will do that—
and now want to pulverize Indian
democracy.
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Another point is, Shri Masani said
that we should go under the NATO
umbrella. Very fine, wonderful!
Whai kind of NATO umbreila is it?
1 shall now read out from a paper
which Shri Measani is himself very
fond of. 1 am referring to TIME.
Ehri Masani said that Turkey is pro-
tected, Pakistan is protected and
Thailand is protected. Pakistan has
kicked out its protector and gone out
of the umbrella! I have been on the
border between Russia and Turkey
and have seen the situation from both
sides of the border. This is what
TIME, dateq February 3, 1958, says
about Turkey:

“In the last 300 years the Turks
have fought the Russians so
many limes they have lost count,
some say there have been 13
Russo-Turkish wars, some esti-
mate as many as 22. In the pro-
cess, Turkey has come to regard
Russia with hatred and utter dis-
trust.”

Says one U.S. official, noting
with rueful admiration that Tur-
key's man army constitutes the
biggest force contributed to NATO
by any nation: “With most of our
allies, the problem is to get them
to build up to minimum strength.
With the Turks, the problem is
how to reduce them.”

And the last:

“Turkey today has one of the
world's most inflated currencies
and a credit rating so poor that
the Turkish Centra] Bank refuses
to honour government orders to
release foreign exchange”,

This is the state of Turkey as pictur-
ed through American eyes, What is
the state of Thailand? When 1 was
in Bangkok, I said ‘Please take me to
Parliament’. They said ‘Parliament is
closed’. ] asked, ‘Parliament is closed
after session?’ They said, ‘No, Parlia-
ment is closed permanently’.
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Now, do we want to be protected in
this manner? Do we want to have
our democracy run in that fashion?
Do we want our country to follow in
the wake of Thaiiand or of Turkey or
of our next-door neighbour, Pakistan
which is geiting the best of both the
worlds, which has kicked out one of
its protectors and which will perhaps
ultimately become a victim of one of
its latest protectors, an  aggressive
neighbour? This is the position of
these countries,

Shri Masani and other leaders of
the Opposition never mentioned about
our greatest problem, the explosicn of
population. Only Shri Frank Anthony
referred to it. All the plans that we
have will go off the track—with all
the goodwill that you and I have—if
the population grows at the terrific
rate at which it is growing. Our popu-
lation was just 200 millions about 60
years ago; today it is 4350 millions.
This is a problem to deal with which
you and I, all of us, will have to co-
aperate, If the population growth
goes out of our hand, no planning can
succeed. It is no use finding fault
with the planners. No plan can suc-
ceed, and not all the gold in the world
will help us, if we do not arrrest its
growth. China has a populatior: of 600
millions and perhaps it has its ambi-
tion to take it to 1000 millions and
thus be an aggressor and frighten us
all. The countries between Burma
and Australia have got less than 100
millions and they are afraid te exiend
their helping hand to us. This is the
position of our neighbouring countries.

If this is the kind of population ex-
plosion we are having, the earlier we,
the leaders of the Opposition and the
leaders of the Congress Parly, sit to-
gather and put matters right, the
better for all of us.

India has made all-round progress.
In air services, external and internal,
we have progressed. We have the se-
cond largest internal services of the
world. We have got Air lrdia which
is a matter of pride to us. If you go
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round the world and see a number of
our poste~s Air India's posters come
first or second,

We have got our shipping, In 1947,
we had less than 1 lakh tons. Today
we have ¢ ossed the 1 million ton
mark. Ou> ships are earning hard
money. This is a striking fact which
my hon. friends opposite ignore,

In regard to dams, iii.gai..il, hos-
pitals, medical services and so on,
we have built them and multiplied
them. On the food front, we had a
production of 50 million tons; from
that in the last ten years or morc we
have increased it and now have 80
million tons. In regard to atomie
energy, we are holding our head high.
Today we are holding our head very
high and we are the thicd, fourth or
fifth power capable of taking atomic
care of ourselves. This iz a maiter of
pride for us,

Ag regards films, a capital iavest-
ment of Rs. 87 crores is invested. It
gives us more than Rs, 50 crores of
turnover every year.

Coming to oil, we have made suffi-
cient progress. We have thvea refiner-
ries. We have many gas and oil
wells. Workers are searching and
doing the work of exploitiation and
putting it on sale. We have the In-
dian Oil Company. We have got the
Nunmati in Assam which is capable
of earning Rs, 3 lakhs a day and mak-
ing a profit of Rs. 50 lakhs, though it
has just gone out of ordct (Interrup-
tion). It will be ail right. Do not
worry. It is not our fault. It is perhaps
the unconscious fault of the people
who set it up. These are the things
that have helped us. There Shri K, D.
Malaviya did a very good job as the
Minister of 0il. And we must not for-
get that in regard to vil, we can hold
our head high and show something im-
portant.

Shrl Masani talked about wun-
employment. He forgot to go to the
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home to which he always goes. One
of the major planks gn which presi-
dent Kennedy was elected was that
he would remove the unemployment
of five million people in the United
States, and he is right now worried
that he will have to face the electo-
rate next year with four million
people unemployed. If this is the
condition of the United States, what
is the use of telling us that we have
not done the work in less than 20
years?

He went on to compare India with
Germany and Japan. Japan was an
integrated nation almost two or three
centuries ago, while we have started
the process iess than 20 years ago.
Germany was a great industrial
power as far back as 1918 when it
started fighting the Allies and seve-
ral European powers. What is the
use of comparing this pigmy with
those great industrial gaints? Give
us more time, and we will deliver
the goods and succeed.

In regard to Voice of America, I
would like to quote Mr. George Allen,
who wrote an article in the New
York Herald Tribune. He was Direc-
tor of the United States Information
Services and in charge of the Voice
of America. This is what he wrote
recently.

“Too many of them (men and
women from the East European
countries hired by the Voice of
America) tacitly incline toward
the Peking thesis that the East-
west conflict must ultimately be
decided by war. Onmly through
this means can their kinfolk and
fellow nationals be freed from
communist dictatorship.  Their
thinking and their interests are
basically East & European rather
than American. .. Above all, let
there be no more crusades. Noth-
ing has served to label United
States Information Agency more
indelibly than the anti-Castro
campaign, and nothing could have
helped Mr. Castro... It is often
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said that Americans are the
world’s worst propagandists,

“Perhaps during the next ten
years they shall come to admit
this fact and stop trying. Only
then will the USIS become
powerful instrument it should be
in the conduct of our foreign
relations, because it will be
believed."”

Shri Masani who has worked as
the Ambassador of this country under
the Prime Minister in 1947 thereafter
accused the Prime Minister of lack
of courage. He should have known
one thing about Shri Jawaharlal
Nehru. He may lack anything else,
I can concede, but he has never
lacked courage. His courage has
always been in the forefront, by which
he has inspired ail of us. It has been
the backbone of his career. Shri
Masani says that the Prime Minister
is afraid, that the Government is
nervous. The reply has been given by
Shri Morarji Desai that we do not
want to rush like a bull into the
Chinese shop and destroy ourselves.
Our experiment of {riendship with
China was a great experiment in the
laboratory of international human
relationships. We may have failed,
but we have not failed spiritually, we
have not even failed politically,
because we are governed by the
philosophy of peace with both the
East and the West, the philosophy of
both Christ, Buddha and Asoka who
said that if one cheek is slapped,
sbow the other cheek. We shall
continue to advocate admission of
China into the United Nations. Per-
haps Shri Masani does not know that
if China had been there, she would
have behaved like a gentleman rather
than like a desperado. Today we
shall use all our resources and all our
strength and fight Chinese aggression
and keep our country free from
aggressors,

Shri Ansar Harvani (Bisauli): A
few days ago I was more amazed than
shocked when 72 people stood here
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to move a no-confidence motion, It was
a motley crowd. There were diffe-
rent types cf people, with different
thinking, d.fferent ideas and different
languages. But it was very obvious
that the motion was to be moved by
Acharya Kripalani who has been the
wandering Jew of Indian public life.
I still remember that he was the
President of the Indian National Con-
gress, he was the General Secretary
of the Indian National Congress.
There are not many friends who will
bear witness now. At a time when
the Indian National Congress was not
a party but a front in which all the
elements of this country who were
against the British Imperialism were
in, Acharya Kripalani represented
the most reactionary and the most
backward and conservative sections
in that organisation. I still remember
that Acharya Kripalani was one of
the congressmen  responsible for
hounding out Netaji Subhas Chandra
Bose at Tripura Congress; on the eve
of freedom when Kripalani became
president of the Congress, he could
not contain himself within the Con-
gress organisation. After freedom he
left the Congress and he formed the
KMP Party with neither kisans nor
mazdurs and ultimately that party
fizzled out and disappeared. Our PSP
friends welcomed and elected him as
their leader; they were proud of their
dada and of his leadership. But they
did not realise that here was one who
could not remain in any party and
ultimately he left it. Everybody
knows what happened in North
Bombay and today he has returned
to the House as an independent
Member. He is independent of res-
ponsibility, of any ideology, of any
thinking. I found in that motley
crowd a very old and beloved friend
of mine for whose intelligence I have
the greatest respect, I mean, Mr.
Masani; he was connected with the
cause of socialism within the Indian
National Congress but the moment he
entered the house of Tatas in Bombay,
he who was a votary of socialism be-
came the principal advocate of the
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forum for free enterprise. 1 was
again shocked to find an old colleague
and comrade of mine, Shri Surendra-
nath Dwivedy, who believes in Socia-
lism. 1 do not know how he can
coilaborate with a man like Mr.
Masani who is against socialism.
About Dr. Lohia, the less said, the
better. He has exposed himself today
and therefore any further remarks
about him will not be necessary. But
I found three other parties who had
every justification to stand: the
Bharatiya Jan Sangh, the DMK and
the Muslim League. These parties
do not believe in the unity and inte-
grity of India. I was shocked to see
that some of the parties which
«claimed to be progressive and which
claimed to be socialist stood up at this
hour of crisis when a vote of no con-
fidence was moved against the Gov-
ernment headed by one of the great-
est sons of Mother India, one of the
‘greatest men that in India has pro-

-duced, the real successor to Ashoka
and Akbar,

My hon. friends on that side often
talk of corruption, We also talk about
corruption from this side here; per-
haps we criticise corruption much
more than they have done. Unfor-
tunately Acharya Kripalani is not
here. 1 want to ask him: what hap-
pened to this huge funds that he
t received for the relief of Tibetan

, refugees from the Dalai Lama? How
much was spent from the funds of
* the Gandhi Ashram for the elections
in North Bombay and Amroha? I
would like to ask him: how much
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money he has spent in North Bombay
where the ceiling was Rs. 25,0007
How much money has been spent in
Amroha? Did he adhere to the
People's Representation Act? Is it
not also corruption? They talk of
corruption in Congress. The votary
of non-violence, the inheritor of
Mahatma Gandhi's traditions, the
man who is said to be the heir of
Mahatma Gandhi instead of Pandit
Nehru, has indulged in every corrupt
practice in North Bombay and in
Amroha elections. I do not want to

make a remark that has already been
made.

He wanted to convert this House to
his views. He has failed to convert
even his better half to his views.

Mr. Deputy-Speaker: Shall we
continue a few more minutes so that
he can complete his speech today?

Shri Ansar Harvani: I shall con-
tinue tomorrow.

. Mr. Deputy-Speaker: There are
others.

Some Hon. Members: He may con-
tinue tomorrow. )

Mr. Deputy-Speaker: well, then;
the House stands adjourned.

18 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
August 22, 1963/Sravana 31, 1885
(Saka) -

——



igég T DAILY DIGEST
[Wednesday, August 21, 1963/Sravana 30, 1 -5 (Sakal]
COLUMNS 5.Q. Subject
ORAL ANSWERS TO QUES- No.
TIONS— . 1681— 16
a0g Co-ordinat’on Committrz

%

Subject

180 Vivian Bose Commission’s
Recommendations - 16%31—R85
181 Vital statistics . 1685—89
182 Criteria for backwardness1689—o97
183 Assessment of University
education 1697—1701
184 Central Bureau ol‘m\.esu-
gation . 1701—12
185 Oil refinery in Madras 7Ji2—15
186 Private Sector collieries 1715-16
WRITTEN ANSWERS TO
QUESTIONS . - 171794
187 Literacy 1717
188 Co-operative House Build-
ing Societies . - 171718
189 Primary education 1718
190 Whitley Councils - 1718-19
191 Hindi-English Dicnonzn
of common words 1719-20
192 ESSO 1720
193 Motels on highways 1721
194 Keroseneoil . . 1721-22
195 Settingupof Universities 1722-23
196 Oilexplorationinthecoas-
tal areas of Kerala . 1723-24
197 Oil refineries . 724
198 Ra]as[han Land Reforms
Bill 1724
199 Central poul of oﬁc:rs 1715
200 Scientistsin Natlonalth
jects . 1725
201 Oil prospects in Gu]am
capitalarca . 1725-26
202 Productionof coal . 1726-27
203 Revocation of proclama-
tionof Emergency . . 1727
204 Summer schools 1727-28
205 Structural Drilling Oper-
ations in Cauvery basin 1728 29
206 Koyali Oil Refinery . 1729-30
207 Reforms in r.ducntmn sys—
tem . 1730
208 Corr:spondence courses

of Delhi University 1731

on Physical Egucaiion. Re-
creation and Youth Wel-
fare

L.5Q.
No.
577 Excavations nexr Vara-
nasi - .
578 Assistance to  di.matlic
troupes -
579 Complaint boxes
580 “Evils of Drink” cs sub—
ject of study
s81 LA.S. and IP S Ofﬁu
cers.
582 Hostc!ls for women
83 Suppression of Immoril
= Trrﬂ“lc Act in Delhi
584 Transport of Coal
s85 Police Housing Schemes
586 Adult Women H quca—
tion
%7 Housing Schcrnes for
ST Scheduled Castes end'l Ti-
besy - .
588 Development of Ornm
language . .
589 Integration fo1 mulx in
Punjab -
50 Zoological Survey  of
India . . .
s91 Lignite in Ramnad
592 Lo?ns and Grants -in-Aid
o
593 Mata Tlla Dam Project
594 Cesson pmpeny for L h
TJTI.L‘S .
595 Committee on anary
Education .
596 I’roduch\ eLabour 5cl'erne
in Schools
<97 National Pay Scales t‘or
Secondary School ’Ieach-
ers . .
598 Rural Education
500 Failures in Higher Secon-
dary Classes in Delh1 .
600 Backward classes
601 Fees in Delhi schools
602 Qil struck near Sanand
603 Free text-books
604 supply of rigs and spanes

1970

CoLUMNS

1731-32

732

1732-33
1733-34

1734

1734
1734-35
1735
17 536
1736

1736-37

1737
1737
1737-38

1738-39
1739-40

174041
1741

1742
1742

1742-43

1743
1743-44

1744
174445
1745-46
1746-47
1747
1747



1971

U.sQ.
No.

605
606
607
608
699

610

611
612
613
614

615
616

617

618
619
620
621
622

623
624

625
626
27
628
629
630
631

632
633

634

635
636

637

638

Subject

Schoolsintents

Hindi in Schools

Primary education -
House buildingloans
Lime-stone belt in Am-
bala Distt.

Human skeleton of sel:ond
millennium B.C
Illicit liquor in Delhi
Paper from Sweden
Malkani Committee
Malkani Commmcc
port -

Land acquircd in Delhi
Per capira production 0
coal Industry . .
Crude oil survlied
Moonmati refincry

Ropeways in “oal-fields
Sangzet Natak Akademy-
Hith Court for Delhi
Women Officers
Congress of\’{urld Oucn—
talists .
School curriculum -
Instructioas i1 good con-
duct in schools

Re-

o

Coal transpn tation pro-
blem .
Co-ordinationi uhe_ work-
ing of oil Refinerics

Trmnces for Army En-
gineers’ College, Bangkok

Russian Scholarships for
sporls coaching

Teaching o hthalmology
in Hindi

Hindi Consohdat:d G]os-
sary -

Hostels for the deaf md
dumb -

Home Guards
Haidaa-ﬁarsum{)l] P:pe-
line

Moster’s chr:c Exam:-
nations

Notional Atlas

National Loan Scholar-
ships Scheme .

D=lhi Education Depart-
ment Publications .

De-elopment of coal mines

639 Furfural from “Ekra” Read

[Dawy Dicest]

CoLuMNS

1748
174347
174350
17:0-51

1751

1751
1751-52

1752

1752

175253
1753

1754-55

1755
1756-57
175758

1758
1758-59

1759-60
1762

176761
176 -62

176
176 -63
1763-64

1764
1764-65

1765
1765

1765-66

1766
1766

1767

176768

1768
1769

U.S.Q.
No.

640
641
642
643

* 644
645

646

647
648
649

650
651
652
653

654
655

656
557

659

660
661

663
664

666

667

668
669

670
671
672

673
674

675

1972

Subject COLUMNS
Wastage of petrol 1769-70
Noonmati refinery 1770
Karanpura Coal Mines 177071
Umouchablhty (Oﬂcnccs)

Act . 1771-72
Houses for Harijans 1772
Conference of State Edu-

cation Secretaries : 1773
Enactments for contin 11-

tion of English in States 1773-74
Reporton N.P.L. 1774-75
Coal supply - 1775776
Survey of wind velocu-_.r in
Rajasthan 1776-77
Former ruler of Bastar 1777
National Deferce Fund 1777-78
Research on origin of life 1778-79
Departure of Austrz hrn

Tennis Coach - 1779
Ban on promotions 1775-80
Committee fof Sur\e\' o:‘

India 1780
Science teaching 178081
Higher education in Delki  1781-82
Evening Collcgc al Call—

cut . 1782
Plan nllocauon on

educatinn . 178>
Lady 8.V. tcsch:rs 1782-83
Mational Physucal La'i:o~

ratory 1783
Production nf coal - 1783
Civics teachers 1783-84
Aid to Bharat Sewak

Samaj - - . . 1784
International Programme

on Scientific Hydrology 1784-85
‘Kalgi’ of Guru Go\rmd

Singh - 1785
Text-books t‘rom Prlntmg

press at Mysore . 1785-86
Research in Astronomy  1786-87
Regional Schools of Pnnt—

ing . 1787
Central 'Pol:oe deno In-

stitute . 1788
Iron ore and lime stone at

Mirzapur Ihistrict 1788
Single Organisation for

Coal Washeries 1788-89
Oilin Rudra Sagarregion 1789
Central Research Organi-

sation for Graphic arts 1789-So
Indian Economic Service 1790



1973
UsSQ. Subject CoLuMNs
No.
676 Study of languages in
Delhischools . -+ 1750—02
677 Modern Indian languages
in Delhi University 1732-23
678 Suicides in Union Terri-
tories . . . 1733
679 Welfare Extension Pro-
jects in NEFA . 1793-94
680 Hindi books for educa-
tional institutions 1734
CALLINGATTENTIONTO
MATTERS OF URGENT
PUBLICIMPORTANCE 1794—1806

(i) ShriS. M. Banerjee called
the attention of the Minister
of Works, Housingand Re-
habilitationto the explosion
in the police storage maga-
zine near Gauhati on the
13th August, 1963, result-
ing in the death of a large
number of persons .

The Minister of Works,
Housing and Rehabilitation
(ShriM=hrChand Khanna)
made a statement in re-
gard thereto -

(#1) ShriYashpal Singh called
the attention of the Minister
of Home Affairs to the
strike situation in Bembay
at present and steps taken
by the Central Govern-
ment to issue directions to
the State Government -

The Minister of Home Affairs
(Shri Lal Bahadur Shastri)
made a statement in regard
thereto.

PAZERS LATD ON THE
TABLE . . .

(1) A coov of the Annual
Rrportofthe University Grants
Commission for the year 1961-
62, under section 41 of the Uni-
versity Grants Comnission
Act, 1956

(2) A copy each of the
following Motifications under
section 41 of the Defence of
India Act, 1962 :—

[DaLy DiGesT]

. 1806-07

PAPERS LAID ON THE
TABLE—contd.

() The Defence of India
(Sixth Amendment) Rules,
1963 published in Notifi-

MNo. G.S.R. 8s4

cation
dated the 15th May,
1963 -

(i) The Defence of India
(Eighth Amendment)

Rules, 1963 published in
Notification No. G.S.R.
1072 dated the 24th June,
1963 ,ascorrectedby Noti-
fication No. G.S.R. 1196
dated the 2oth July, 1963~

(3) A copy cach of the
following papers under sub-
section (4" of section 22 of the
Oil and Natural Gas Com-
mission, Act, 1959 —

(a) Certified Accounts of the
0il and Natural Gas Com-
miss'on forthe year:959-60
together with the A
Reportthercon-

(b) Certific | Accounts of the
Oilan Natural Gas Com-
mission for the year 1960-
61 together with the Audi=
ted Reportthereen.

(4) Astatement explaining
the reasons for delay in laying
the papers at (3) above.

REPORT OF COMMITTEE
ON PRIVATE MEMBERS"
BILLS AND RESOLU-
TIONS PRESENTED- .

Twenty-third Report was
presented

MOTION OF NO-CONFI-
DENCE IN THE COUN-
CIL OF MINISTERS 180

Discussion on the Motion
of No-confidence in the Council
of Ministers moved by Shr
J.B. Kripalani continued. The
discussion was not concluded.

AGENDAFORTHURSDAY-
AUGUST 22, 1963 [SARA-
VANA 31, 1885 (SAKA)

Further discussion on the
Motion of No-co nfidence in the
Council of Ministers -

GMGIPND LS II—871(Ai) LSD—29-8-63—880

1974

CoLumMns

1807

7—1968



